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LOK SABHA DEBATES

$oz1
LOK SABHA

Thursdsy, September 3, 1059 /Bhadra
12, 1881 (Saka)

“The Lok Sabha met at Eleven of the
Clock

[MR. Speaxzr in the Chair]

ORAL ANSWERS TO QUESTIONS

Revision of Language Formula for
Punjab

.

+
Shri Harish Chandra Mathar;
1. {sm Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleascd to state: -

(a) whether the language formula
for Punjab has been considered for
revision, and

(b) what progress has been made in
the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b} Does not arise.

Shri Harish Chandra Mathur: Is
the hon. Minister aware of a Goodwill
Committee working on it and the
Governor taking active personal
Interest in the matter?

ghri Datar: I am aware of the estab-
lishment by the Punjab Government
»of what is known as the Goodwill
“ommitiee. That Committee was

10 (Al) LSD-l

s s ae—
6022

formed with a view to establishing
goodwill everywhere, That was the
main object.

Shri Harish Chandra Mathur: May
I know what is this controversy about
the language and whether these discus-
sions have narrowed down the differ-
ences? If so, how does it stand now?

Shri Datar: May 1 point out that in
fact there is no need for any such
controversy at all. The whole question
was considered and two formulas have
been in use with the agreement, one
known as the Sachur Formula in the
Punjab area and the other known as
the PEPSU formula in the PEPSU
area. They are working well. The
Government have given effect to all
of them and there 1s no proposal
before the Government of Punjab to
make any changes

&t e W woRt s, 6%
wraar ghafy & 0 wodr R & ¥
I & g | g & qe oA
g T g R ow A wwH @
¥ o 7 Q 9, T W FEew
ofcr @t fear s Sfe waTet
g & ey AR AT f9g ¥ FE
o ¢ fr & ¥ qrew § qEelE FA
® fod off & o g 1 T feafy
& way g Fedie wer§ & sva & ol ?

Shri Datar: I have already made it
clear that this Goodwill Committee was
established for the purpose o} establish-
ing googwill. The a%m of the Committee
was not to make any suggestions with
regard to any particular formula hut



Shri Vajpayee: The hon. Mihister
has just stated that there are two
language formulas in the Punjab. May
1 know the reasons why there are two
language formulas in a single State?
Why cannot they have a single
formula?

Bhri Datar: That was because they
were accepted by the heads of the two
former States. These were found to
be fairly satisfactory. Therefore, they
have been maintained as they are.

Shri Vajpayee: Is it not a fact that
a large section of the people of Punjab
are ageinst the present arrangement,
that is, the Sachar Formula? If so,
what steps are being taken to redress
their grievances?

Shri Datar: My information is that
these two formulae are working well.
Jn any case, this is a matter for the
Punjab Government to initiate.

i g awd fr
o & oY 3Y ATaTwt A For wejar
&t foqn T 91 IW W A FA
& w1y wywd ol §, afe g, @ |
W & g § Wit Ao w W 9T
weidz fawre Wl 7
Shri Datar: I am not aware of any
difficulties being experienced by the

State Government in implementing
these formulas in the respective areas.

st el wrelt ;. W &
wam R, fowr s o gy wR,
@t & wodlr ag wwfa & f5 W
& gy § wrar et @ gl
) wpwar & oddy | ¥ feaflr F ag
N A ¢ o ag W onfer &0 @
uodifant & @ % w fewy =i
o wr R ?
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Shri Datar: I out
already that this question was con.
sidered fully and then these formulas
were evolved with the greatest mea-

mittees in the Punjab State was 1ai&
on the Table of the House on 3rd
April, 1856. Under the circumstances,
I would point out that there is mno
reason for making any dla.ncll.
especially when the Punjab Govern-
ment is satisfled that they are working
well.

Steel Equalisation Fund

*1096. Shri Ram Krishan Gupia:
Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 634 on
25th February, 1959 and state:

(a) the nature of steps taken so far
for the realisation of amount due to
Steel Equalsation Fund from the main
producers of steel;

{b) the result of the steps taken;

(c) the total amount realised so far;
and

(d) the nature of steps proposed to
be taken to realise the remaining
amount?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). As a result of further discussions
with Messrs. Tata Iron and Steel Com-
pany, a proposal for settlement of
freight adjustment account has been
received ‘This is under consideration.

(¢) No amount has been realised so-
far on this account.

(d) The manner of adjustment will
be decided in consuftation with the
Ministry of Finance and the Comptrol-
ler and Auditor General of India.

Shri Bam Krishan Gupta: In reply
to a previous question, the hon. Minis-
ter had stated that there were certain
difficulties in proving the figures. Whas
are those difficuities and have the
figures been proved?



mormal practice of audit and account-
mg were not all available Therefore,
some other method had to be devised
to straighten out this rather oldish
matter

~
Shri Ram Krishan Gupta: The hon
Miruster has just stated that the dis-
puted accounts have been settled. May
I know the total amount which has
been settled as a result of this?

Sardar Swaran Singh: I do not know
where I have stated that the accounts
have been settled All that I saxd was
that a proposal has come for secttle-
ment and that it 18 bemng examined

Shri Vidya Charan Shukla: The
Minister replymmg to a question In
February, 1959 stated that there would
not be any difficulty in realising the
amount from the steel mills After all
these 7 months, why 1s 1t that not a
single pie has been rcalised from the
steel mills?

Sardar Swaran Singh: I think there
» some confusion in the mind of the
hon Member with regard to the
subject-matter of the present question
and that of the question he was refer-
ring to That question was about the
realisations which are due on account
of the Equalisation Fund Those
realisations are made from month to
month They are depositing every
month fairly large sums of money, n
several lakhs—I] think 1t may be of the
aorder of Rs 50 lakhs or so The latest
pasition 1s that Rs 70 lakhs were paid
as late as 1st August 1858. Bo 1t will
be wrong to say that the realisations
are not made. The present question
relates to the specific matter of freight
adjustment account which was a small
matter as compared to the overall
accruals to the Equalisation Fund

8hri Vidya Charan Shukla: I am

referring to the old outstandings,
which were referred to in the previous
question as also in the present ques-
thon, which have not been realised

BHADRA 12, 1881 (SAKA)
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Mr. Speaker: What does the pre-
vious question relate to?

Shri Vidya Charan Shukla: Realisa-
tion of Rs 15 crores

Mr. Speaker: On what’ Freight
The hon Minister says that this 1s not
a general question relating to the Fund
but onlv to the realisation of freight.
Is that so”

Shri Vidya Charan Shukla: That 1s
right My question also relates to that

Mr. Speaker: Then why this mis-
understanding or lack of proper under-
standing?

Sardar Swaran Singh: No, Sir. So
far as this question 1s concerned, what-
ever I stated on the last occasion I
still reitc rate and say that there 1s no
difficulty in making the actual realisa-
tions But 1if there 15 any dispute about
the account, that 1s to be settled by
negotiation, by sitting together and
discuccing the matter

Shri Vidya Charan Shukla: Then
why in all these 7 months nothing has
becn realised?

Shrimati Renu Chakravartty: I want
to know whether, besides this amount
of Rs. 15 crores which 1. outstanding
against the ficight ac.ount, the iotal
dues which are still outstanding on
the Steel Equalisation Fund have
already been paid

Sardar Swaran Singh: Amounts are
being paid on eccount from month to
month The actual amount that mught
be due m any particular month would
vary If a separate question 1s tabled
asking for information about any parti-
cular month or at the end of u parti-
cular month, I will be able to answer

Shrimati Renu Chakravartty: My
question was not relating to the out-
standing due for a month

Mr. Speaker: He said 1t 13 paid
month to month

Shrimati Renm Chakravartty: My
question 13 whether there are any out-
standing dues except for the current
smanth
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Mr. Bpeaker: He wants notice The
hon. Minister has stated in reply to
Shnn Shukla’s question and also the
question of Shrimati R Chakra-
vartty that the steel 15 u month
by month and the duos are being
collected. So, with respect fo freight,
if further information is wanted as to
how much of the entire amount has
been collected every month, he says
he will require notice.

Sardar Swaran Singh: I would like
to add that there 15 a time-lag bet-
ween the actual realisation and
deposit But every month amounts are
being paid and maybe, the amounts
realised this month may relate to a
period three or four months earher

Shri Hem Barua In view of the
fact that this amount related to a
freight of Rs 15 crores and it has
been long outstanding, may I know if
any interest 1s charged and if not what
13 the loss suffered by our Exchequer
so far?

Sardar Swaran Singh. It 1s not
customary to charge interest in these
cases, particularly when thereare con
trplled commodities because what you
debit against them in one account 1s
credited and accounted for 1n another

Shri Nagi Reddy: In reply to a
question last time, we had been told
that about Rs 17 crores were due from
these two main producers of steel on
different accounts to the steel equal-
sation fund May*I know whether any
amount out of these Rs 17 crores has
been paid and if so, how much and
what 13 the amount now outstanding?

Mr Speakerr It is enlarging the
question

Shri Nagl Reddy: This was a reply
relating to Steel cqualisation fund

Mr Speaker This relates to freight

Sardar Swaran Singh: This relates
to freight, Sir But 1f the hon Mem-
bers are interested I have no hesita-
tion m giving that information For
one thing, the amount, as I indicated

Oral Answers
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to month as payments are made every
month because of fresh realisations. It
is a sort of a continuing wceount. The

account of the amounts that are due.

Mr Speaker: He 15 ready to answer

with respect to this amount The hon
Minister was willing to answer Laet
him answer

Sardar Swaran Singh: I have got
the figures up to 31st of July, 1859
The position of the outstanding dues
from the main producers, TISCO and
IISCO, that 1s, Tata Iron and Steel
Company and Indian Iron and Steel
Company, 13 as follows The balance
outstanding from TISCO on 1st July,
1059 was Rs 499 lakhs and from IISCO
Rs 602 lakhs To this the amount
billed for during the month of July
should be added, it comes to Rs 1179
lakhs 1n the case of TISCO end
Rs 4505 lakhs m the case of IISCO
The total comes to Rs 611 lakhs and
Rs 468 lakhs respectively The amount
paid has to be deducted from these
sums, and they come to Rs 170 lakhs
from TISCO and Rs 4481 lakhs from
IISCO An amount of Rs 17 lakhs
was adjusted by crcdit notes in the
case of IISCO So, the net amount due
from TISCO 15 Rs 441 lakhs and
Rs 585 lakhs from IISCO

Shri1 Nagi Reddy* In view of the
fact that the audit report has com-
mented upon the late payment of these
amounts, 1s the Government prepared
to charge interest on the amounts to
be paid from these two steel com-
pames”?

Sardar Swaran Singh* It 13 a sug-
gestion for action but my initial
reaction 18 not in 1ts favour because
the Government also does not pay
interest for late payments of amounts
to the supplers
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Guat Atroraft

Will the Mnister of Defence be
pleased to state:

.
(a) whether the Gnat awrcraft has
received all its clearances,

(b) whether any modifications have
been found necessary;

(c) 1if so, details thereof; and

(d) when regular production of
these aircrafts 13 expected to begin?

The Deputy Minister of Defence

(Sardar Surjit Singh Majithia): (a)
It 15 1n the process of being cleared

(b) and (c) The incorporation of
modifications to any aircraft 1s a
continuous process; and 1t goes on
throughout the life of the aircraft

(d) HAL have taken in hand the
production of these aircraft

Shri 8. M. Banerjee: May I know
whether the Gnat aircraft are being
produced in HAL and 1if so the number
of such aircraft produced so far?

Sardar Surjit Singh Majithia: I
have said m reply to part (d) that
we have taken in hand the production
of these saurcrafts (Interruptions)

Mr. Speaker: How many have been
produced”®

Sardar Surjit Singh Majithin: They
are assemblng I do not know the
number exactly But it has been taken
in hand and 1t 18 going on

Shri Narasimhan: Is there a produc-
tion programme and 1f so what 1s it?

Sardar Burjit Singh Majithia: There
is a production programme and 1t is
slightly held up because of its clear-
ance at Boscombe Down

Pandit D. N. Tiwary: What would
be the probable cost of such aircraft?

BHADRA 12, 1881 (SAKA)
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Sardar Surjit Singh Majithia: It
can only be given when we start pro-
ducing that.

Shri Narasimhan: Can we have a
broad scheme of the production pro-
gram.me?'

Shri Subblah Ambalam: The pro-
duction capacity and the average cost
etc. may be given, though not the
exact figures.

Sardar Surjit Singh Majithia: So
far as the production programme is
concerned, we are waiting for it, as 1
said, till the aircraft is cleared finally
in England at Boscombe Down it is
just in the process of being cleared.
As soon as that 1s cleared it will then
be possible for us to go into the real
production At the moment we are
just in the process of being cleared
to give this muech information that we
are assembling some

Mr. Speaker: The hon Member
wants the estimated cost of any one of
these aircrafts assembled They do not
give us free

Sardar Swurjit Singh Majithia: No,
Sir We have got the parts How
many hours are spent on assemblmg
them—that will have to be caleulated,
Then again, as the technical hands get
proficiency they will produce more
aircraft in less number of hours The
overheads will then go down There-
fore, if you calculate the cost of pro-
duction of one aircraft, it will be very
much higher but 1if that 1s spread over
many, 1t will be much lower There-
fore, if I give a figure at the moment,
1t would be very difficult to give one
and 1t may not be correct.

Mr. Speaker: How long does the
hon Minister want this House to wait
before we can get the information?
(Interruptions) Till 100 aircrafts are
produced”

Sardar Surfit Singh Majithia: The
idea 1s that we should produce that
figure

Mr. Speaker: Then alone, the House
will be taken into confidence?®
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Sardar Surjit Singh Majithia: No,
Sir. As soon as we produce about 15
or 20, I think we will bé able to give
vou a rough cost (Interruptions).

Mr. Speaker: They are under the
impression that 1t will be ap economu-
cal figure then

Shrl Jomchim Alva: This Y not a
secret type of acroplanc 1 want to
know when we entered into an agree-
ment with the manufacturers, did we
not have an approximate cost of
manufacture of 100 aeroplancs?

Mr. Speaker: Why 15 there so much
reluctance to take this House into
confidence

Sardar Surjit Singh Majithia: There
is no reluctance at all

Shri Tyagl: Say it 15 not mn the
public interest

Mr. Speaker: The hon, Ministers
are after all representatives of this
House and they do not come here
without the consent of thiv House or
with the consent of any other authornity
than this House Some hon Minis
t.rs create an impression that they
are withholding mformation and are
unwilling to give information unless it
15 extracted from them

Sardar Surjit Singh Majlthia. As I
have swid, 1t 15 very difficult to give
the cost of production before we
actually start producing

Mr. Bpeaker: They must have bern
assembled now What 15 the cost of
an aurcraft”

Sardar Surjit Singh Majithla: 1 have
not got the figures here but as I said,
they may not be absolutely coirect and
I do not want to be pinned down later
on that I said this It would be
roughlv round-about Rs 10-11 lakhs

Shri Narayanankutty Menon: Apari
from the question of assembling the
awrcraft here, may I know what 15 the
estimated cost of this awrcraft?

$hrl Raghunath Siogh: There must
be some estimate.

SEPTEMBERR 8, 1950
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Mr. Speaker: The hon Minister is
not m a potition to give that unless
they produce some 20 or 25 such alr-
craft

Shri Narayanankutty Menon: There
must be a cost estfmate before pre-
duction starts

Mr. Speaker: Order, order I would
urge upon all hon Ministers not to
give an \mpression that they are with-
holding some information. The Ques-
tion Hour 1s intended for eliciting
information. Why should be impres-
sion be created that they are holding
back some information Some hon.
Ministers even though they are asked
only one question they are prepared
to give morc information 1 do not
want that There are some other hon.
Ministers who refuse to glve the infor-
mation asked for That, at any rate,
creates an 1mpression that they are
not giving the information That is
the misfortune How can any business
be undertaken unless there 15 an esti-
mate of the cost” Nobody is going to
pm him down I do not know if any
hon Minister 1s pinned down irrespec-
tive of the circumstances and change
of circumstances As many as eight
questions have been put regarding this
matter. but still the hon Deputy
Minister 1 not able to give the infor-
mation, not cven the estimated cost
All mght 1 will allow a Half-an-
Hour Discussion on thir, whoever may
hike to raise 1t

Dr. Ram Subhag Singh: Sir the
Defence Minister should be asked to
b+ present al that time

0il Technicians

e2008 J SB Subodh Hansda;
Shri S, C. Samanta:

Wil the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the number of Techni-
cians n various flelds of oil explo-
ration 1 our countiry 1s adequate;

(b) if not, the steps taken by Gov-
ernment to meet this shortage: and
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(¢) by what time this shortage will
be made up”

The Minjgler of Stcel, Mines and
Wwel (S8ardar Swaran Bingh): (a) No,
Sir.

{b) The O1l and Natural Gas Cem-
mission have taken the following
sieps to meet their requirements of
the varjous categories of technical
personnel

(1) Furstly, some officers of the
“Commission are being attached as un-
derstudies to Foreign experts, ém-
ployed 12 the Commussion.

(2) Secondly, on-the-job tramning is
imparted to Geologists and Geophysi-
cists and drilling epgineers

(3) Thirdly, a departmental techmni-
cal school has been opened at Jawala-
mukhi to impart theoretica] and nrac-
tical training m drilhing engineering

{4) In addition selected officers of
the Commission are sent abroad under
the various Aid Programmes and
scholarshups for tramming in  those
fields where advanced training 1s not
available 1n India

Some employees of the Commuission
were dlso sent to Assam and West
Bengal for tramning in dnlhng with
the Assam Oi1l Company and the
Btandard Vacuum Oi1l Companv

(c) This cannot be indicated at this
stage as much will depend on our
growing needs

Shri R C Majhi: May | know what
+will be the training period of thuse
officers in the foreign countries?

Sardar Swaran Singh: This  will
vary from trade to trade, but noi-
mally 1t 1s likely to vary from six
months to about eighteen months

8hrl S. C. Samanta: This trammung
school at Jwalamukh: can provide
traning for only 20 technicians May
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Sardar Swaran Bingh: That is a
suggestion for action. We are care-
fully examiming our requrements,
and we will not hesitate to expand
if we find that more training facili-
ties shbuld be initiated

Shy) Supakar: May 1 know what
18 the present requirement i1n the num-
ber of technucians, and what 15 the
present strength of these techmcal
personnel”

Sardar Swaran Singh: In an ex-
panding programme like the one t
15 undertaken by the Q11 and Natural
Gas Commussion it 15 not possible 1o
give the present requirement The
hon Member knows that we are
drilling at four places and at each
drill there are scores of these techm-
cians There are some foreigners and
there are some Indians As our dril-
hing operations expand our require-
ments will increase It 1s not some-
thing fixed as 1n the case of an ordi-
nary industrial plant
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Sardar Swaran Singh: The aim 1s,
Sir to tram up all our technicians,
but that will remain an objective
towards which we will be striving

Shri Narayanankutty Menon: May
1 know whether preference will be
given to those per<onnel who ure
experienced In the o1l fields and
petroleum mndustry both in South-
East Asia and West Asia while rec-
ruiting personnel to the O11 end
Natural Gas Commission?

Sardar Swaran Singh: Experienced
people would normally be preferred,
but 1 do not see the significance of
South-East Asia or West Asia, Train-
ed people, people who have got train-
mmg, m whatever part of the world
they may be trained, if their experi-
ence Is up to the mark they would
naturally receive preference.



Will the Minister of Defence 1e
pleased to state

(a) whether any agreement nas
been signed by the Bharat Electronics
(P) Lamuted with a foreign firm of the
manufacture of certain types of equip-
ment required by the Defence ser-
vices; and

(b) 1f so, the terms of agreement?

The Deputy Minister of Defence
(Bhri Raghuramalah): (a) Yes, Sir.

{b) It will not be in the publec
interest to disclose the details nor
would 1t be proper to do so without
the consent of the collaborators. But
I meay add, Sir, that this agreement
. Was in regard to the manufacture of
certain wireless transmitters and re-
ceivers which was entered mto with
Messrs Pye Tele-Communications
Ltd, Great Britain in January, ]850

Shri R. C. Majhi: May I know the
types of equipments that are to be
manufactured with the help of this
firm?

Services, so 1t will not be in public
interest to disclose the type
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Shri Ranga: The hon.
Minuster said that this has net bess
in use before Does that mean that
1t has not been brought into use yet
anywhere or 1t has been in use 1n the
past but 1t has become out of date
now and therefore it is not being used
elsewhere and it 1s being introduced
here merely because we are
What 1s the significance of

that?
Shri Raghuramaiah: As I said, Sir,
this 18 for the use of the Defence Ser-
vices and the Defence Services are

%

we have entered mto an agreement
with them for the manufacture of that
in the BEL

Mr Speaker: This 1s the first time
that they are going to use 1t

Shri 8 M. Banerjee: May we know
what are the broad features of the
terms of the agreement, and whether
a copy of tha agreement 1s likely to be
placed on the Table of the Housge?

Shri Raghuramaiah: I have already
said, Sir, 1n reply to part (b) of the
question, that i1n matters of this na-
ture 1t 1s not proper to discloge the
details of the agreement without the
consent of the collaborators

Shri V P. Nayar: Could we at Jeast
know what 15 the royaity, if any, paid
to thus firm*

Shri Raghuramaiah: That pertaing
to details of the agreement

Shri V. P Nayar: Sir, we were
not insisting on certain matters which
the hon Deputy Minister wants to
withhold 1n view of the faect that
they relate to defence equipments.
But, Sir, are we not entitied at least
to know the percentage which is paid
as royalty®

Bhri Raghuramaliah: That is, natu-
rally one of the important ilems of
the agreemsnt and, as such, it wil
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not be proper to disclose it without
the consent of the collaborators (In-
terruption)

Mr. Speaker: Order, order This is
the House which has to vote thus
amount I can understand that with
regard to certain types of equipments
the information ought not to be dis-
closed in public interest and in
defence mterest But, how ;3 it that
even this can't be cdisclosed without
their knowledge® If that 18 so, we
have no control unless they agree

Shri Raghuramaiah. Sir, I will ex-
plain In agreements with foreign
collaborators of this type unless they
agree we cannot disclose them for
the simple reason that they may have
different agreements with different
countries and they do not want to be
embarrassed in their dealings with
others But, Sir, theie 15 no secrecy
about this In certain matters pre-
viously, when the House so desired,
we did offer that any particular
Member could look into a contract
Therefore 1t 15 not as if we want to
keep back something from the House,
but we have to obtain the consent of
the collaborators before we do 1t

Bhri Tyagl' I am afraid Sir, we are
making too much of a fetish of gec-
recy In the matter of finances there
18 nothing secret I would like to
know what 1s the total estimated .ost
of this project, I think there 15 no
secrecy about that at least

Shri Raghuramaiah- I have not got
those figures If the Chair so desires
I shall get that information

Dr Ram Subhag Singh: A huge
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Shrl Raghuramaiah: If the hon

sons why in their opimion there has
been delay in going ahead with the
programme as origmally scheduled
But 1 may say for the information of
the House that production has been
gowng up from 1956 onward In 1986~
57, it was to the extent of Rs 587
lakhs In 1958-59, it was Rs 6457
lakhs According to the present sche-
dule of work, I may say that the
directors have approved a programme

of Rs 1 crore worth of production, for
1958-60

Shri Raghunath Singh: May I know
whether 1t 1s a fact that three-fourths
of the machwnery in the factory 1s stll
lying idle and half the labour strength
15 also lying 1dle?

Mr Speaker I fully remember that
this matter came up here 1 had also
on a prior occasion gone there and
found more than 50 per cent of the
machinery lying i1dle Therefore, I
appointed a sub-committee of the
Estimates Commuttee and requested
them to go into this matter thorough-
ly They have submitted a report
The hon Members will look nto the
report and if any further information
13 necessary, I will certainly allow an
opporturuty for the Members to have
the information

Shri Raghunath Singh: The plant 18
st1]l lying 1dle

Dr Ram Subhag Singh: The recom-
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beating in the air. If the recom-
mendations are looked into, certamnly
they can ask as to why such and such
recommendations which have been
made for the purpose of keeping the
plant and machinery full® occupied
have not been umplemented, ~tc.

\

Shrimati Renn Chakrav.rtty: The
sub-committee of the Estimates Com-
mittee has submitted the report, of
course, very recently But I want to
know whether the Defence Ministry
has considered it and actually started
implementing some of the suggestions
made therein

Mr. Speaker: Hus the hon Member
looked into the report?

Shrimati Renu Chakravartty: VYes,
1 have

Shri Raghuramaiah: The sub-com-
muttee has made very valuable re-
commendations A number of them
are given at the end of the report, and
every one of them 15 being very care
fully examined by the Government

Shrimati Renuka Ray: The hoa
Minister said that it 1s not possible
to disclose the terms of the agree-
ment The Estimates Committee has
on more than one occasion found out
that the terms of agreement have
been made in such a manner that
they are not in the public interests of
the country So, will the Mimister st
least sce that the Estumates Com-
mittee of Parhament gets a copy of
the terms of agreement so that it :an
go through 1t now and not as post-
mortem?

Mr. Speaker: I do not thuink there
will be any objection to the Estimates
Committee looking into 1t If the
Chairman wants it certamnly they will
produce 1t and hon Members -nav
look into 1t

Shrimati Renuka Ray: 1 would lke
to know from the Government whe-
ther they will make it available 1m-
mediately, because the Minister said
that the foreign collaborators would
not lke it. So I want to know whe-
ther it will be given now.
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Mr, Speaker: Hon Members do not
know their own strength. When 1
say that this agreement will be placed
before the Estimates Commutlee, and
if they again put questions, they Jire
weakerung my hands and weakening
further theiwr own hands. Therefors,
these matters need not be pursued
When 1 once direct any hon. Minister
to do a thing, then he will certamnly
tell me what the difficulties are, and
I will take the House into confidence.

Shri Joachim Alva: I want to know
what 1s the opiruon of the Ministry on
thus point, namely, after implementa-
tion of thus programme in collabora-
tion with the foreign firm, whether we
will be 1n a position to put this fac-
tory on the road to effimency and
success just as in the case of HAL
and HMT which are next door to the
factorv and which are now very suc-
cessful business propositions.

Shri Raghuramalah: The present
programme 15 to see to it gradually
that the entire capacity 15 used to the
fullest advantage of the factory and
of the country

Shri 8§ M. Banerjee: May | know
whether the Defence Ministry 1s tak-
mg any steps to produce radio sets,
for public use by the citizens, 1n the
Bharat Electronics and, if so, whether
any plan has been chalked out”

Mr. Speaker: That does
out of thig question

Shri 8 M. Banerjee: There 15 1dle
capaciiy -

Mr. Speaker The hon Member will
lovk 1nto the report

not arise

Shri N R. Muniswamy: We have
entered into a fresh agreement with
Philips of Holland I would hke to
know whether we are going to utilise
the building 1n which we have in-
vested Re 15 lakhs—the construction
of the buillding was at a cost of Rs. 15
lakhs—in pursuance of the advice
given by the existing firm, and whe-
ther it will be utilised fully in ac-
cordance to the terms of agreement
that we have entered into with the

new foreign firm,
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Shri Ragharmmaiah: The hon
Member is referring to some other
agreement. In fact, there have been
a number of agreements recently. I
have already explained that we pro-
pose to utilise the fullest capacity by
way of building or machinery

Loss of Stores in Ordnance Factory,
Khamaria

[ Shri D C. Sharma:
*1100. Shrl Ram Krishan Gupta:

Shri 8. M. Banerjee:

Shri Jagdish Awasthi:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No 1331 on the 13th
March, 1958 and State:

(a) whether the report of enqury
about the losses and deficiencies in
-the stores of Ordance Factory, Khama-
ria has been fully examined; and

(b) 1f so the further action taken
thereon™

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b)
No, Sir The various aspects of the
case arc <till under examination

Shri D. C. Sharma: May [ know
when the examination of these various
aspects started and when 1t will end.
and may I know whether there has
been anv interim report about these
things and what progress has been
made during the past year?

Shri Raghuramaiah: The enormuty
of the problem involved in this has
been brought to the attention of the
House more than once A very long
statement was also laxd by me on the
Table of the House In answer to a
question last time, when 1t came up 1n
March last, 1t was pointed out that
an alleged loss about Rs 62'8 lakh-
was to be further investigated It
covers about 2,000 items It relates
to the accumulation during the period

of war From then right up to the

date when this was taken note of, in
1862, there have been 2,000 items
which have to be examined indivi-
dually. It requires also a lot of extra
staff, All these aspects are being con-
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sidered We are trying to finish the

Whole examination, including the

appointment of necessary staff, as

editiously as we can We share

naturally the anxiety of the hon.

Members that this matter should be
as much as possible
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Shri Raghuramaiah: | have already
explained it on a prior occasion I
shall repeat that there was a break-
down._ of _ the _ accounting_, opocedurs _

during the period 1948-—52 That 1s

how all these things have come into
hght Since then we have taken
various remedial measures to rectify

thost defects and avoid the losses I

have mentioned all this to the House

on an earlier occasion

Shri Ram Krishan Gupta. In reply
to a previou, question, the hon Minis®
ter stated that the Special Police
Establishment s examimng the ques-
tion of individual hability May I
know whether this question has been
examined and, if <o, the result thercof”

Shri Raghuramalah: About four or
five cases have been under examina-
tion by the Special Police Establish-
ment and in most of them they have
made their report and certan officers
and others were: being proceeded with
departmentally That 15 the postion

Shri Ram Krishan Gapta. May T
know whether any action has been
taken so far against any officer and 1if
so, the number of officers against
whom action has heen taken®

Shn Raghuramaiah: As I sud, we
are 1n the ‘process of taking action
In one case, we have not only charge-
sheeted, but the explanation also has
been called for It will be too pre-
mature for me to say anything further,
We are taking action in each one of
these cases.
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Dr. Ram Subhag Singh: The hon
Deputy Minister said there are suit-
able procedures for examining the
losses and deficiencies each year.
May 1 know what has been the
amount of loss and deficiency Huring
the past two years?

Shri Raghuramaiah: This mtu?n to
investigation info losses during the
war period and also up to 1852, The
hon, Member has raised another ques-
tion. I have not got the information;
I would like to have notice

Some Hon. Members rose—

Mr, Bpeaker: This is an ofi-repeated
question from session to session, Next
question.

Mineral Oil in Darjeeling
+
Shri Barman:
*1101. { Shri S8ubodh Hansda:
Shri 8. C. Bamanta:

‘Wil the Minister of Steel, Mines and
Fuel be pleased to state:

* (a) whether 1t 15 a fact that mineral
o1l 18 found 1n Darjeeling District in
“West Bengal;

(b) whether any tests have been
carried out, and

(¢) if so, the results of the Tests?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) No, Sur.

(¢) Does not anse

Shri Barman: In view of the fact
that patches of oil float dowm the
Himalayan rivers during theé floods in
the rainy season, will the hon. Minis-
ter make an investigation about the
availability of mineral oil in this
region?

Sardar Swaran Singh: Yes, Sir; if

to carry on an investigation.

Shrt 8, C, Samanta: May I know
whether any work in this connection
has been carried out in this portion
in Darjeeling?

(a) whether it 13 proposed to invite
cultural troupes from various States
to tour the country;

(b) if so, whether this 1s being done
under any scheme;

(c) if so, the important features of
the scheme; and

(d) the estimated expenditure 1n
this regard?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
KEabir): (a) and (b) Yes, Sir

(c) (1) The troupes are to be select-
ed by the State Governments on the
basis of State-wide competition

(1) The Central Government will
bear the expenses of the selected
troupes for touring some of the other
States.

(d) Not yet worked out, as 1t will
depend on the number and size of the
troupes

Shri Shree Narayan Das: May 1
know whether the expenditure incur-
red n this regard will be shared by
the States and if 50, to what extent?

Shri Humayun Kabir: As I said, the
details have not been worked out.
The States will conduct competitions
within the States for which the res-
ponsibility will be with the State-
Governments After the State troupe
Has been selected, the Central Gov-
ernment will arrange for the travel of
these froupes in the other States of
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Shri Shree Narayan Das: May 1
‘know which are the States which have
given an indication that they would
participate in this?

Sbrl Humayun Kablr: I first wite
$0 the Chief Ministers of States in
January. Later at the Chief Ministers’
conference, every Chief Minister wel-
comed the suggestion of internal cul-
4ural delegations, which we have not
fhad till now.

Shri Radhs Raman: May I know
whether In inviting these troupes, the
Government has contemplated any co-
ordination with the All India Radio
and its cultural wing, in this respect?

Shri Humaynn Kabir: It is for the
State Government to select the best
troupe in that State. Naturally the
‘State Government will use whatever
machinery is ava_ﬂable there. Our
idea was to have this competition on
a district-wise and State-wise basis in
order to encourage such activities
within the State.

Shri Ranga: Has any suggestion
been received by Government that
anyone of the Chief Ministers has
volunteered to become the leader of
the troupe?

Shrl Humayun Kabir: That will
have to wait till my hon. friend
gqccupies that position.

Raja Mahendra Pratap: Have you
considered the other side of the ques-
tion also? These days under the fine
name of culture and all such words,
simple dancing and singing is pro-
moted. Have* you considered this
question? Is it moral to invite such
troupes from foreign countries?

Shri Humayun Kabir: This has
nothing to do with foreign countries.

Shri Panigrahl: The question relates
to troupes from different States in
India. I would like to know why the
heading has been given as “Foreign
Cultural Troupes”.

Shri Hamayun Kabir: The question
came to us about the different States,
“Different States” means different
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States in India. I am not responsible
for the title, which has been given by
somebody else.

Mr, Speaker: The heading is wrong.
1 willdask my office to be a little more
eareful

]
Unauthorised Pakistani Nationals in
Deihi

+
1104, ::-I' llllhl Raman:

Will the Minister of Homs Affaire
be pleased to state:

(a) whether the Delhi Police have
recently taken action againt a large
number of Pakistani nationals who
arrived in India without regular pass-
ports;

(b) if s0, what is their number and
the nature of their activity; s

(c) the nature of action taken in
this regard; and

(d) whether any Indian nationals
are also involved in either sheltering
these offenders or collaborating with
them in their anti-national activities?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) and (b). Dur-
ing the period from January, 1959 to
31st July, 1959, action has been taken
against 36 persons who were found to
be without travel documents or with
forged travel documents and alleged
that they had come to stay with their
relatives or to earn livelihood;

(¢c) 31 are being prosecuted for
llegal entry into India and the
remaining five, who are wcmen, are
being sent back to Pakistan.

(d) There 1s no reason to believe so.

Shri Radha Raman: May I know
whether Government have gone into
the causes which prompt these
Pakistani nationals to come to India
on an unauthorised basis and if so,
what are those causes which the Gov-
ernment has been able to find out?

Shrimati Alva: Sometimes they
come saying their relatives are here.
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Somettmes they say they were Indian
nationals, they were living temporarily
in Pakistan, etc. S0 many other
causes are there. Each case is indivi-
dually examined and action thken.

8hri Radha Raman: May I \know
how far the recent Press reports are
correct that the Govermment of India
was able to unearth a conspiracy
regarding some Pakistani nationals
working on esplongge work in India
and they were arrested?

Shrimati Alva: In the ordmary
course of investigation, these things
have come to light and proper action
has been taken.

Shri Radha Raman: May 1 know
what was that proper action and
whether any arrests have been made?

Shrimati Alva: T need not reveal
those details

Shri Vajpayee: May I know whether
the presence of these Palkistani
nationals in Dell: has got anything to
do with the recent bomb explosions
in the capital and whether any one of
them has been arrested in connection
with these bomab explosions®

Shrimati Alva: It is not in pubhec
interest for me to reveal it

Shri Vajpayee: On a point of order,
8ir. Is 1t not in public interest to
disclose whether any Pakistani national
has been arrested in the recent bomb
explosions in the capital?

Mr. Speaker: That is what the hon
Deputy Minister thinks.

Bhri Vajpayee: But are you satisfied?

Mr, Bpeaker: 1 have no satisfaction
either way. Hon. Members will kindly
remember that with respect to Kerala,
this matter came up regarding a docu-
ment which the hon. Minister feels, it
will not be m public interest to place
before the House. We went into that
matter and it was open to the Minis-
ter to say in public interest it cannot
be laid before the House. The Minis-
ter is competent to decide whether
prima facle it is not in public interest

SEPTEMBER 3, 199 Oral Answers
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to lay it before the House. One
two questions are put as to why it
claimed to be not in public in
but even then, it 13 open to the h
Minister to say, “No, no; I am
prepared to give it.” That is the pre-
cedent that we have got from May's
Parhamentary  Practice. Howevyer
much I would hke to go beyond that,
unless Parliament passes a legislation
saying that in these matters, it is open:
to the Speaker to decide, at present,
according to the precedent, I am sorry
1 am not able to do anything more
That 15 the position. But anyhow, this
privilege of claiming secrecy in public
Interest

15

g

Shrimatl Alva: There 13 no docu-
ment as such, Enquiries take place
in their normal process. After that
alone, we have to decide whether it
15 in public interest to reveal it

Mr. Speaker: Normally hon Mem-
bers will certainly feel that no Indian
will throw a bomb, unless somebody
wants to upset this Government

Bolani Ores (P) Ltd.

*1105. Shri Panigrahl: Will the
Minister of Steel, Mines and Fuel be
Pleased to state:

(a) whether the Bolami Ores
(Private) Limited has started working
the Bolanl.iron ore mine;

(b) if so, the quantity of wron ore
which has been raised so far; and

{c) what is the esttmated deposit
of iron ore in this mine and the iron
content of the ores raised from this
mine?

The Minister of Steel, Mines and
;‘ue! (Sardar Swaran Singh): (a) Yes,
ir.

(b) About 70,000 tons till July 1959.

(c) About 30 million tons of irop
ore has been proved in this area. It
is estrmated that a very much larger
quantity would actually be available.
The iron content of ores raised so far
18 60 to 61 per gent.
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Bhel Papigrahi: May 1 know the
amount of money which has accrued
to the managing agents by way of
remuneration on the iron ore raised?

Sarder Swaran Singh: The hon.
Member will recall that the other day
we had a half-an-hour discussion when
most of these points were gome into
with regard to the Bolani ores. This
question relates to the aspects about
starting work, quality, ete.

Bhri Panigrahi: In the answer it has
been stated that about 70,000 tons of
ares have been raised. What is the
amount of remuneration which has
been paid to the managing agents till
now as commission?

Mr. Speaker: That is nol connected
with this. This relates to the question
of the quantity raised, etc.

Sardar Swaran Bingh: So far as the
‘remuneration and the way it has to
be worked out are concerned, I gave
details thereof at the time of the half-
an-hour discussion which took place
only a few days ago. I cannot carry
in my head the figures from month to
month as to what is due and what is
not due.

Shri Vidya Charan Shukia: What
1s the cost of production of iron ore in
Bolani ores? Also, what is the price
at which iron ore is obtained by the
Rourkela steel plant?

Sardar Swaran Bingh: The supply
of iron ore from S.T.C. to Rourkela is
at Rs. 11'50 nP. f.o.r. site. We have
every expectation that the iron ore
which will be mined in Bolani Ores
(Priyate) Limited would not be more
coslly as compared to this.

Shri Vidya Charan Bhukia: I want
to know whether the cost has been
calculated on the 70,000 tons of ore
that have been mined. If so, what 18
the cost per ton? Also, will it be able
to supply the requirements of the
Durgapur Plant?

Sxrdar Swaran Singh: The 70,000
tons that I have mentioned, has been
mined manually. The Bolani iron ores
company is going to be a highly

mechaniséd one with crusher and all
that Therefore, any cost worked out
on the manual mining will not give a
realistic picture as to what i likely
to emerge, as a result of mechanised
mining being introduced. About the
other part of the question, I would
like to inform the ‘House that although-
this 70,000 tons of iron ore is collect-
ed there as a result of manual mining,
we have not yet been able to move it,
because the railway line is not ready.
Therefore, for the first stages of
Durgapur we may have to purchase
iron ore from the S.T.C.

Shrl Vidya Charan Shukla: What
is the cost of ore mined manually?

Mr. Speaker: Shry Panigrahi.

Shri Panigrahi: May I know when
this mine is going to be highly
mechanised? Is there any agreement
with the Orissa Mineral Development
Company that all the eguipments
necessary for the mechanisation of
these mines will be mmported only
from UK.?

Sardar Swaran Singh: There is no
such agreement that they would be
imported only from UK.

Kerala Agriculturists Debt Relief
(Amendment) Bill, 1859

+
Shri Narayanankuity
*1108. Menon:
Shri Puonnoose:

Will the Minister of Finance be
pleased to state:

(a) whether any representatives of
the Kerala Bankers’ Association! met
the Finance Minister recently in con-
nection with the Kerala Agriculturists
Debt Relief (Amendment) Bill, 1958;

(b) what were the representations
made by them; and

(c) whether Government have taken
any action on those representations?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). Yes. The Kerala Bankers'
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Association and the Travi hin
Bankers’ Assoction have, in several
representations made by them from
time to time, asked for the exemption
of banks from the provisions contained
in Kerala Agriculturists Dizbt Relief
Act, 1958,

=~ (¢) The matter ig under :onndaﬂ-
‘ion

Export of Pig Iren

Dr. Ram Snbhag Singh:
Shri Panigrahi:

Will the Minuster of Steel, Mines and
Fuel be pleased to state what are the
mUsHein o wxpety 4 P oun e
duced by Rourkela and Bhilai Steel
Plants?

The Minister of Steel, Mines and
Fuel (SBardar Swaran Singh): There
are good prospects of exports of pig
iron produced by Rourkela and Bhila:
Arrangements have already been
made for the export of about 73,400
tons produced by the two plants

Bhri Ajit Singh Sarhadl: May I
know the countries to which export
18 being made?

Sardar Swaran Singh: The export
is mostly to Japan

Shri Ajit Singh Sarhadi: May 1
know whether the barter system Is
going to be adopted”

+
{Shrl Ajit Singh Sarhadi:
1107

Sardar Swaran Singh: No, Sir, not
necessarilly Because, 1f there is a
market for straight sale generally we
do not tie 1t up with the barter
arrarigement

Shri Subbiah Ambalam: May I
know the percentage of pig iron pro-
duced m the two steel plants that 1s
now being exported?

Sardar Swaran Singh: I have given
the flgures about which arrangements
have already been made

Shri Subbiah Ambalam: What about
the percentage?
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Sardar Swaran Singh: It will not be

an¥ competition, as far as price Is
concerned, from other countries?

Sardar Swaran Bingh: Yes The
worih 13 u “witre o Wik we o ah
nold a monopoly for export of pig

We are one of the many coun-
trles and, if I may say so, we are
peginners in the hine of export of pig
on There is very great competition
¢rom a number of countries

Shrimati Renu Chakravartty: If we
go according to schedule, by the end
of this year steel will be produced in
grourkela and Bhilai Now, the amount
of Pig 1ron which we are producing,
will that be fully used here or will
tpere again be a surplus for export?

Sardar Swaran SBingh: The objective
would be to use the maximum
quantltv of pig iron that we produce
gor production of steel But as new
plast furnaces will also be gong into

uction, there will be a marginal
girplus of pig 1won, which will be
available for export

¢ommon Police Reserve Force for
Central Zone

*1109 Shri Keshava: Will the
Mimster of Home Affairs be pleased
¢o refer to the reply given to Starred
Question No 473 on the 20th February,
1959 and stater

(a) whether the question of forma-
tion of a Common Police Reserve
yorce for the Central Zone has been
gralised;
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) It g0, when will it be formed;
and

€¢) the details of the scheine?

The Deputy Minister of Home
Affairs’ (Shrimati Alva): (a) to ()

F

Shrimatl Alva: Unless the report is
before us, we cannot say anything
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Importation of Private Road Vehicles,
subject to certain reservation. May I
know what those reservations are?

Shri B. R. Bhagai: They are ressrva-
tions regarding the definition of the
legal persons under article 1(e) of the
Convention. Generally, persons nor-
mally resident outside India who on
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Underground Fire in Collleries
*1118. Shri B. A. Mehdi: Will the

(a) whether it is a fact that fire
has appeared from underground on
., Pandra Branch siding on the eastern
side of railway track;

(b) it so, the action taken in the
matter; and

(c) whether 1t is also a fact that

output of about 26 collieries in Mugma

. fleld has been affected due to this
fire?

The Minister of Steel, Mines and
Fuel (Sardar Swaran SBingh): (a) Yes.

(b) Necessary steps such as flood-
ing the area with water and sealing
off the fire by pumping in sand with
water have already been taken
under the supervision of the Coal
Board.

(c) The operation of the pilot train
supplying loading wagons over  the
siding to the collieries situated in the
area was suspended by the Eastern
‘Railway; this may have affected the
output to some extent.

Shri 8, A. Mehdi: What is the extent
of the damage done by fire?

Sardar Swaran Siagh: It is really
very difficult to estimate damages in
wsuch cases of fire,

WRITTEN ANSWERS TO -
QUESTIONS

Ceniral Mechanical Engincering

Restarch Imstitute, Durgapur

Shrl Pangarkar:
c11ee. {m P. G. Deb:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to Star-
red Question No. 15866 on the 30th
March, 1950 and state the further
steps taken for the establishment of
the Central Mechanical Engineering
Research Institute at Durgapur?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The construction work of the
Multipurpose Shed for the Instltute is
progressing satisfactorily. The con-
struction work of Workshop Main
Building has also been awarded to
contractors and is expected to start
shortly. Tenders for the construction
of staff quarters have been invited
and construction work is expected to
begin soon after the monsoons are
over Recruitment of staff and pro-
curement of equipment is in progress.
Library is being organised,

Audit Reports of Ceniral Universitiss

Shri Damani:
*ue8. {mu-l Narastmban:

Will the Minister of Education be
pleased to state:

(a) whether Government have
taken any decision on the proposal
that Audit Reports on the gccounts of
the four Central Universities should
be presented to Parliament; and

(b) if so, the nature of the decision
taken?

The Minister of Education (Dz. K.L.
Shrimall): (a) and (b). The proposal
is still under consideration,
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Dusgapur Sjesl Plant

Shrimatl Ia Palchoudhuri:
'““‘{nm P. C. Borooan:

Will the Minister of Steel, Mines
and Fael be pledsed to state:

(8) whether it is a fact that foreign
technical personnel are to be recruited
for the Durgapur Steel Phlant;

(d) it so, the reasons therefor;

{c) the number, category-wise, of
the personnel and the name of the
country from which they are to be
recruited; and

(d) the steps taken in  regard
thereto?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir, for short periods,

(b) Suitable Indian technicians are
not available in the required num-
bers to commission and operate the
steel plant in its initial stages.

(c) It is expected that Hindustan
Steel would take in their employment
about 80 such techmical personnel
About half of them are expected to
be in position by the end of October
and the rest by February, 1960. The
technicians who will join by October
are for the coke ovens, power house,
and the first blast furnace. All the
foreign technicians for Durgapur are
being recruited from the United
Kingdom.

(d) The Director (Finance) of
Hindustan Steel Lid. was deputed to
the UK. for selecting suitable person-
nel. He wad assisted by three of the
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Prices of Scrap Iron

" Shri Raghunath Singh:
e {0 B. Thakore:

Wil the Minister of Steel, Mines
and Fuel be pleased to state whether
it is the intention of the Government
to decontrol the prices of melting
scrap (n view of the substantial in-
crease in the domestic production of
pig iron?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) Na,



6059 Written Anmoers SEPTEMRER J, 1000  Written Answers Solie

Solar Energy
*1115, Shri Karnl Biaghji: Wil thé

(e) whether the success athieved by
the National Physical Laboratory, New
Delhi in the system of disti water
by solar energy for use in places,
where water supply is brackish, has
been implemented at least on experi-
:?m basis in any place or locality;

(b) it s0, where?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Mabir): (a) Nat yet, Sir.

{b) Does not arise.
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Air Force Recruiting Ofles, Jorhat

#1117, Bhrl P. C. Borepah: Will the
Minister of Defemte be plensed to
state: . '

(a) whether it is a fact that the Ajr
Force Recruiting Office at Jorhat
(Assam) has suddenly stopped recruit-
ment from June last;

(b) it go, the reasons theul'u:‘ and

(c) what alternative arrangement
has been made for recruitment of
Airmen from the areas of Assam,
Manipur and Tripura?

The Deputy Minister of Defenee
o Yool : ) Yo, ¥, -

(by and (¢) Do not arise.

Preduction of Geld

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the steps which are being taken
to improve production of gold; and

(b) whether any new lodes have
been discovered in Kolar Gold Fields
area and in Ramgiri in A.pdhn Pra-
desh?

The Minister of , Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Government of Mysore have drawn up
plans for the exploration, development
and expansion of Kolar Gqld Fields
and, Hutti Gold Mines, The Central
Government is assisting the  State
Government by granting loans for the
purpose. Besides, the Geological Bur-
vey of India has been carrying out
large-scale mapping and investigations
in Kolar Gold Fie[ds and in Gads
aress in Mysore and in Ramgicl lg
Andhra Pradesh to assess the
bearing lodes,

(b) No, Bin
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Industrial Areag Near Okhla

. {;s:ﬂn D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2805 on
the 7th April, 1959 and state:

(a) whether Government have
received the scheme to develop new
industrial area near Okhla; and

(b) it so, whether the scheme has
been approved?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Mo,

(b) Does not arise.
Lubrieating Oil Plant

{ Shri Subodh Hansda:

| Bhri 8. C. Samanta:
Shri Amar:

Shrimati Mafida Ahmed:
Shri L. Achaw Singh:
Shri Pahadia:

Shri Wedeyar:

Shrl Achar:
Shri D, P. ﬂluh:
[MMM:

Will the Minister of BSteel, Mines
sad Fuel be pleased to state:
for

(a) whather thlu is any proposal
the establishment of a lubricating
oll plant in public séctor;
(b) if so, whether this proposal has
been finalised; and

{c) whether the detailed plans of
the project have been prepared?

‘The Minister of Steel, Mines and
Fuel (Sardar Bwaran Singh): (a) Not
yet, 8ir.

(b) and (c). Do not arise

Ceniral Indisn Medicinal Plant
Organisxtion
Shri D. C, Sharma:
'u"‘{!h-ll‘uanhr:
‘Will the Minister of Scientific Re-
sentth aud Cwitural Affairg be pleased

Written Answers [

to refer to the reply given to Starved
Question No. 1881 on the 16th April,
1980 and state the further progrem
since made in the setting up of the
Centra] Indian Medicinal Plants Or-
ganisation?

The Minister of Scientific Research
and Cultursl Affairs (Shri Humayun
Kabir): A draft scheine has now been
prepared and further action thereon
is in progress

Research in Secomdary Education

“1122 {Blu'l Shree Narayan Das:
* | Shri Radha Raman:

Will the Minister of Educatien be
pleased to state:

(a) whether results of researches in
Secondary Education carried qn by
different Universities and Institutions
for which grants were given to them
have been compiled; and

(b) if so, whether the results of
such researches have been circulated
%o educational authorities of the
States and the Union Territories for
putting them into practice?

The Minister of Education (Dr. K. L.
Shrimall): (a) The reports of research
projectt are compiled as and when
they are ready

(b) The reports of some- research
projects have been circulated to the
State Departments of Education and
Directorate of Education, Delhi

Subsidy for Imperted Steel

*1128. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether, the quantum of sub-
sidy to be paid on imported steel
during the year 1939 has been finalis-
ed; and

(b) if so, what is the quantum of
subsidy decided?

The Minister of Steel, Mines, and
Fuel (Sardar Swaran Singh): (a) and
(b). Steel is imported by the Iron and
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High Grade Coal in Jammu

Shri Ajit Singh Sarhadi:

Shri Ram Krishan Gupta:
1M Shrimati Krishna Mehta:

Dr. Ram Snbhag Singh:

Will the Minister of Steel, Mines
and Fuoel be pleased to state

(a) whether 1t 1s a fact that nich
deposits of high grade coal have been
discovered at Jangalgali-Kalkot belt
m Jammu;

(b) the estimated deposits thereof,
and

(c) the nature of steps taken or
proposed to be taken to exploit them?

The Minister of Steel, Mines and
Foel (Sardar Swaran Singh): (a)
and (b) The existence of coal
deposita 1n Jangalgali-Kalakot area
was known earlier but the Geological
Survey of Indis, as a result of inien-
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Levy of Torminal Tax af Howrsh

3195, J Shrimati Xia Palchoudhnry:
8hri Aurchindo Ghossl:

Will the Minister of Finance be

pleased to state: v

(a) whether 1t 15 a fact that the
Government of West Bengal recently
approached the Government of India

on goods and passengers reaching
Howrah station from a distance of
more than 30 miles, and

(b) if so, the reactions of the Gov-
ernment of India thereto?

The Deputy Minister of Finanee
(Shrimati Tarkeshwarl Sinha): (a)
and (b) The Government of West
Bengal have requested the Governs
ment of India to enact Central legisla-
tion for the levy of termunal tax om
goods and passengers to and from
ralway termum1 1n the Caleutta-
Howrah area

The Government of India have
replied that, in view of the additional
imposts on railway users in recent
years, 1t 1s not possible for them to
resort to such legulaiton for some
more time, but that the State Gov-
ernment might consder using their
Constitutional powers to incteasing
already
levied under their own enactments

Palana Colliery

(2) whether any scheme has been

existing for the purpose in the Second
Five Year Plan, and

(b) if s0, whether the details of the
same will be laid on the Table?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Government of Rajasthan has beea
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Natural Gas in Assam

( Shri Ram Krishan Gupta:
Shri Shree Naranyan Das:
Shri Radha Raman:

Shri Sabodh Hansda:
Shri 8. C. Samanta:
'lm..gsmluha.u:

Shrimati Mafilda Abhmed:
Shri L. Achaw Singh:
Shri Jhulan Sinha:

Shri Pahadia:

|Shr P © Borooah:

Will the Minster of Bteel, Mines
and Fuel be pleased to state

(a) whether plans for the utilsation
of the natural gas i Assam have
been finalised;

(b) if so, the mamn features of the
scheme;

(c) whether the Itahan Firm
appointed as consultants for the pur-
pose has submitted its report; and

(d) if so, the detmis thereof?
The Minister of Steel, Mines and

Fuel (Bardar Swarsn Bingh): (a) No,
Sir.

(b) Does not arise

{e) and (d). Yes, Sir. Thus report
made general recommendations on the
poesibility of utilising Nahorkstiya
natural gus.

Written Anstoers

§

New Bilaspur Town

“1128. Shri D, C. Sharma: Will the

Minister of Home Affairs be

to refer to the reply given to
No. 1482 oh the 28rd

1859 state:

(l)&ﬁnﬁumm

in the construction of the new

of Bilaspur in Himachal Pradesh; and
(b) the amount spent so far?

the New Township. [See Appendix

(a) whether 1t is a fact that he
would be attending Comonwealth Fin-
ance Ministers' Conference in London; .
and

(b) if so, when"
The Minister of Finance (Shri
Morarji Desal): (a) Yes, Sir

(b) The meeting is scheduled to be
held in London from 22nd to 24th
September, 1959,

Manafacture of High Tensile Bars and
Plates

[ 8hri Subodh Hansda:
\ Sbri B. C. Majhi:

Will the Minuster of Steel, Mimes

*1130.
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(b) what is the snnual requirement
of these materials in our country;
and

(c) whether the said quantity is
manufactured in our country?

mmummﬁm
Euel (Sardar Swaran Singh). (a)
No, 8ir.

(b) No estimates of requirements
are available.

(c) Not at present.
Limestone Mines in Purunapani

*1131. Shri Panigrahl: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

() whether the Hindustan Steel
Litd. has stopped working the limestone
mine at Purunapani from the 1st July,
1869;

(b) if so, the reasons for closing
this mine; and

(e¢) whether the Hindustan Steel
Ltd. is getting its limestone require-
ments from any other mine?

. The Migpister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Mining operations in the pilot
mining scheme at Purnapani were
duspended on 30-6-1950 becausr the
target of 37,000 tons fixed for the
pllot scheme had been achieved and
the quarries were getting flooded with
water and it was not considered
economical to continue to pump the
water and work the mine,

(c) Yes, Sir, from Mjs Bisra Stone
Lime Company. ‘

Forelgn Exchange earned by Indian
Shipping

2072, Shri D. C. Sharma: Will the
Minister of Finanoe be pleased to
siate the total amount of foreign ex-
change earned by Indian shipping
during 1939 so far”

‘The Minister of Finance (Shri
Morar)l Desal): Information is so far
aveflible only for the first five

months. During this period, aof Swe
months January—May 1966, the grem
receipts of the principal Indian Ship-
ping Companies operating in the over-
seag and ad)acent trades amounted to
Rs. 9:84 crores. Figures of net esrn-
ings of foreign exchange are not avail-
able.

Techuieal Education in Ponjeth

2073. Shri D. C. Sharma: Will the
Minister of BSclentific Research and
Cultural Affairs be pleased to state
the amount of grant (capital and re-
curring) given to the Punjabh Govern-
ment for advancement of technical
education during 1959-60 so far with
details thereof?

The Deputy Minister of Scientific
Research and Cultural Affales (Dr.
M M Das): No grants have been
sanctioned for 1059-60 so far. Ac-
cording to the revised procedure, the
state Governments receive automati-
cally ways and means advances from
the Central Government of a sum
equivalent to 3|4 of the approved pro-
vision made for assistance to the res-

cial year on the basis of actual ex-
pendimremnudhythamauﬁn.:

cipated expenditure during ‘he last
quarter.

Provision has been made for a sum
of Ra. 640 lakhs for Centrally Spon-
sored. Schemes and that of Rs. 800
lakhs for State Schemes to be given as
assistance to the Government of
Punjab during the current financial
year,

Birla Science and Industry Museum,
Caloutta

2074. Shri D. C. Sharma: Wil the
Minister of Scientiic Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Ques-
tion No. 158 on the 12th Webruary,
1869 and state the up-to-date progress
made in the establishment of the Birla
Science and Industry Museum, Cal-
cutta?
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shortly and it is hoped that renova-
work will be completed by the

i
]
8

The Museum was inaugurated on
2nd May, 1989 with the following
seven guileries having 110
184 posters and 38 translites-

models,

1. Electricity
2. Metallurgy of Copper and Iron

A museum is an orgamsation to
which exhibits have to be progressive-
ly and continually added.

i
i
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The Deputy Minister of Home
Affairs (Shrimati Alva): The Bub-
Committee has so far visited Himachal
Pradesh, Punjab, Bihar, wmnnpl,.
Orissa, Bombay, Kerala, Madras and
Rajasthan ) The Sub-Commitee in-
tends ting a few more States
before submitting its recomendations.

Supply of Drinking Waier in the
Andamang

2076. Shri D. C. SBharma: Will the
Minister of Homg Affairs be pleased to
state*

(a) whether there is any scheme for
increasing the supply of drinking
wlmh!heAnflmmkhndl;md

(b) if so the details and nature of
the Scheme?

The Deputy Minister of Heme
Affalrs  (Shrimati Alva): (a) Yes,
Sir

(b) A statement 15 laid on the Table-
of the House. [See Appendix III,
annexure No 112.)

Educated Unemployment in Delhi

2077. Shri D, C. Bharma: Will the-
Minister of Education be pleased to
state*

(a) the grant gwven to the Delhi
State Administration during 1857-58
and 1058-50 separately for relieving
educated unemployment in Delhi; and

(b) the total number of persons em-
ployed during the same period, year-
wise, in Delhi under the above
scheme?

The Minister of Educatiom (Dr.
K. L. Shrimall): (a) No payment
sanction has been 1ssued either to
Delhi Administration or to Delhi
Municipal Corporation during the
years 1057-58 and 1058-859.

{b) 8 persons were given employ-
ment during 1058-59, by the Delhi
Corporation

Rehabllitation of Ex-Servicemen

Shri D. C. Sharma:
’""'{mmmmz

‘Will the Minister of Defenss be
pleased to refer to the reply given to
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Unstarred Question No, 161 on the
12th February, 1050 and state the
further progress made in creating a
separste cell in  the Ministry of
Defence to look aftsr the rehabilita-
tion and welfare of the ex-sef vicemen?

The Deputy Minister of ' Defence
(Sardar Majiihia): A serving
Major General in the Army has
been appointed, in the rank of
Lieutenant General and for the pre-
sent in addition to his other duties, as
Director-General incharge of the Re-
settlement Directorate of the Ministry
of Defence. He is expected to review
the functions of the Directorate and
to make recommendations within a
period of six months for its reactiva-
tion and plans of progressive develop-
ment.

Quarters for Army Personnel

2079. Shri D, C. Sharma: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarsed
Question No. 3664 on the 28th April,
1959 and state:

(a) the further progress made so
far in building quarters for the other
ranks the Army; and

1957-58

Written Answers G072

(h) the total amount lput"ﬂ Hn
the 31st July, 19597

The Minister of Delonce {(Bhpi
Krishna Menon): (a) Another project
catering for provision of accommoda-
tion for 139 married other ranks has
been administratively approved since
the 28th April, 1839, and released for
execution,

(b) No expenditure has been incur-
red so far. Preliminary action to plan
execution is in hand.

Schedaled Castes and Scheduled
Tribes Agriculfurists in Bombay

2080. Shri Pangarkar: Will the Minis-
ter of Home Affairs be pleased to state
the amount allotted to the Govemrn-
ment of Bombay during the years
19057-58 and 1858-58 for assisting the
Scheduled Castes and Scheduled Tri-
bes agriculturists?

The Deputy Minister of Home
Affairs (Shrimati Alva): The informa-
tion is given below:—

—— —— - -

1958-59

Category
State Central State Central
Sector Sector Sector Sector
Rs Rs. Rs.
Scheduled Castes 60,500 Nil 47,000
Scheduled Tribes § § . 391,471 25,000  *2,71,900 25,000

¢Includes State’s share op 50 * 50 basms.

(b) the places visited by him in the
State?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Seventeen

.

Kushalgarh, Badwas, Lobsris,
Sajjangarh, Godhra, Karoli, Rameshma,
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Debanu Bosd, Mohasds, Washale,
Kogde, Kortad Jawahar, Talwads,

Bulsar, Dharmpur, Vadkhambha,
) f Metapondha, Ambetl
(Sukhala) Nanivahial, Mandwa,

Kaprada, Neral, Karjat, Gaur-Kamat,
Chawk, Khalapur, Chive, Vavloli, Pali,
Roha, XKhargaon Kolad, Pen, Kalyan,
Nasik Road, Malegaon, Satana, Orale
(Near Bassin).

Girls’ Education in Bombay

2082, Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the amount allocated for 1859-
00 to the Government of Bombay for
the Education of girls, and

(b) whether the Government of
Bombay had sought any amount for
this purpose?

The Minister of Education (Dr
K. L. Shrimali): (a) In the plan for
1959-60 the Government of Bombay
has included a scheme, meant exclu-
sively for girls’ education, with an
outlay of Rs. 1'51 lakhs.

(b) In the Draft programme sub-
mitted by the State Government an
outlay of Rs 2-64 lakhs was proposed
for this scheme

Weliare Extension Projects in Bombay

2083 Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the kind of welfare extension
projects established in Bombay State
by the Central Social Welfare Board
with Central assistance during 1058-
58; and

(b) the location of these projects”

The Minister of Education (Dr. K. L
Shrimall): (a) and (b). A statement
giving the requisite information is laid
on the Table of the House. [See Ap-
pendix No. ITI, annexure No. 113.]

Now Bullling Sitw

2084, Shrimati Mafids Ahmed: Will
the Minister of Steel, Mines and Foel
be pleased to state:

(a) jhe names of the new dnlling
sites Jdiscovered by the Oil and
Natural Gas in the coun-
;gom 1st May, 1859 to 31st July,

(b) whether driling operations have
already been started at each of the
sites; and

(c) if the answer to part (b) be in
the negative, the reason therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No
new structures for test drilling have
been discovered duripg this perod.
However, new drill sites have been
located at some of the structures dis-
covered before 1st May, 1859.

(b) During the period under refer-
ence, the following new wells were
started by the Oil and Natural Gas
Commussion:

(1) structural hole No. 5 1n Jawala-
mukhi area;

(11) one shallow hole near Ardol in
Ankaleshwar ares,

(u1) one shallow hole
area

in Kusamba

{c) Does not arse
Tribal Development in Manipur

2085. Shri L Achaw Singh: Will the
Minister of Home Affairs be pleased
to state-

(a) the actual expenditure ncur-
red during the last three years for
tribal development 1 Manipur (year-
wise),

(b) whether the entire amount of
Rs. 6825 lakhs allotted during
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Affalry ( mﬂw (z) and (e)

The expenditure during the years
1856-37 and 1957-38 is as follows:—

(Rs. in lakhs)
Yesr State CLnI

Secto Sector

19 . 11-82 e
loﬁ : 12 20 7.26
24.02 7.26

No progress report has yet been
received from the Manipur Adminis-
tration in respect of expenditure
during 1058-50 and 1959-60 so far.

(b) According to the trend of ex-
penditure, the entire plan provision is
likely to be utilised in full.

Education Tours of Teachers and
Students of Manipur

2986. Shri L. Achaw Singh: Will the
Minister of Edncation be pleased to
state:

* (a) the total allocation made by
Government for educational tours of
stadents and teachers of Manipur
t.i::lng the years 1958-59 and 1858-60;

(b) the number of such tours or-
ganised and the number of students
who availed of the opportunity?

The Minister of Education (Dr. K. L.
(Shrimall): (a) and (b). There are
two separate schemes, viz. Studenty'
Tours, and Teachers’ Tours, under
which grants are given.

Students’ Tours.—There 15 no State-
wise allocation of funds. However,
grants amounting to Rs. 8,136 were
sanctioned to five institutions in Mani-
pur during 1958-50 and 153 students
and teachers benefited from this grant,
No grant has been sanctioned in
1958-60 so far.

Teuchersy’ Tours.—The Union Texri-
tory Administrations are to mest dhe
entire expenditure not exceeding Rs.
1,000 per year from their respective
area budgets for tours of teschers of
Elementary schoals. No tour has bepn
approved for Manipur by the Minlstry
in 1958-50 and 19506-60.

Laccadive Islands

2087, Shri Nallakoya: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any schemes have been
worked out to provide employment to
the people of the Laccadive Group of
Islands; and

(b) whether facilities have been
provided for marketing the produce
at the Coir Centre in the Islands?

The Deputy Minister of Home
Affairs: (Shrimsti Alva): (3) Yes,
Sir, Several training-cum-production
Centres have been established in the
Islands and several Islanders are
being given training in ecolr twisting,
rope and mat making, gur making,
weaving, soap making, oil pressing by
Wardha Ghanis, deep sea fishing and
‘dai's’ course.

(b) The question of marketing the
finished products of the Coir produc-
tion-cum-training centres has been
taken up with the Director General of
Supplies & Disposals. In the mean-
while, steps are being taken to dispose
of the finished products in the “ocal
markets on the mainland at competi-
tive prices.

Geondaism in Karol Bagh

(Bllrl N, M. Deb:

2088 Shri P. G. Deb:
7 Shri Prakash Vir Shastri:
LBln'I Vajpayee:

Will the Minister of Home Affalrs
be pleased to state what preventive
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measures Government propose to take
againat Goondaism in Karolbagh area
which is increasing day by day?

The Minister of Home Affairs (Shri
G. B. Pant): There is no reason to
believe that goondaism in the Karol-
wamhummm:mw

fSotial Welfare Scheme in Orissa

2000. Shri Pamigrahi: Will the Minis.
ter of Home Affalrs be pleased to
state the amount of Ceniral assistance
given to Orissa in 1958.59 and 1939-
60 period so far for social welfare ex-
tension projects and for soeial and
moral Hygiene and aftercare pro-
Erammes?

The Deputy Minister of Home
Affairs (Shrimati Alva): A statement
containing the requisite information is
Iaid on the Table of the House, [See
Appendix ITl, gnnexure No. 114).

Asgistance to Orissa

2090. Bhxi Panigrahi: Will the Mins-
ter of Home Affairs be pleased to
state:

(a) L;hl:eo!the(:enlrﬂ Gov-
ernment in 1959-80 for welfare of
Scheduled Tribes in Orissa;

(b) the share of the Central Gov-
ernment in 19589.60 for welfare work
among the Scheduled Castes in Orissa;

(c) the share of the Central Gov-
ernment in 1859-80 for welfare of
other Backward Classes and ex-
crimimal tribes; and

(d) the share of the Central Gov-
ernment in 1958-60 for setfing up of
special multi-purpose blocks in Orissa
in 1958-607

The Deputy Minisiter of HNomse
Affairs (Shrimati Alva): (a) to (d),
A statement is given below:

STATEMENT

ture in 1959-60.

Swaue Sector: -

Scheduled Tribes 25.76 lakhs,

Scheduled Castes . . . g8.82

Denotified ‘Tribes (&w Tﬂbﬂ) . . . 0.42 5
Lantral Sector:

Scheduled Tribes . . . . e e . 69T »

Scheduied Castes . . 3.40 5

©Other Backward Classes . : 3 . 9.02

Denotified Tribes (Ex-Criminal Tribes) . 0.50 4

Special Multi-purpose Blocks . . . 14.28

Landless Scheduled Castes and
. Scheduled Tribes

2091. Shrl Karni Singhfi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 617 on the 20th
February, 1959, regarding distribution
of land to the Ilandless Scheduled
Castes and Scheduled Tribeg and
state:

(b) if so, whether the information
will be laid on the Table?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The Government of Rajasthan have
intimated that 2,85,331 acres of land
have been allotted to the landless
Scheduled Castes and Scheduled
Tribes (including ex-criminal tribes).
The number of families bgunhd has
not been given by them.
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Gypsum Deposits in Bikaner sanctioned by
Welfare Board during 1958-39;

2002, Shri Kara| Staghfi: Will the
Minister, of Steel, Mines and Fuel be
pleased to state: (

(l)whzthuGWemmentprapmeto
lsase out the gypsum deposits in
Bikaner apart from one leased to
.Bikmerﬂmumummd:md

(b)- it s0, to whom?

The Minister of Steel, Mines and
PFuel (Bardar Swaran Singh): (a) and
(b). The Central Government has no
proposal before it to grant mineral
concession for gypsum in Bikaner.

Central Bocial Welfare Board

2003. Shri Siddizh: Will the Minis-
ter of Education be pleased to state:

(a) what 1s the amount allofted to
the Central Social Welfare Board for
the removal of untouchability in the
years 1058-580 and 1959-60; and

(b) whether the progress Report of
the Board for 1958.59 has been sub-
mitted?

The Minister of Education (Dr
K. L. Bbrimali): (a) No amount has
been specifically allotted to the Cen-
tral Social Welfare Board during the
years 19858-59 and 1950-80 for the
removal of untouchability

(b) Yes, Sir.
COeniral Social Weifare Board Grants
to Mysore Organisations

004, Bhri Siddiah; Wil] the Minis-
ter of Education be pleased to state:

(a) the names of institutions in
Mysore State to whom grants were

‘the Centrsl Social

(p) the amount of grants sanction-
ed o each of them; and

(c) the purposes for which they
were utilised?

The Minister of Education (Dr.
E. L. Bhrimall): (a) to (c). A state-
ment giving the requisite information
15 laid on the Table of the House.
[Placed in Library, See No. LT-1508}
50.)

Monuments in Mysore

2095. Shri Siadiab: Will the Minis.
ter of Scientific Research and Cultural
Aflairs be pleased to state:

(a) the amount spent on each of
the protected monuments in Mysore
State during 1958-59; and

(b) the amount allotted to each of
them in the year 1859-60?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b). The infor-
mation 1s being collected and will be
laid on the Table of the House

Unauthorised Crossing of Border

2096. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of persons arrest-
ed in Assam and West Bengal for
crossing the East Pakistan border for
going to Pakistan and coming back to
India without passports d 1958-
59 and 1959.60 so far?

The Minister of Home Aﬁl!l
(Bhri G, B, Pant):

1958
(Clhnd;: ():n?.st%}uly)
Asam . . . 1.969 43
West Bengal . ., v 3453 Information being coliec tadk. ,
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Evasion of Incoms-tax

W91, Bhri Ram Krishan Gupla: Will
the Minister of Fimance be pleased to
refer to the reply given to Starred
Question No. 1539 on' the 30th March,
1959, and- state:

(a) whether relevant details regard-
ing the methods of evasion adopted by
the amessees have been scrutinised,
compiled and communicated to all the
Income-tax Officers in the country for
their future guidance; and

(b) if so, whether the copy of the
same will be laid on the Table?

The Minister of Finance (Shrl
Morarji Desal): (a) In reply to Star-
red Question No. 1539 on the 30th
March, 1959, it was stated that the
work of compilation of this informa-
tion was bound to take time as the
records of the Commission which had
to be gone through were voluminous.
Most of the records to be scrutiniséd
relate to cases in which the settlements
previously arrived at by the Commis-
sion with the assessees have been
affected by the recent judgment of the
Supreme Court. These cases have
now been re-opened wunder Section
34(1)(a) of the Income-tax Act and
the relevant assessment records have
been made over to the Officers station-
ed at various centres, for redoing these
assessments. Hence it will not be
possible to make much head-way in
the compilation till this work is com-
pleted.

(b) The compilation will deal with
(i) the devices adopted by the asses-
sees to evade the proper assessment
of their income and (ii) methods ad-
opted by the Commission to detect
those concealments. In so far as (i)
is concerned, broad particulars in
respect of the important cases investi-

As for (i), the compilation will pri-
marily be intended to help the Income-.
tax Officers in their day-to-day work
of investigating concealments and as
such the tiveness of the document
will be Host if it were to received
wide publicity,

Oll Drilling jn Cambay

2098. Shri BEam Krishan Gupta: Willk
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to part (¢) of Unstarred Question
No. 177 on the 12th February, 1959
and state:

(a) whether the information regard-
ing expenditure incurred on the oi¥
drilling projects in Cambay and
Baroda area has been collected; and

(b) if so, the details thereof?

The Minister for Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The ;nformation is bemng collect-
ed

Training in Oil Technology

2099. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fael
be pleased to refer to the reply given
to Unstarred Question No. 180 on 12th
February, 1950 and state at whaf stage
is the proposal for sending a further
batch of trainees to Rumania and
US.8R, for training in oil well dril-
ling and production technology?

The Minister for Steel, Mines and
Fuel (Sardar Swaran Singh): The
matter 1s still under consideration,

Integral Rail Coaches

2100. Shri Ram Krishan Gupta: Wiil
the Minister of Defence be pleased to
state:

(a) the main terms of agreement
entered into by Hindustan Aircraft
Ltd.,, with M.AAN. West Germany, fer
manufacture of integral type mail-
coaches; and

(b) the number of integral coschas
manufsctured so far under the agres-
ment?
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The Minicter of Dafenee (Shri
Krishna Menon): (a) Attention is in-
vited to the reply given in the Lok
Sabha on the 4th September, 1956
to Starred Question No. 1713.

{b) 46 upto the end of July, 1959.

Cost of Steel Production

2101. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 2268 on the
Tth May, 1959 and state:

(a) whether the revision of the
-estimates of likely cost of production
of steel in the three Steel Plants has
since been completed; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Not
vet, Sir,

(b) Does not arise.

Higher Technological Institute at
Kanpur

fShri Ram Krishna Gupta:
2102. { Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 2269 on the 7th May,
1959, and state:

(a) the nature of progress made so
far in the establishment of the Higher
Technological Institute at - Kanpur;
and R

(b) the nature of assistance U.S.A.
has agreed to give for setting up the
institute? .

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr,
M. M. Das): (a) Possession of land
measuring 610:04 acres has been taken
.over from the State Government and

SEPTEMBER 3, 1959
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a tentative Zonal Plan has been pre-
pared.

I{ has been decided to register the
Institute as a Society under Indian
Societies Registration Act of 1860 and
in consequence, it will function as an
autonomous body, with its executive
authority vested in its Board of
Governors. Steps have been taken to
constitute the Board of Governors.

(b) The U.S.A. has agreed to give
the following assistance under the
normal programme of T.CM, during
the period 1-7-1959 to 30-6-1960 Yor
setting up the Institute:

(a) Five Experts for 2 years.

(b) Equipment and Apparafis
worth $ 100,000,

Detalls — further assistance +to be
given by U.S.A. for the setting up of
the Institute are yet to be finalised.

Forged Currency Notes in Delhi

J/ Shri Ram Krishan Gupta:
7\ Shrimati Mafida Ahmed:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 4228 on the
Tth May, 1959 and state:

2103.

(a) whether Government have com-
pleted the investigation regarding the
recovery of equipment for manufac-
turing counterfeit notes in Delhi; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
G. B. Pant); (a) The matter is under
investigation.

(b) Does not arise.

Pilot Project on “Reading for
Pleasure”
( Shri R. C. Majhi:
2104.{ Shri Subodh Hansda:
(Shri 8. C. Samanta:
Will the Minister of Education be
pleased to state:

(a) what are the suggestions made
by the Central Institute of Education,
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New Delhu on the report of the mlot
project on “Reading for Pleasure”;

(b) whether similar projects are
run jn other States; and

(c) if s0, how these projects are
functioning?

The Minister of Education (Dr. K.
L, Shrimail): (a) The pilot project on
“Reading for Pleasure” was actually
conducted by the Central Institute of
Education and its report was placed
before the National Conference on
Reading held in May, 1858 The Con-
ference made certain recommendations
which are being implemented to the
extent possible

(b) No Sir The State Govern.-
ments have, however, been promised
Central assistance for starting sucn
projects

(c) Does not arise

6086

Crossing of Borders

2105 Bhri D C. Sharma: Will the
Mituster of Home Affairs be pleased
to state the number of persons arrest-
ed 1n Pumab and West ‘Rajasthan for
crossing West Pakistan border into
Pakistan and coming back to Indis
without passports during 1858-59*

The Minister of Home Affairs (Shri
G. B, Pant): Punjab—89,
Rajasthan—87

Untouchability (Offences) Act, 1958

2108. Shri D C. Sharma: Will the
Minister of Home Affalrs be pleased
to state the pumber of persons who
had been prosecuted in Dell: during
1958-59 under the Untouchability
(Offences) Act, 1955 and have been
acquitted”

The Minister of Home Affairs (Shri
G. B. Pant):

Year

Number of persons

Prosecuted Acquitted

1958
1959 (upto 30-6-59)

Sclentlfic Civil Service

2107 Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No 2107 on the 20th Apnil, 1859 and
state at what stage 1s the question of
creation of a Scientific Civil S8ervice 1n
the country?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr,
M M. Das): A meeting of the Scient-
fic Personnel Committe was held on
the 1st September, 1859 to consider
the draft yeport including, among other
things, a proposal for the conshtufion
of an all-India Scientific Bervice 1n
the country. The recommendations
are awaited.

210 LSD—3

Forms of Indian Drama

2108. Shri Ram Krishan Gupta: Will
the Minister of Scientific Rescarch and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Quesfion
No 2485 on the 30th March, 1959 and
state

ta) whether the prelimnary survey
of various forms of drama m different
parts of the country has since been
completed, and

(b) if so, the detals thereof?

The Deputy Minister of Scientific
Regearch and Cultural Affairs (Dr.
M M. Das): (a) No, Sir

(b) Does not arise.
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Protected Monuments in Punjab,
Rajasthan and Himachal Pradesh

2109. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased|\to state
the total number of monuments under
protection of the Central Department
of Archaeology at present in the fol-
lowing States: (i) Punjab; (ii) Rajas-
than; and (iii) Himachal Pradesh?

The Deputy Minister of Secientific
Research and Cultural Affairs (Dr.
M. M. Das):

(i) Punjab .. 116
(ii) Rajasthan ..o 142
(iii) Himachal Pradesh .. 15

ICommonwealth Economic Consultative
Council

2110. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 1617 on the 2nd April,
1959 and state at what stage stands the
proposal for setting up the Common-
wealth Economic Consultative Coun-
cil?

The Minister of Finance (Shri
Morarji Desai): The Commonwealth
Economic Consultative Council has
since been set up to co-ordinate con-
sultation among the various common-
wealth countries. The Council will
also incorporate meetings of senior
officials held to prepare for meetings
of Ministers, the Commonwealth Liai-
son Committee, the Commonwealth
Economic Committee and the meetings
of the Commonwealth statisticians to
consider the balance of payment of the
Sterling Area. The inclusion of other
Commonwealth bodies through which
vconomic consultation takes place will
be considered from time to time as
seems desirable, The Council' has no
executive function but is intended
merely to co-ordinate the Common-
wealth economic gactivities into ome
corporate body and to act as a channel
of consultation among the various
countries.

SEPTEMBER 3, 1959
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Import of Steel

2111. Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to refer to the reply given to
Starred Question No. 333 on the 17th
February, 1959 and state:

(a) whether any decision has so far
veen taken to import steel from U.S.A.
and Japan; and

(b) if not, the countries from whom
‘ndia is importing steel at present?

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (a) and
(b). India is importing steel from
U.S.A, Japan as also from other
countries e g. Russia, Poland, Hungary,
West Germany, France, UK., Belgium,
etc., under the various import
schemes.

Production of 25 Pounder Guns in
Ordnance Factories

Shri S. M. Banerjee:
211 2. Shri Tangamani:
+ | Shri Jagdish Awasthi:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal-
to produce 25 pounder guns in Ordn-
ance Factories; and

(b) if so, from what date?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). 25
pounder guns are already being manu-
factured in Ordnance Factories.

Bye-products at Rourkela Steel
Plant

2113. Shri Ajit Singh Sarhadi: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether any bye-products are
in production at present in, Rourkela
Steel Plant along with the production
of Pig Iron; and

(b) the nature of production of such
bye-products and their quantity?
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The Minister of Stesl, Mines and
se'?l (Sardar Swaran Singh): (a) Yes,

(b) The only bye.product that is
now recovered 1s Crude Tar The
total quantity of Tar produced from
the commencement of operation upto
the 15th August, 1959 13 6,863 metric
tons
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Geodetic and Research Branch of
Survey of India

z116. Shrl 8. M. Banerjee: Will the
Minister of Sclentific Research and
Cuijtural Affairs be pleased to state:

(a) the total number of Class 1, II,
11 and IV officers of Survey of India
engaged on tjdal streams and current
detachment of Geodetic and Research
Branch during field season 1857-58 and
1958-59,

(b whether the staff engaged on the
said observations carried out in the
sea-water have been given proper
tramming,

(c) 1if not, the reasons therefor;

(d) whether they are given special
seg allowance including daily rates like
the navy personnel, and

(e) if not, the reasons therefor”

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr
M M., Das)-

(#) Class 1957 58 1958-59
1 Nil Nul
L3 | Nil Nil

Il 4 s
v 6 7
(b) Personnel have to work only ix
coastal waters and are trained in the
use of lhfe jackets, lfe belts ete.
Observations are carried out from an-
chored vessels

(¢) Does not arise

(d) Personnel of the Navy (Other
Ranks) are not given any special sea
allowance or daly rates but Survey
personnel are given daily rafes

(e) Does not arse,
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New Federation of Defence Employees

2117, Shri Aurcbindo Ghosal: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that s{sepa:
rate Federation of the employees ¢
the Defence Establishments has been
recently formed; and

(b) 1t s0, when and whether it has
been recognised by Government?

The Minister of Defence (Bhri
Krishna Menon): (a) Yes, Sir

(b) Not as yet Government have
asked the new Federation, 1e. Indian

National Defence Workers' Federation )

to furnish certain information and we
are awaiting a reply. ~—
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Grameen Mahila Sangh

2119. Shri Banganna: Will the Minis.
ter of Education be pleased to state:

(a) whether a delegation from India
of Grameen Mahila Singh had been
sent to Edinburgh to attend a Con-
ferente in the month of August, 1959;

(b) if so, the names of the members
of the delegation;

(c) whether it was sponsored by
Government;

(d) whether any foreign exchange is
involved: and

(e) it so, to what extent?

SEPTEMBER 3, 1050
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The Minister of Edncation (Dr.' K L.
Shrimall): (a) Yes, Sir.

(b) (i) Shrimati Mahindra Xaur,
Maharam of Patiala,

(1) Shrimatt Ammu Swaminathan.
(e) No.

(d) Yes.

(e) Rs, 14,562'50 nP.

Violation of Foreign Exchange
Regulations
2120 Shri Tangamani:
“\ Shri T. B. Vittal Rao:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 337 on the 17th
February, 1858 and state:

(a) whether the sanctioned amount
of Rs 27,250 has been spent by Shri
S, P. Jain;

(b) whether any amount in addition
to the sanctioned amount has been
utilised abroad by him; and

(¢) if so, the amount that has so
far come to the knowlefge of Gov-
ernment?

The Minister of Finance (Shri
Morarji Desai): (a) The foreign ex-
change worth Rs 18,000 sanctioned to
Shr1 § P Jain in 1854 was fully ufi.
lised by him The amount of sterling
worth Rs 4,500 sanctioned in June,
1958 for his visit to the UK. and the
Continent was algo fully utilised
As regards the amount of
dollars worth Rs 6,750 sanctioned
m June, 1958 for his visit to US.A,
it 13 not possible to state at this stage
exactly how much was spent by Shri
S P Jain as his alleged unauthorised
transaction 1n US dollars is at pre-
sent under investigation by the En-
forcement Directorate

(b) and (c). It is beheved that he
has spent more than the sanctioned
amount Shr1 S. P, Jain has, how-
ever, stated that the excess amount
came out of certain gifts of travellers’
cheques received by him in the United
States. The exact amount ‘over-spent
is not yet known and the whole case
s under investigation,
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LAS. and LP.S. Quota for Orissa

2124, Shri Sanganna: Will the Minis-
ter of Home Affairs be pleased to
state;

(a) whether the Government of
Orissa have recommended for an in-
¢crease in the State quota of Indian
Admunistrative Service and Indian
folice Service officers during the
#dhird Five Year Plan period; and

(b) if so, to what extent?
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The Minister of Home Affalrs (Bhri
G. B. Pant): (a) Not so far.

(b) Does not arise

Agricultural Centre for the Blind in
Bombay

2125, Bhri 8. A. Mehat: Will the
Minister of Education be pleased to
state:

(a) whether an agricultural centre
for the blind has been started in
Bombay;

(b) if so, the main features of the
centre; and

(a) whether this centre has been
given any help?

The Minister of Education (Dr K.
L Shrimail): (a) and (¢), No, Sir
But the National Association for the
Blind, Bombay, proposes to start a
centre -

(b) A sistement giving the requisite
information 15 placed on the Table of
the House, [See Appendix IH, an-
nexure No, 117].

Budget of University Grants
Commission

2126, Shri Manzhendra Shah: Will
the Minster of Education be pleased
to state:

(a) whether it 13 a fact that the
budget estimates of the University
Grants Commission have gone up by
ten times since 1ts inception; .

(b) what percentage of the total
budget 15 consumed by grants for:

(1) Technical Education; and
(n) General Education?

The Minister of Ednecation (Dr, K.
L Shrimall): (a) No, Sir

(b)

1956-57
Tecknical Education 25 99% .
Genrai Biucorron 74.01%

The above percentages have been
calculated on the basis of actual ex.

penditure on development schemes,

1957-58 1958-59
25 22% 25 96%
74 8% 74 047
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Lommittee on Plan FProjects

2128. Shri Panigrahi: Will the
Minister of Finance be pleased to
state:

(a) whether the Committee on Plan
Projects has organised a Team for an
intensive study of all problems con-
nected with minor irrigations;

(b) whether the Teani visited Orissa
and examined the munor irngation
works;

(c) if so, the minor irrigation works
they visited in Orissa; and

(d) whether the report of this Team
will be placed on the Table?

The Minister of Finance (Shri
Morarji Desai): (a) Yes. The Team
i1s studying munor irrigation works of
Mysore, Andhra Pradesh, Madras ‘and
Kerala. It 1s also studymng tube-well
schemes.

(b) to (d). The work of the Team
will be extended to other States after
it has submitted its reports on the
projects mentioned

Automatic Rifies

2129, Shri Dinesh Singh: Will the
Minuster of Defence be pleased to
state:

(a) how much capital outlay would
be required to change over from the
manufacture of present rifles to auto-

matic rifles 1n the ordnance factories;
and

(b) what 1s the cost of manufacture
of a rific at present and how much
would an gutomatic rifie cost?

The Minister of Defenée (Shri
Krishna Menon): (a) No decision has
so far been taken for introducing into
service a self-loading rifle. Capital

outlay required has not been worked
out,

(b) The cost of manufacture of a
rifie at present is Rs. 204:14 No indi-
cation of the cost of an automatic rifie
can be given at this stage.
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Advisory Committee om N=tional
Educational Institutions

2130, Shri N. R. Munlswamy: Will
the Minister of Education be pleased
1o state:

(a) whither 1t 15 a fact that a Com-
mittee was to be appointed to advise
on the ways of assisting the nattonal
educational institutions which had
played an important part 1n the free-
dom movement;

(b) if so, what 1s the nature of its
composition; and

(c) 1ts scope and functions?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). A statement
1s laad on the Table of the House
[See Appendix III, annexure No 118]

Ramayana and Mahabharata

2131. Shri P. C Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
whether there is any proposal with
Government to translate the epics,
Ramayana and Mahabharata, into
various foreign languages for publica-
tion?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M Das): No, Bir, but Government
of India have financed a non-official
organisation to bring out an English
translation of Ramayana
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Promotions in Armed Forces
Headguarters

213% Shri Pangarkar: Wil the
Minister of Defence be pleased to
state

(a) the policy followed kr promo-
tion to the supervisory posts in the
Armed Forces Headquarters, and

(b) whether 1t 15 a fact that differ-
ent procedures have been foilowed
during the preceding five years for
making promotions to such grades®

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Supervisory
posts in the Armed Forces Head-
quarters are “selection” posts The
policy 1s to fill these posts on basis of
merit as assessed by the appropriate
Departmental Promotion Commtiee
in accordance with instructions laid
down by Government from time to
t.me

(b) No, Sir
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Blackmarketing in Imported Tinned
Products

2135 Shr1 P C Borooah: Will the
Minister of Home Affairs be pleased
to state

(a) whether the attention of Gov-
ernment has been drawn to the articles
in ‘Statesman’ dated the 3rd and 17th
August, 1959 about blackmarketing

tinned products imported by hostels
im Delhi, and

(b) 1t so, the action taken or pro-
posed to be taken in the matter®

The Mimster of State in the Minis-
try of Home Affairs (Shri Datar): (a) -
and (b) The import of tinned food
products 15 subject to the usual res-
trictions on imports of foreign pro-
ducts but their sale after import or the
price of such sale 1s not subject to
any control These articles are also
not essential commodities” and ac.
cordingly no enquiry has been insti.
tuted by the Delhi Administration m
the mattcr

Prohibition of Meetings and
Processions in Delhi

Shri A. K. Gopalan:
2136, { Shri Warior:

Shri Kunhan:

Will the Minister of Home Affalrs
be pleased to state

(a) whether the District Magistrate
of Delhi has passed orders prohibiting
meetings, processions and assemblies
within the Corporation limitg of Delhi
between 8 P.m and 8 A M

(b) if s0, what 13 the reason behind
this order, and
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(¢) whether this order has been
objected to by the Trade Unions in
Delhi?

The Minfster of Home Affairs (Shri
G. B. Pant): (a) An order under Sec-
tion 144 Criminal Ppocedure Code
was made by the District Magistrate
on the 2nd August, 1950 prohibiting
processions, meetings, or demonstra-
tions in any public place within the
limits of the Municipal Corporation of
Delhi without the permission of the
Ilaga Magistrate between the hours of
8 .M. and 8 a.m. The order does not
apply to funeral, customary and religi-
ous processions or meetings.

(b) The order was 1ssued as the
District Magistrate was satisfled that
such processions, meetings or demons-
trations were likely to cause annoy-
ance to the public and might result
in a disturbance of the public tran.
quillity.

(c) A representation has been re-
ceived from a Trade Union objecting
to the restrictions imposed by the
order,

Scheduled Castes in Mysore State

2137, Shri Siddish: Will the Mims-

ter of Home Affalrs be pleased to
state:

(a) whether it is a fact that the
Government of Mysore have recom-
mended the names of the Vodda,
Karama and Koracha Communities of
Bombay Karnataka for inclusion in
the list of Scheduled Castes of Mysore
State; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Sir.

(b) Does not arise,
Night Shelters

2438, Shri Siddiah: Will the Minis-
ter of Education be pleased to state:

(a) whether the Central Social
Welfare Roard have a proposal to set

up night shelters in the various States
and Union Territories during 1958.60;
and

(b) if so, the allotment made for
the purpose?

The 'Minister of Education (Dr. K.
L, Shrimall); (a) No, Sir. The
Board, however, from 1858.50, is
giving grants to voluntary social wel-
fare institutions for starting night
shelters.

(b) The amount of grant will depend
on the number of applications for
grants for starting night shelters re-
celved and considered by the Board
during the year. In  1858-59,
Rs, 1,865,000 were sanctioned for 30
chelters at the rate of Rs, 5500 per
shelter; in 1950-60, upto 2Tth August,
1959, a sum of Rs. 44,000 has been
sanctioned for 8 shelters.

Post.Matric Scholarships to Backward
Classes

Shri Siddish:
“”‘{ shri Panigrahi:

Will the Minister of Education be .
pleased to refer to the reply given to
Starred Question No. 381 on the 13th
August, 1858 and state:

(a) the amount alloited to each
State Government and Union terri.
tory Administration towards award of
scholarships to the Scheduled Caste,
Scheduled Tribe and other Backward
Class students for Post-Matric studies
(category-wisc); and

(b) the progress made in regard to
disbursement of the amounts to the
students?

The Minister of Education (br. K.
L. Shrimall); (a) The amount of the
Central grant to be ailotted to each
State/Union Administration is being
worked out. Funds have, however,
been released to cover their imme-
diate needs as given in the statement
placed on the Table. [See Appendix
111, annexure No. 119.]
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(b) The awards are being made by
the State Governments/Union Ad.
munistrations.

L.DCs. in Army Headquarters

2140. Shri 8. M. Banerjee: Will the
Minister of Defence be plegsed 1w
refer to the reply given to Unstarred
Question No. 248 on the 5th August,
1959 and state:

(a) the date on which the 4 ad-
vance increments were sanctioned in
favour of Lower Division Clerks serv-
ing in the Armed Forces Headquarters
and Office of the Director General of
Ordnance Factories;

(b) the reasons for not considering
the guestion of giving similar 4 ad-
vance increments to other Lower Divi-
sion Clerks serving in other similar
nun-participating offices at the time
the question of Lower Division Clerks
of Armed Forces Headquarteis and
Office of the Director General Ordn-
ance Factories was decided; and

(c) the authority competent to
sanction these increments?

The Minister of Defence (Shri
Krishna Menon): (a) The sanction
was 1ssued on the 3rd March, 1958
with retrospective effect from 1st
Apnil, 1957 The sanction covers
Inter-Service Orgamsations also,

(b) It 1s presumed that the Hon'ble
Member 1s referring to lower forma-
tions under the Minstry of Defence
Attention 1s invited to the reasons
given 1n the reply fo Unstarred Ques-
tion No. 3366 on the 21st apri 1858
Ag stated theremn, the considerations
applicable to the Armed Forces
Headquarters and the office of the
Director General of Ordnance Fac-
tories do not apply to the lower for-
mations. These lower formations
correspond to subordinate offices on
the civil side to which the concessions
have not been extended.

(c) The Government of India, i.e.
the admunistrative Ministry concerned

in consultation with the Ministry of
Finance

Grants to Delhi University

2141, Shri 8, M. Banerjee: WIlI the
Minister of Education be pleased to
state’

(a) the amount of grant or Jloan
made to the Delhi University in con-
nection with 1ts schemes tor the
Second Five Year Plan; and

(b) the nature and amount of such
grant and loan for each scheme?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b) A state-
ment 13 laid on the Table of the
House [See Appendix III, annexure
No 120]

Central Legal Service

2142 Shri Siddiah: Will the Minis-
ter of Law be pleased to state:

{a) whether 1t 1s g fact that there is
a proposal to make recruitment to the
Central Legal Service 1n the year
1959-60, and

(b) 1f so, the details thereof”

The Deputy Minister of Law (Shri
Hajarnavis): (a) At present there ure
no vacancies in the Centrai Legal
Service, nor is there any proposal at
present for making recruitment to the
Central Legal Service in the year
1959-80

{b) Does not arise,

Assistant Commissioner for SC and
8.T in States

2143. Shri Siddiah: Will the Mims-
ter of Home Affairs be pleased 10
refer to the reply given to Starred
Question No 140 on the 12th Febru-
ary, 1959 and state

(a) whether Government have since
reconsidered the question of appoint-
g one Assistant Commissioner for
Scheduled Castes and Schedulsd
Tribes in each State; ang
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(b) if so0, the action taken in the
matter?

The DPeputy Mimister of NMome
Affales (Bhrimatli Alva): (a) Yes, Sir

(b) To stmke a balance between the
need for more Asustant Commis.
soners and the need for economy, it
has been decided to increasse the
existing 10 regions to 12 regions with
one Assistant Commussioner for each
region According to the revised set
up many of the States will have one
Assstant Commussioner esch exclu
sively.

Holldays in Central Government
Offices

2144, Shri Siddiah: Will the Minus-
ter of Home Affairs be pleased to
state

(a) whether there 1s any proposal
to reduce the number of holhdays for
the Central Government offices, and

(b) if so, the details thereof”

The Minister of Home Affairs (Shri
G, B Pant): (a) No such proposal 1s
at present under consideration

{b) Does not arise

12 hrs.
RE MOTIONS FOR ADJOURNMENT

SITUATION IN CALCUTTA

Shr: Tridib Kumar Chaudhuri (Ber-
hampore) Sir, I beg your indulgence
to make a submission about the inti-
mation that you have given me with
regard to my adjournment motion be-
cause I would have no time this
afternoon to meet you and the mus-
chief may be done in the meanwhile
I have been told about my adjourn-
ment motion with regard to the call-
ing of troops in Calcutta that under
sections 129 to 131 of the Crmminal
Pracedure Code of 1888, military can
be called in ad of the civil power by

I looked up the relevant yections 1
find that there are certain conditions
Precedent to the use of the armed
forces by the magistracy and that it is

|
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way at al'
called and the whole city has
handed over to it Our nformation
15 that military patrols with all the
weopons, machine guns and Weapon
carriets are patrolling the streets in
spite of the fact that we have seen
reports in the newspapers today that
the Chief Minister hag said that the

fied

it passes
then the military was called and why
was this show of strength

You might remember that when a
similar case arose m Kerala, the Kerala
Government asked that there should
be some parades or some flag marches
in the streets At that time they
specifically asked for the pertussion of
the Central Government and the Cen-
tral Government sent them that army
help We want to know under whose
permission the troops were called mn
here and are patrolling the streets of
Calcutta although no magistrate has
asked them to disperse an assembly or
crowd

Because the mischief may be done, I
wanted to draw your attention to it.

Mr Speaker Almost every day
some matter or the other relating to
this 1s raised All these anse out of
food Yesterday I called upon the hon
Minister to make a statement relating
to the food situation This has been
going on for nearly a month At an
earher stage, when Shn Jam was
here I asked hum to have a discussion
on these food prices It was said some
fime ago that there was abnormal
rase 1n prices of food 1n Bengal Then
1t was contended that grain was not
available Then it was contended that
they were not distmbuting it Lastly
yesterday 1t was contended that the
quality that was supphed was bad
The hon Minister tried to meet one
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[Mr. Speaker]

it was said that sufficient quantity was
not there, the hon. Minrster said that
large quantities were rushed to the
scene from place to place and almost
every State was required to go to
their help Next I found that that was
gwen up and the question of prices
came up (Interruption). Order, order
Then the hon, Minister said that the
prices have gone down In various
places. Then the question that was
taken up was that in various places
distribution was not being done
Yesterday some hon. Members, who
had gone there from here and who do
not belong to Bengal, said that they
went to various places and found that
distribution was going on Then I
felt that the attack was against the
quality that was supphied The hon
Minister said that he could, to the best
of his capacity, send quantities of grain
from here and if every person 1n
Bengal or in a deficit area should to-
day demand only Bengal rice, even
for that gome provision was made Hec
said that about 20 to 50 per cent or
50 wag given in Bengal rice and some
portion mm wheat and rice from
Madhya Pradesh Therefore, item by
item the hon Minister was trying to
satisfy them Ultimately 1t was said
that he must go to the spot and try to
clear 1t up He said that the Govern-
mept must require hum to go otherwise
it will be officious interference

So, still of this movement goes on
there and i1f the Police and the Gov-
ernment are not competent to manage
the situation and try to send for the
troops, shall we say that they should
wait until actual damage 15 caused?
This matter comes up almost every
day in some form or the other and
those persons, who have started this
agitation against food prices, having
found that item after item is being
satisfled by the Government, now say
that the military ought not to have
gone. I refer to a previous ruling that
I gave in connection with Bengal,
Shri 8. M. Banerjee raised this matter,
There are two ways Whenever a
magistrate in charge finds it difficuM
to control the crowd he can pend fer

the army or the troops. He nead nct
wait until actuslly something is set
fire to In advance he can ask them
to go round and see to it that wherever
trouble might occur it 13 met. He 1
the person in charge of it and he may
station those people anywhere ready
to be called If they are in their own
garrison somewhere 1n the canton

by the time they are requisitioned and
are brought, the damage would have
becn caused. Are we to say from
here, “No, no Put them back ten or
fifteen miles away and until actually
some trouble arises they ought not to
go on the spot”? That 1s not my
reading of section 129 of the Criminal
Procedure Code The hon. Defence
Minister, who was answering the other
day the very same point, also said that
not only when actually some trouble
18 there or 1s apprehended can the
magistrate call troops under section
129, but also with the sanction of the
Central Government wherever it is
necessary troops can be sent There-
fore, the powers are wide enough. The
object 15 to see that there is no break-
down of law and order.

Therefore I am not going to allow
this kind of adjournment motions here
from day to day in some form or other
to strengthen the movement however
geod 1t might be I do not see any
reason for interfering with this (In.
terruption),

Shri Khadilkar (Abmednagar);
Under section 129 there are certain
specific conditions To disperse an
assembly a magistrate can order troops
where those conditions are satigfied.
That 15 the main 1ssue It 18 not a
question of how the food problem is

being tackled That is not a military
problem,

Shri 8. M. Banerjee (Kanpur): Have
they, taken the permission of the Cen-
tral Government or have they ap-
proached the Central Government?

The Prime Minister and Minister of
External Affairs (Shri  Jawaharial
Nebru): The argument appears to be
based on something which has not oe-
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cutred. No troops have been called.
So I do not understand this argument
(Interruption),

Shri Prabhat Kar (Hooghly): It is
in the press.

Shrimati Renu Chakravartty (Basir-
hat): We have received messages.

Mr. Speaker: Order, order. Let the
hon. Minister say what information he
has.

Shri Jawaharlal Nehru: I am sorry..
(Interruption),

Shri Nagi Reddy (Anantapur): It
was on the All-India Radio.

Shri Jawaharial Nehru: I cannof say
it anything has happeneq durmg the
last halt-hour or an hour, but my in-
formation 1s that troops have not been
called What has happened is that
some senior officers have gone round
this area on what might be called a
tour of inspection. No doubt, they
may be accompanied by a few per-
sons, but the troops as such have not
been called They might be accom-
panied by a small guard or something
But this is undoubtedly true that the
troops have been alerted and if neces-
sity arose they may be used But mv
information is that they have not been
called.

Shrimati Renu Chakravarity: The
situation i1s very serious Would you
ask the hon Prime Minister to look
into the whole matter and see that
something is done in the situation?

Mr Speaker: That is the point 1
am not competent to advise the Gov-
ernment here to go and try to exercise
something like visitorial jurisdiction
over that Government All that I am
concerned with is whether merely the
troops gaing there is likely to cause
disturbance,

Shri Jawaharlal Nehru: They have
not gone there,

Mr. Speaker: Fven assuming....

Shrl Jawaharial Nehru: My informa-
tion is based on a telephone call at

6110

1115 Am. this morning. That is as
late as the hon, Members'.

Shri Muhammed Elias (Howrsh): I
do not know what the Prime Minister
is thinking about the Bengal situation,
because 1t 18 a serious situation. He
should make a statement,

Mr. Speaker: All night All the
adjournment motions have been dis-
allowed

Shri Tangamani (Madura:1): You
have given us intimation that the
reason for withholding consent 1s that
under sections 129" to 131 of the Cr.
P C, military can be called 1n aid of
the local authorities. That 1s the
rcason which has been given, But,
now the hon Prime Minister says that
such a thing has not happened As-
suming that .

Mr, Speaker: Order, order; I am not
Boing to waste the time of the House.

Shri Tangamani: I shall explain my
position

Mr Speaker: Order, order. Will the
hon Member resume his seat or not?

Shri Tangamani: I shall explam...

Mr. Speaker: No Even without
hearing the hon Prime Mmster, I
exercised my right as I read the pre-
vious rulings which have een given
Now, in view of what the Prime
Minister has said, there is g double
ground for disallowing the adjourn-
ment motions If, m fact, there is no
such thing at all, this matter does not
arise. That would be only academic.
Assuming 1t 1s so, I am not satisfled
that the ncwspaper report is correct
The hon Prime Minister's version, I
accept

Shri Braj Raj Singh (Firozabad):
The question 1s whether that was mili-
tary ground or parade ground where
the mihitary was parading

Mr. Speaker: Order, order. The hon,
Member cannot have an exception in
this House. So far as this matter is
concerned, as between the newspaper
report and the Government version, I
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prefer the Government's version 1
disallow these adjournment motions

Shri Tangamanl: May I make a sub-
mission”

Shri Jawaharial Nehru: ] am anxious
to give as much information to the
House ag possible, and not merely to
Just limit my answer to a particular
question, because the House 1s inter-
ested If you will permit me, I shall
explain to them what the position 18
It is very sumple

Mr Speaker: What I feel 1s

Shri Jawaharlal Nehru: Just factual
Mr, Speaker. Very good

Shrl Jawaharlal Nehrn: I accept, of
course, your ruling I want to remove
a musunderstanding Ags I said, troops
have not been called in and have not
been sent This 1s information recei-
ved at 1115 A m. that 1s, about an
hour ago But, troops have been alert
ed, that, if necessary, they will be
called A number of Army officers
have gone over this area on reconnoit-
ring work to see what the position 1s
That 18, in case they are needed, they
want to know what the position 1s
May be, seemng one of these officers or
two or three others, they say, these are
troops coming They are really recon-
noitring No troops as such have been
called That 1s all

Shrl Tangamani: That makes the
position different

Mr, Speaker: That Is another matter

Shri Tangamani: If the military has
been called to reconnoitre, that is an
158ue on which we would like to move
an adjournment motion

Mr. Speaker: Order, order If it is
necessary to reiterate what I have
said, I will do so Shmm 8 M Banerjee
raised a pomnt about the admussibility
of two adjournment motions given
notice of by Shrimat: Renu Chakra-
vartty and himself regarding the call-
mng of troops on the 19th May, 1088,
m Jamshedpur during the strike 1n the
Tata Iron and Steal Company The

Table

Members stated that the troops could
not be called in by a Magistrate in a
labour dispute without the concur-
rence of the Central Government
Apart from that, clanifying the posi-
tion, the hon Prime Minister said that
the troops were called 1n not because
1t wag a labour dispute but to protect
lLife and property since grave damage
was apprehended as a result of the
labour dispute

There 15 the precedent here, Not
only when actually the people are
fighting can the magistrate call in the
troops, but he can always, whenever
he apprehends difficulty or danger, call
in troops so as to prevent 1t 1n advance
So far as this case 1s concerned, on the
gquestion of law, I am clear that troops
need not come and jump into the
scene only when heads are bemng
broken, but 1n advance also they can
be brought 1n In this particular case,
the facts on which the adjournment
motions have been tabled are not
correct 1 am not prepared to accept
them Therefore, on this ground also,
the adiournment motions were rightly
dismissed

Next item

1215 Mrs
PAPERS LAID ON THE TABLE

NOTIFICATION 18SUED UNDER COAL
Mines (CONSERVATION AND SAFETY)
Acr)

The Minister of BSteel, Mines and
Fuoel (Sardar Swaran Singh): Sir, I
beg to lay on the Table, under sub-
section (3) of section 8 of the Coal
Mines (Conservation and Safety) Act,
1952, a copy of Notification No 8§ O
1892 dated the 25th Auust, 1959
g:]hced mn Library, See No LT.1591)

AmMENDMENT TO CoaL Minzs (CoNszm-
VATION AND SArrry) Rures

Sardar Swaran Singh: Sir, I beg to
lay on the Table, under sub-section
(4) of Section 17 of the Coal Mines
(Conservation and Safety) Act, 1908,
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a copy of Notification No GSR 988
dated the 20th August, 1059, making
certam further amendment to the Coal
Mines (Conservation and Safety) Rules
1034 ([Placed wn Library, See No
LT-1892/38]

AmexpmeNTs T0 Pustic Dests Rurzs

The Depuly Minister of Fipnance
(Shri B R. Bhagat): Sir, on behalf
of Shrimati Tarkeshwar: Sinha, I beg
to lay on the Table, under sub-section
(3) -of Section 28 of the Public Debt
Act, 1944, a copy of Notification No
GSR 937 dated the 15th August,
1859 msaking certain amendments to
the Public Debt Rules, 1946 [Placed
wn Labrary See No LT.1580/59]

1216 hrs
MESSAGES FROM RAJYA SABHA

Secretary Sir, I have to report the
following messages received from the
Secretary of Ra)ya Sabha —

(1) ‘In accordance with the prow:
sions of sub-rule (6) of rule 162 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to rcturn herewith the Appro
priation (No 4) Bill, 1858, which was
passed by the Lok Sabha at 1its sitting
held on the 27th August, 1939, and
transmitted to the Rajya Sabha for its
recommendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard to
the said Bill’

(2) ‘In accordance with the prow:
sions of sub-rule (6) of rule 162 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I am
directed to return herewith the Appro-
priation (No 5) Bill 1859, which was
passed by the Lok Sabha at 1ts mtting
held on the 27th August, 1859, and
transmtted to the Rajya Sabha for its
recommendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard to
the said Bill’

(3) “In accordance with the prow-
sions of sub-rule (8) of rule 162 of the
Rules of Procedure and Conduct of

Matter of urgent Pub-
lic Importance

Business i1n the Ra)ya Sabha, I am
divected to return herewith the Appro-
priation (No 6) Bill, 1850, which was
passed by the Lok Sabha at 1ts sitting
held on the 27th August, 1950, and
transmtted to the Rajya Sabha for its
recommendations and to state that
this House hag no recommendations
to make to the Lok Sabha m regard
to the said Bill’

(4) ‘I am darected to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Tuesday, the 1st Sep-
tember, 1059, passed the enclosed
motion concurrmg in the recommenda-
tion of the Lok Sabha that the Rajya
Sabha do join the Joint Commuttee
of the Houses on the Bill to prohibit
the giving or taking of dowry The
names of the members nominated by
the Rajya Sabha to serve on the said
Joint Committee are set out in the
motion *

Motion

‘That this House concurs in the
recommendation of the Lok Sabha
that the Rajva Sabha do jom m
the Joint Committee of the Houses
on the Bill to prohibit the giving
or taking of dowry, and resolves
that the following members of the
Rajya Sabha be nominated to serve
on the said Joint Committee —

Pandit S S N Tankha, Shrimati
T Nallamuthu Ramamurti, Shri
Akhtar Husain, Giam Zail Singh,
Shr: Sheel Bhadra Yajee Shrimati
Yashoda Reddy Shrni Bhagirathi
Mahapatra Shn Jethalal Harl-
krishna Joshi Shrimat: Rukmani
Ba: Shn Jugal Kishore, Shm N R
Malkani, Shr1 Abdur Rezzak
Khan Shn Devandra Prasad
Singh Shr1i Abhimanvu Rath,
Shrimat: Jahanara Jaipal Singh”

1218 hrs

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE
ARMY HELP IN FLOODS IN AMBALA

Shri Raghunath Singh (Varandsi):
Under Rule 197, T beg to call atten-
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tion of the Minister of Defence to the
following matter of  urgent public
importance and I request that he may
make a statement thercon:
“The help rendered by the
Army in the recent floods in
Ambala.”

The Depuly Minister of Defence
(Sardar Majithia): Heavy flood in
Dangri Nadi in the Ambala District
wag cxperienced on the 26th August,
1959, These floods have caused con-
siderablpy damage. The details of the
damage caused as known to us are as
follows:

(1) Approximately 100 houses in
village Babyal (two miles
cast of Ambala Cantonment)
have collapsed. A3 a result

of this, inhabitants of that
village have been rendered
homeless.

(ii) Approximately 200 houses
have also collapsed in villages
Polandri, Bamani-Majra and
Chera (in Naraingarh Tehsil).

(111) A number of breaches have
nccurred in  the bund of
Dangri Nadi over a length of
4 miles.
Fortunately no loss of human life
and cattle has becn reported so far.
As regards mililary assistance, on
the 26th August, 1959, at T-45 A,
the Deputy Commissioner, Ambala.
made a request for assistance in,

(a) cvacuation of civilians from
village Babyal which was cut
oft by flood water.

(b) Carrying out repairs to over-
flowing banks of Dangri Nadi.

(c) Establishing a tented camp
with some medical cover for
sixty homeless families.

The Army authorites undertaok
immediate reconaissance of the flood-
affected area. Thercafter, they pro-
vided the following assistance:—

(a) On the 26th August, 1959,
approximately 40 Army per-
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sonnel erecled a camp con-
sisting of 61 tents.  Approxi-
mately 400 eivilians  have
been accommodalted  in this
camp.

(b) Approximately 55 Army per-
sonnel with 7 boats were kept
ready at short not'ce for the
cvacuation of civilians. These
boats  were, however, not
used.

At the further request of  the
Deputy Commissiener, Ambala, the
Army madce  available to the eivil
authoritics the scrvices of 57 Army
personnel with one bull-dozer on the
3th  August, 1959, for vaising the
bund and blocking the breaches of
the bund along Dangri Nadi to avoid
further flooding of village Babyal and
the surrounding areas of the Ambala
Cantonment,

POINT OF INFORMATION

ABSENCE OF DEFENCE MINISTER ON
U.N.O. Work

Acharya Kripalani (Sitamarhi): Sir,
vou will reeollect that 1 had said that
the Defence Minister has accepted an
additional assigrment ol representing
India #t the United Nationals General
Asgsombly, and T had enquired how
far il s proper in the prevailing cir-
cumstances, Neither the Prime Minis-
ter nor the Defence Minister  has
offered any cxplanation. T shall be
grateful if you would give me an
opporfunity {o raise this  question,
because I fecl that both the public
and the Housze are intercested in this
question.  Under  ordinary ecircum-
stances, it would have been all right,
but under the oxtraordinary circum-
stances in which we are living, when
the defence of the country is a very
important matter, would it be advis-
able that the Defence Minister should
be absent for three monihs?

The Prime Minister and Minisier of
Exiernal Affairs (Shri Jawaharial
Nehru): I am sorry that this parti-
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cular matter to which the hon. Mem-
ber had referred-.l forget whether

wag yesterday or the day before—
-aseaped my mind, and I could say
nothing about jt. It is certainly a
matter which deserves consideration,
and we d.d give considerat on to it,
and we are consideration to it.
1 came to the conclusion that no situa-

are meaking adequate arrangements,
and 1 do not think there need be any
particular anxiety on that score.

1 do not wish the House to imagine
that I am making | ght of thus situa-
tion; 1 am certa.nly not; it is a serious
matter, but we are dealing with it, I

ther arrangements and keep what the
hon. Member has said in mind.

1223 hrs

APPROPRIATION (No. 7) BILL

The Deputy Minister of Finance
{8hrl B. R, Bhagat): I beg to move*:
“That the Bill to provide for
the authorisation of appropr ation
of moneys out of the Consolidatad
Fund of India to meet the
amounts spent in respect of the
former Part C Stateg of Delh: and
Himachal Pradesh on certain ser-
vices during the financial year
ended on the 31st day of March,
1957, in excess of the amounts
granted for those services and for
that year by the Ilegislature of
each of those States, be taken into

consideration.”.

of Committes of Perlia-
ment on Official
Language
Mr, Speaker: The question is:

“That the Bill to provide for
the authorisation of appropr ation
of moneys out of the Consolidated
Fund of India to meet the
amounts spent in respect of the
former Part C Stateg of Delhi and
Himachal Pradesh on certain ser-
vices during the financial year
ended on the 31st day of March,
1057, in excess of the amounts
granted for those services and for
that year by the legislature of
each of those States, be taken into
consideration.”.

The motion was adopted.
Mr Speaker: The question is:

“That clauses 1, 2, and 3, the
Schedule, the Enactng Formula
and the Long Title stand part of
the Bill”.

The motion was adopted.

Clauses 1, 2 and 3, the Schedule, the
Enacting Formula and the Long
Title were added to the Bill,

Shri B. R. Bhagat: I beg to move:
“That the Bill be passed”.
Mr Speaker: The question is:
“That the Bill be passed”.
The motion was adopted.

MOTION RE: REPORT OF COM-
MITTEE OF PARLIAMENT ON
OFFICIAL LANGUAGE—contd,

Mr. Speaker: The House will now
take up further coms.deration of the
following motion moved by Shri G.
B. Pant on the 2nd Seplember, 1559,
namely: —

“That this House takes note of
the Report of the Committee of
Parliament on Official Language
Iaid on the Table of the House on
the 22nd April, 1959.",

*Moved with mmﬁmdtﬂenﬂlﬂ-ﬂ.

219 18D—4.
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Otherwise, all of us
able to participate in it.

. Bpeaker: The House was not
sitting extra, or the hon. Members
were going slow with the debate?

EfEe
2§
g

Shri Khadilkar (Ahmadnagar): My
submission is of a different nature.
‘When Shri Frank Anthony’s resolu-
tion was discussed, the Prime M.nister
stated that this prohlem of language
should be primarily considered by the
non-Hindi-speak ng sections 1n the
country

While allocating the time, our nor-
mal procedurc is that about 60 per
cent uf the time is given to the mem-
bers of the ruling party, and 40 per
cent is given for the Opposition. On
this occasion, my submission 's that
time should be allocated State-wise,
particularly, to the non-Hindi-speak-
ing areas so that they will have full
opportunity to express their minds,
because this vitally affects them, and
in the long run, if a dec sion is taken
without due consideration, it 1s likely
to affect in some way our nat.onal
unity. This is a very serious pro-
blem. Therefore, I would humbly
urge that time allocation should be
made in this way that a major port'on
should be given to Members speaking
the different languages other than

. Hindi, while thig report is being dis-
cussed.

Shrl Vajpayee (Balrampur): It is
for the different parties and groups to
make arrangements among them-
selves.

Shri Khadilkar: My submission is
that it is a national problem; it is not
a party problem or a Hindi problem;
my submission is that it is a national

SEPTEMBER 3, 19009 Report of Committes G
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problem, and therefore, party distine-
tion has nothing to do with this.

Mr. Bpeaker: The parties give the
names. Of course, I welcoms the
suggestion that the non-Hindi-speak-
mg areas must be allowed to say what
they feel so far as this report is con-
cerned. Except for the unattached
or independent Members, all the
others are in some Group or the other.
The group leaders want to give
opportunity to the Members of their
groups. When that is the case, how
can I accommodate all the groups, and
independently, all the States?

Therefore, whenever the group
leaders give me the names, they will
watch who has spoken and from
which State and then give the names
accordingly. If a particular State has
got representation already, then that
group will choose a Member from a
State other than that; and :f all the
States had been exhausted, that group
need not speak.

Shri Mahanty (Dhenkanal): I want
to make one enquiry.. Yesterday, it
was held by the Chair that the motion
which wag moved by the Home M nis-
ter would be slightly amended,
because the point was raised that
unless Government amended their
motion, we would be entitled to move
our amendments,

Shri Naushir Bharucha (East Khan-
desh): That was the point of order
which 1 had raised.

Shri Mahanty: I should like to know
what Government have done about it,
and how they are going to amend it.

Shri Naushir Bharucha: I would like
to know whether they are going to
change the wording of the motion.

Shri Mahanty: Unless that is decid-
ed, I am afraid we cannot proceed
with the d.scussion.

Mr. Speaker: What has the hon.
Minister to say?

The Deputy Minister of Home
nmcshmam):mmlu
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Shri Mahanty: May I point out that
it was beld by the Chair

Nr. SBpeaker: Lot me hear the hon
Min ster. Am I to understand that
there 15 no proposa] to change the
wording?

Shrimati Alva: Yes

Shri Nsushir Bharncha: In that case,
I may point out that it was already
bheld that the wording as it stood
amounted to a substantive motion;
and to a substantive motion, we are
entitled to move our amendments So,
we should be permutted to move our
amendments They should not be
ruled out of order

Shri Thirumala Rao (Kakinada)
The position of the House seems to be
very anomalous The report has been
placed on the Table of the House, and
it has come up for discussion, but the
House 13 denied any opportunity of
moving any amendment to the motion
Is the privilege or the right of this
House confined only to expressing its
general opmnion on the report, or has
it got any positive motion before it?
1 would like you to give your ruling
about 1t

8hrl Mahanty: I am not trying to
mnterrupt you, Sir, but I want to give
you the genesis of what happened.
Yesterday, a pomnt of order was rais-
ed by Shrn1 Naushr Bharucha and
others that the motion was clearly
unconstitutional under clauses 5 and
6 of article 343 of the Constitution

Shri Naushir Bharucha: There i1s no
provision for this 1n the Constitution
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as such as being out of order. There-
fore, it was held by the Deputy-
Bpeaker that Government should
amend ther motion, and the hom.
Home Minkster had acquiesced in that
pomition. Now, we are really surpris-
ed to learn that Government are not
gomg to change 1t If that 15 the cese,
then there 1s no pownt in discussing
the report

Shri SBampath (Namakkal) We
want that our amendments should be
allowed

Mr Speaker: Let us go on with the
discussion In the meanwh'le, I shall
look nto what happened yesterday.'
The hon Mmister says

Shrimati Alva: Yesterday, a ruling
was given by the Deputy-Speaker
here, and I thought that everything
was settled We are following the
British practice mn this matter and,
therefore, the wording or the
phraseology 1s all right

Shrli Naushir Bharucha: They have
to change the word ng of it

Mr. Bpeaker: You cannot force the
Government or an hon Member {9
change his or her wording Now,
apart from deciding on the pomnt of
order, if the Government themselves
had been agreeable, possibly the hon.
Deputy-Speaker thought that the
Government might be asked if they
were gomng to change the wording
Now, the hon Minister says that they
have looked into the matter and they
are not going to change the wording
The only question then s whether the
amendments should be allowed or not.
They were not allowed yesterday No
orders were passed by me [ was
actually hearng what has been said
and before I left, I was waiting to
bear the hon Mimster conclude hus
speech so that this matter might come
up 'The amendments are all before
me

My first impression was that mo
amendmentg were allowable I hawve
not heard the erguments, But that
was my first impression. As a mptter
of fact, there 15 no provision in the
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[Mr. Speaker]
Constitution for bringing this Report
wp for discussion in the House. A con-
cession has been given. All that the
Constitution provides 1s that as soon
as the Oficial Language Commission
reports, a Committee of Members of
Parliament should be appointed,
which will go into the Report and
make recommendations to the Presi-
dent. It is open to the President to
accept it or pass any order he likes.
We Jeft that when a Committee Ia
empowered to look into this matier
this House must have an opportunity
to discuss it. This opportunity was
claimed before it was sent to the
Committee. Then it was thought that
&fter he Dommmitiae xonde itz Repord,
the report of any discussion thereon
in this House may be sent to the
President to be considered along with
the Report of the Committee. At that
stage, I felt that there was no need
for any amendments.

There are cases where the Upper
House is not competent to make any
amendments rega:ding Money Bills
or General Budget. They mereiy
discuss and all the discussion will be
taken note of by Government whle
taking further action. That was wry
I thought that technically the.e

can be allowed, I will allow
ve my own doubts whe-

Mr, Bpeaker: Whether we accept or
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made and what the hon. Deputy-
Speaker has said, and if necessary, I
vhall hear one or two of the leading
Members here, if 1 have still any
doubt. In the meanwhile, the dis-
tussion may go on. -

Shri Naushir Bharucha: What about
extending the time? Nearly ¢two
hours were lost in the point of order
yesterday.

Mr. Speaker: Hon. Members them-
selves create Joss of time and them
quarrel with the hon. Deputy-Speaker.

Some Hon. Members: No, no.

Mr, Speaker: They table amend-
ments and raise a point of order. I
th s had not been done, there would
not have been any time lost. Even
the time that has been spent in decid-
ing a point of order or discussing the
admissib lity of an amendment is time
included with'n the allotted time. It
is another matter to say that they
want more time because it is a bigger
matter. I will consider it.

8bri Thirumala Rao: The motion
reads:

“That this House takes note of
the Report of the Committee of
Parliament on Official
laid on the Table of the House on
the 22nd April, 1059”,

Shri Naushir Bharucha: Why is he
wasting further time?

Shri Thirumala Rao: If this House
accepts of rejects the motion as %
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to the vote of the House at all. Then
I shall consider whether, if I put it
to the vote of the House, it would be
without allowing any amendments to
be moved in this House. These are
matters which we have to consider
aga:n and agan because such matters
may come "1p before the House again
and again. I would like to hear what
exactly the hon. Law Minister also

Shrimati Alva: We shall refer it to
him.

Bhri Mahanty: Suppose the House
does not ‘take note’ of this Report?
‘What happens then?

Mr, Speaker: I shall look into all
that

&t wo wo forwr (4 wTmw)
TSR NG, S AT WY F qg AR
% W 9 fe @O ¥ @ 1eve
%, f fggew &t oo Wy @Y
& wrRER 8 17 fgdy et 7 s
U R Loo aTe aw werray finr Wi
tave aw fedt ¥ qwifad g qudt
RAT AT I A Ny F, wF Y, Fwred
& a1 ¥ T W Y, g ST
it & a2 F Y 8 s Y wog
& v e teve 7 oix teve  wre
dfqwm o ® @ W gy
afere &3 § W wfemk g g€
# } ag frker fay a7 wfewrs g
o g ¥ o e whwew o
¥ fedr v o qwwrer  aftere gt
o
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& vy, ¥= Wit teve W waf
agt ¢ sfawm awr wid e oy @
MxaNiF N Rwavw
W § oy womdr ¥ e Ao
arfrrar ¥ wf ¥ wnr gl off
ot i< 39 W O A ger oy ot Wix
xufag oa 3 Wi dfaar o & v
W W aare Wi A fedt WY W
frewn a¢ qgwd & ok wiom aff
gt & i ff W& 20 & o @
Wit faewe € 7€ ol T vl
o wrfer o s o it gufed o 9w
frewg ox T & ot sfemé dur
¢ g

oY ®Y g I g e
w7 forg oy & i dfewr awr
8 o 7% gfvadadt o whve
&5 a1 WX {e¥s-ve § 3w it fie
frwelt off | 9@ wfgem & oag €
o TGN | 5§ SHET ¥ Fe
7 wg ard et & g€ € Nfw R Faw
AT Wgw, O WEw A wah W
aE 7% ¥ a3 fered wah S ow
@AY X e § 1 I AT 7 ¥ OY
i faet gt Asw T ¥ gg W
TgT TEAT WA § —

“English has become so much
a part of our national habit that
a plunge nto altogether a differ-
ent system seems dttended with

unusual risks. It appears to us,
however, that the plunge is in-
evitable Whatever the advant-
ages of English and the immediate
risks in a change-over, the
balance of advantages on a long
view of the matter lies in the
change”.

T A g eve ® IF wfwer A
it & ) dfer dfwm e A AW &
Ty 7 vl en fiear WY fie on @l
dawr ar Wi 0 fir v 3w o ey
o e & wpey a7 wve o o figh
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fer wo sto fuw]
N swer IvpRr Wi I w ¥rr fis oW gATO 9F TS T W
weiy TWANT ¥ € & TEWr A wreq €Y g2 e oY fex ag figlt =

worr | § 3 wor WY waw & 9y T quy
o7 fir T wrwr § o fis teve F
dfrer @ W dawn g e W
frgrm aoe § oy afer s
o o mar aw e wrar & g A0
¥wc Yy 7wt wh wifedr I @@
W gy 1 4@ Ay & faw R
arfere vawr |1 e & 7w g
ft, For 7 WY AEAE® ¥ T TS W4T

v

T WA T § T T § H
% fir: forg AvaTaTor & @ AN W QW N
arue fisar forawt fe g fegea MY
T AT FT TEA FgN §, I
dee ar T WY g wEy &
A wwey g Qoo awt F T @, @
sy T & ag YA Ay A
we w1 @ e
T AW F ATy ® wE N &
qriT W g ¥ e R @ Wl w
ag weg & W R & | @ /W@ AW
oY qEr AW WY AF A § WO
i v T AR § W & g
e m s st @ E 1 T RO A
fielt o ¥ AW 97 W gy qT A
MmO T AT T OTRE
wn g Qv fed =g w0 o &
o o w T § afer f s
s wRe 7 ot gy T qw W @)
& waw w7 g o fg W A
et & 78 AW fd F a F @
e s ¥ faed § @ 9@ 7 w9
oFn T T RN ¥ A IR
a8 gt o e fgedt s & fre
ww S g d ) ww Ao frw @
fis g oY o i ara § i e e

fire ¥ @S 1 W AT W A dwere

yarw f ff Aoy Wt wow ww @
wrift |1 g% va any wY aercwamer afY
w1 wifgy f Taramer o gae @
g & qrar Y & 1 g oY O ey were
& ) T ¥ o= qaTe AW & v oW

" & 3 fe wiferd @um Wk )

Y TowATeT Ay gaver A It awrey
ER R EE R R R R X
A w1 T A § awer § o fe
Bar ot wromdy ot wfer o AR & v
@ gt famer fv gad o wre ot
T | W AT & AR g fea ot T
A § 7 vad o 7 I W 6 g e
a7 o & YT g |t wY whradt ar
T & g § 5 fr Leve aw e
oy Y Wi wifr o aed aw oft
& 37 AT A W @ | FaE g
N g & o § o fs vy § fe
WS § (41 JW BT wT AT
Fpar |

e e At T o oy § A
fs qrwd & f wioh o 2w & fd
et 1 wafef v wx fgdlr &
Forg arer & & =Y a7 g AT
e ¢ fir ag g a Wi e § )
iR T A AW H
#ara $YE grg T 91 AT W W
Ty a7 ¥fiFT 3w W T T qE
foviw for oy w7 @ @@ @ F@ "
¥ g g | v TS § 9y TR
g 7 ag &% § v fr fgh W
feedy & o ™ TR @ W W
fadtw &1 awar § Afier w3wY & sfere
HraTat ¥ WA @ O Tt O v
e & W arfaware 7 fgd wr O
v & T W & qw F A ey R
& Afer ofirr o T wrewit §
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e & wgt o< ¥k e A o
wwer § 1w @ A arfirr Wi
¥ fidw ¥ wgt widwr w6t o
g fiay o 1 e afic sl sy
# gt WY s W) wr off § Wi
8w wy Y § o wre gy anly imT |
i wr oy ot & o e e vl
flt ¥ it W Qe @ wifgd
o figdy aar it st & wR @
wftoy ag § @ & 6 sl wr 2w
e forcar warr oy g § 1 ot fage
gfrfedt wr at o fwar @ se®
e fto Qo WY qlwT ¥ oo H @
&3 wak whieh & dw ot i W yfe &
waft 7 dw gy gafag ey tane w 9w
wEE! WY qTE F ¥ O famr o, W@
# gataygel AvTar g | W W el gd
afcheafer & sl #1 wge fer o< femr
wer § WK Suwr | fe @ w
sifies St & ¥ g WA X R
o & T g W QA Ty awar
sl Wt W ag s gl W
Taer W A Ty g § ¥ g
HTEW IIET AT TwX § WK ¥ deqw
AR TWT T # W7 A ;e TNFRA
& T ww § | v fely & fawme
TR WETIT AT T (W o § fE
T TOLATST ®1 a7 carer angelt & Wi
wawr i ag Sy fw fgrgers 22 )
¥fex 7 ow frr farrger easr we
st wawdar ft
wYC TewY oYt aff e wwar 1 sty
amgw ot Y 0w TRl oY g fawmr
oY vy ®Y are A S Aw w0

* AR U fx w1 weur @ml
X wy i fift falelt wrar @ S 3w
ooy # fiw wiitoft fakeir svar 1 o I
AW ¥ wW AL G W ;7 Qg |
W XFaT Wy & dan ag an g oy
g WHT o} WY TAT W7 | O o W
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gt ¥ ag g ewx § fw
wearer wg figedt v fardeft § ot wor Re
fpt wret ¥t ff wg vy w3  Fo g ot
ferkaft §Y warforg & s wrga i fo ¥
§ wrw o ag wivpfer dar @Y ok § 2%
& § o oy W  own ¥ fa
waeme § | F qg oY wwvan § e gl
¥ T oY gy Ay Feewmy € oY TR
g sty ¥ syt ot Y § foreow
fs ga¥ R fgft o itw § 1 o il
o A g Y 1% VT § Wi Iw ang
RN Eer rw g
W o & A o7 gl S o arr
o wg fw @ § fad g e Wi
flr dit & farg oY v g 1 e
% ware § s wy ¥ w9y gww g
fe o7 ® ufedt wifeat &t o &
waret g, Fvelt g a1 werdy §F av ok
W Y I fawr T oy g ow v g fw
it & o & I g el Wi
TR WY W At o et W figelt
w1 3w 9 0T ¥, T I 6 9
afgrdr avar wmeft sl ¥ feelt § frwrad
¥ fag ot ft st oelt @ w
st gy | Wi & ag Fler wom
g g e wedia afafa o fo
sudi wfafy & v aw o 08 A
N

o W 2w qary g5 §, wg g e
ST T v § fin ora gt wr et
A A St & wEd A AT e vt
Qf O wr f @ e wfgd
gt & wEwi W v Ay dreeft
qift | ag wd st ff TR faw |
¥ fod wadia afafa & o ey e
e fer @ 1 Wi & e g fe e
4u® ¥ 7 fad W T A S e
wifige ofew wifr ot wifgd « 3w
sud ¥ e fgelt s & wwf oY
W gET wAw o Arer o Il oy |
ag FAW T WETT §
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[’-ﬂ' Ho Ho fﬂ"-ﬂ

“After due notice there should
be two compulsory language
papers of equal standard, one in
Hindi and another in a modern
Indian language other than Hindi
to be selected by the candidate”.

T gHAS & (& THD - 1q gt wiearg
qEY T ST WIT AT F ASHT A
fg=t =t & AEH F qAFES |
TF HIX GAA & AT AVRAT
F | 7o fag & asHt & oo a@wmh
At at wefraa wadl & W T A
AT Fa1 fwgr o1 gwar | q}q
AT G & @ | g 7 fey #
TS ATGT A9 T q7 § g HST FaT
qr, T AT g 7 fgr &1 e &1
@I & | A% | A AT fF uF Uegardn
s & ferdt & far & <er & 1 3
#YT |7 FTOOT | JEE GITAYT |
HoA R gOT A0 F FEr A7 fwogw
W F TG IF 99 § 92O HAAL F AI¥ 7O
Tq WX IAFT HIAS foreqr O FT gy
qg% Wter faer 1 3w gw F g2
e ML AT G E | Ao A FAT
ff T sat & | AT w7
2§ | S BT 4 | WS A (gedy aAn
srafars wrard o <@y & oy gast faean
gran eararfas 1 ag @9 ¢ fe fgedr
T qT FATT AT ATHAT 7 g
@ Ag0 WIAT AT gH At 3 Flaarg
F& frrercly @ oY fa soft a@ faerdT
FrE 144 fag® ¢ 39 F 7o o THo
Fr q et & A T € W qAF
=T ¢ % oa g7 e 7 e A6
qEre t ag efaa 7d wr 2 o &
98 41 | § qHaar § {F A1 & A
# 4g W T FaA aa /i< afwerare
1 afew g =g wwat #1 ST
A ¥ gHar & 1 o AT A FEx &
fr fewY are g9 T aF GEHT ATHL
& T 9T 1 &Y awar & fF feedr arat &y
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qTH ¥ o Aifgar 1 ag wfasw faa
TIT BT, §W FUF IS qT AT AET 6
FHA | g9 A Faw 7 Fed & &
S od AfUFT F AT FEY AT )
IAFT IAFT gF fAwar =nfgy o &
T I H1 A e @1 & 1 feead e
FrE T wig wifeady & fag =
gr ar gaF ff IF | & Hq9q G0 W
drfrere & Rl A dgm AR € 5
aafT gW AW Iy IR § g SfFT
TS W UF &Y fa, §¥ wreq 59 18¥%0
FT TF AT &t T W oG 1 T a9l §
W | TATAATHF TUH T @TE THH
fagE gu, ad gu awTH AW A7 70 aga
&1 HIHI (AET & | a5 ag THET AYer
T AME AL ATAT AT HFwaT faw ALy
T AwCEm Faw S 7 AR
qrEl F G TF HIT 98 AT L AT
T 7 avfad @ | g9 gwEa § (e ame
< q freere ardt #t ag agen feafa
FT gHAAT ITfEd |

TF AT § #R faed AT 9vgar
g a8 3@ ¥ 4 5 g a@
fareqr farmr of fevdt & o & ol
& | aga AW AT AAST F qTT q=E
fzte g | a1 § fraea s aea g &
g7 a9 auf § fas wfgy wifvai & &
feev &7 farg @) foar 8 1 afer
dede e amt 7 ot fg= & fadw
ffar @ | & a1 J@ar g 5 30 FRw
oo faeell #, @@= |/, 92T |, HAs
T FoHT FT AT F IQT AT & HIR 23
ATOTHT F1 fgaTea # T9< & J@7 SArav
& | M AW G Al R geT
AT A1GT &, AR g8 a3 wr arfiw
& FT &1 | § q1 g WIE o AT AR
@S aF H dgr g § |

afe w9 & 9 g a9 A TG
fiF st fz=y A @y A W Y

6132
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AT F BT A AT @ AR
e F W e & faar framr F
g feean foar & 1 o s s @ a7
o Ffarw g ag &S fEw § 0 fa
AT A\ AT FHE ST R
fardr mor WS Y QO g A AW
T @R S e & e
ARl & faet SEY ST T weE 7
& AR TSF AT F ®T F A1 $ 919
f=Td &7 WRE Y= S AT TR
I T4 | a1 IqHT g 2 | GO
T G AT HAST & g2 § @t gy
Jg av T WAt w1 & frertr | A
T4 WAETHT FY T & q1g 99 ULy
ATTHT &7 T wfaa 7 faar @ 8
o =g foe ¥ qur qE&s FHEA #
foqie 7 ff g9 2@y e fagr mar €1
R ZA WTarAT 4 & faet smar 7 A
g @ 38 G F1 g e oAk
2 FT THAT G AT AT fgedt #:
AT FRIT AT ag FEA WETHT FT A
AFE g | A & e |
Fiferr #Y 9T @ & T [ AT B
¥ TFETT 9ZF FHAT & A AT T AFR
fe=r &1 fata FT w® & 7 wuw w2w At
2zt STaTHT Y AFEA GAT R F )
FafaT 3& AT § gH AT I FT @AY
yai AL S fF Faa ¢y & § uF
qE WRI AT AT AR TF &I
TS WTT GHAAT FTEC | § ATATHT F
FTaQ FY 51g faer afgu st ga F
ST 92TE AT FAF FT FIHTT FW &,
AR A G ATEA F AT Ayt A
g, 91 WY 3 WIiSter F1 FL 99 F 37 B
U AT FMET |

Shri Nauoshir Bharucha: Sir, on a

point of order. The hon. Member
says:

ALTE AT FOA F1 HITA FA &

My submission is that a motive is
attributed that Shri Anthony or some-
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one else is trying to create disturb--
ance.

Seth Govind Das (Jabalpur): 1
would like, Mr. Speaker, that Shri
Bharucha should see the dissenting
note wh'ch Shri Frank Anthony has
appended to the Report of the Par-
liamentary Committee.

Mr. Speaker: I am afraid the-
ladai has started here. By ladai he
meant only “dispute”. There is noth-
ing more than that. Whoever comes
as a Member of Parliament in a parlia-
mentary democracy is entitled to dis-
cuss, deliberate, persuade and ulti-
mately abide by the decision. There-
fore, let him have free expression,
but let him not suggest that he may
go outside and begin to quarrel. He
won't do like that. The hon. Member
must conclude now.

st Wo o ey : W ST ¥ FE
fata &t & 1 w3 v s F wqfa AR
T AT & | qH A I IF A q &g
& ST gy 3 WA A Hqe| I B
A @ AT € | T &Y 7w A
g HUST AT AT TATHT FTFHE g
98T F Tl A, FIAAT H AT THTA
TEI | A= faaer @ 8 | gAR g9
T4 7 Fgr f wash gk foaw gfaar @
g ¥EA F fag v faesy 2 | afFag
e T =fen fF ag faset e &
ux @t fasr g fama {5 aw gfar =1
@ W E | A TEE 9 a9 H g F
& AT WA & SfE w99 9X |
fasst g fomy f& gfam #1 3|
g% | ga¢ & 9T &t f@ssr #v A4
ufaw feai o 780 fFar s aFar

zq W=l # A 7z foE &
UG FEATE | IT FALT F Fqeqe oY
o ST F S gAT § THH! AATAT AR
A TFAT AT FT FIfEE A )W A A
Tz fag 3 fa=r aret 7 miget s
eIt &7 a1 QU 9499 @ | FA9 AT
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[w: 5o Wo faw]
aTgw w1 § Az o frede § 1 @ e
7 gl A A vo v ¥R e ft @
afeviu N wfe o 1 &
i & fgsdt Tror wrar o 1 WA
g N e e A e § T
wfewre wigh i wr §

WU & e § w o W
oM $T g |

Some Hon. Members rose—
Mr. Speaker: Shri Asoka Mehta

Shri Frank Anthony rose—

Mr. Speaker: Does Shn Frank
Anthony want to speak?

Some Hon. Members: He has spoken
peveral times on this matter

Shri R. D. Misra (Bulandshahr):
Sir, he has given a dissenting note
He has spoken several times on this
1ssue. Why should he take away the
time of the House now?

Mr. Speaker: Order, order We are
not gomg to send any recommenda-
tion. I have made up my mind that
there is no question of any recom-
mendation which is to be put to the
vote of the House. The Committee
has submitted this report with dis-
senting notes etc. This House oaly
expresses its views. Members do so
individually, and all those views will
be collected and sent to the Presi-
dent. Thiz House omly takes note of
the Report. That does not mean that
this House accepts the Report as it
15; 1t only comsiders it. The views of
the members of the House will be
sent to the President for hus consider-
ation In all cases where the motion
is: “that this House takes note”, if
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Therefore, thizs iz only a
in this House, Under those cipoum-
stances, hon, Members whe
members of the Commitiee and
made their own recommendatieng
have appended dissenting notes
not speak now. It is unnecessary
them to speak on this occasion. They
had an opportunity of being in the
Commitiee. They are alin
I allow them again, how can
modate others who are here?

Shri Frank Antheay (Nominated-

el

EF

stand. That is why I wanted ¢to
explain my position

Shri Thirumala Rao: Sir, the Prime
Minister made the statement after the
Report was published. Would it not
be open to hon, Members who have
given dissenting notes to accept the
Prime Minister’s stand and express
their views thereon?

S8hri Fragk Anthony rose—(Inter-
Tuption)

Mr. Bpeaker: Order, order. 1 am not
gong to allow those hon. Members
who were members of the Commitioe
to speak on this occasion. Shri Frank
Anthony's case is absolutely different.

Bhri Thanu Pillai (Tirunelveli):
Many Memberg have already spoken.
Why should a ban be put at this
stage?

Mr. Speaker: Even if others have
been allowed already, 1 am not going
to allow from now onwards. 1f there
are some particular points over which
doubts have been created, I shall
allow those hon. Members in the
Commx, i necessary, to explain
those ts,

Ch, Ranbir Singh (Rohtak): He has
already expressed hie views on his
own resolution.



‘137 Motion re

Mr Speaker: He wants to change it

Shri Frank Anthony: Mr Speaker
Sir, some of my friends have presum-
ed that I will repeat my Minute of
Dissent here May 1 immediately dis-
abuse them of any such fear?” Until
yesterday, Sir, I had decided—the
script 18 with me—to make a com-
pletely non-controversial speech I
may say that was due entirely to the
statement made by the Prime Mins-
ter on the Tth August I was com-
pletely not only disarmed, I was com-
pletely reassured I hailed that state-
ment. and I believe I am  speaking
practically for every non-Hindi-
speaking Member of this House, &
an act of supreme statesmanship,
because by one stroke of imagmative
statesmanshup the Prime M mister in
that declaration of policy had allayed
the increasing fears and suspicions of
the non-Hindi-speaking people That
18 why we hailed it, and I feel that
my Hindi-speaking friends should
equally have hailed that speech, that
declaration of policy by the Prime
Minister, because, whether they
appreciate it or not, the Prime Minis-
ter had done by his speech notable
service to Hindi I know they would
not accept 1t, but there was this
ncreasing resistance to Hindi which
was hardening mto an anti-Hind:
movement By one stroke the Prime
Minister hag given reassurance to the
non-Hind <peaking people That
served the cause of Hind: and above
all, the cause of Indan umty which
-was bemng threatened by this langu-
age controversy

Sir, I had given not.ce of an amend-
ment m termu of the Prime Minister's
assurance That was a token of my
complete acceplance of what the
Prime Minister had saxd 1 had gwven
a notwce of three amendments I had
said, 1n effect, that Enghsh shall con-
tnue after 1085 as the assocuate
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I had given notice of that amendment
was, I submit, a token, a guarantee
of my bona fide I shall stand by that
amendment In giving that amend-
ment 1 automatically withdraw my
Minute of Dissent, because 1n my
Mmute of Dissent I had posited my
complete, 1mplacable opposition to
Hind: n any shape or form as the
official language But n

there az the official language and

speaking people so desire

Sir I would not have indulged mn
one word of cnticsm I was
to thank the Prime Minister and
sit down Butl am sorry as to
happened yesterday I should
thought that the Hindi-speaking peo-
ple would have welcomed what the
Prime Minister had said (Inter-
ruptions)

13 hrs.

ii5l

An. Hon, Member. Do you accept
Prime Minister’s formula?

Mr Speaker Order order Hon
Members will kindly resume ther
seats I am unable to understand why
hon Members are losing contro] over
themselves in this matter Otherwise,
they are absolutely silent and when-
ever they are called upon to speak,
they speak This 15 a controversy
which has to be settled not by hissing
or cross-guestioning and answermng

Shri Frank Anthony [ am grateful
to you, Sir It may not have been
ntended but what was the impres-
sion that was crealed yesterday”
What wa< the impression that was
created by the opposition to the
amendments <tanding m the names of
Shr: Naushir Bharucha and other
Members, all to the same effect,
accepting the unequivocal assurance
of the Prime Mmister® Before we
were able to move our amendments,
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people came as a shock to outrage the
sense of assurance that has been given
to the non-Hindi-speakng people
What did they feel here in spite of
the categorical declaration of policy
from the Prime Minister? Wewt;:
seeking merely to concretise
decifration, and the Hmndi-speaking
people had concerted to sabotage the
declarat on of policy made by the
Prime Minister

Seth Govind Das: That was not the
case An objection to the amend-
ments was made only on the constitu-
Heme! ground snd om xo sther ground
There was an amendment that
English should be removed forthwith
On that amendment also, a point was
rmsed It was not that we wanted
to sabotage the Prime Mmuster’s
statement We only raised a consti-
tutional pont

Shri Frank Anthony: We can all
raise seemingly innocuous techmcal
objections But I am underhining the
damage that has been done by the
attitude that was adopted by the
Hindi-speaking people yesterday My
friend Shn Naushur Bharucha was
outraged—you may say that I am an
Naushir

He said that
honour the word of their own leader,

to honour the word of the leader of
the Government m this country
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gorical assurance given by the greahsst
Indian in India today.

Seth Govind Das: On a persomal
explanation I may have cestam
differences with the Prime Minister
as to whether English should continue
upto the time the non-Hindi-speaking
people want it to continue, But, at
the same time, I have never gues-
tioned the statement of the Prime
Minister, and I think that, under the
present circumstances, that may be &
way by which Hmdi-speaking people
may go That 15 what I am saying
I may have personal differences Shn
Frank Anthony only wants that we
shoakd bave dispates among varselves,
That 18 what he did when he wrote
his Minute of Dissent and that is the
attitude which he has been taking up
now

Shri Frank Anthony: I have cate-
gorically stated that I have withdrawn
my Minute of Dissent 1 have with-
drawn 1t because of the specific assur-
ance given by the Prime Minister I
have withdrawn it 1n the precise terms
of that assurance I say that without
any equivocation But I want my
Hind: friends to say the same

Seth Govind Das: We said so

Shri Frank Anthony. I am gomg
to make an appeal to the Home Minis-
ter I want the Home Minister to
make a categorical assurance—I pre-
sume the Government is certamly
represented by the Prime Miuster,
and I shall come to the constitutional
provisions later—that in their advice
to the President, that declaration of
policy, which was made by the Prime
Minister which overnight, at one strike,
laid to rest this increasing econtro-
versy, and that categorical assurance
of the Prime Minister will form the
dominant condition of their advice to
the President of India That should
be the dommnant condition I wamt
that categoncal assurance (Interrup-
tions)

An Hon. Member: Can you swnd
by the assurance of the Prime
Migister?
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will give a reassurance to the

All I am asking is that that assur-
ance will form a categorical part of
the Government policy in the issuing
of their directions. I am wusking the
Home Minister to give it. I am hop-
ing that the Home Minister will say
categorically, “Yes”. Once that assur-
ance is given, we abide by it, and
then, I want certain other assurances
from the Home Minister. Once that
is given, then certain consequential
modifications in this report must flow.

fieth Govind Das: That is the whole
thing. He first wanted an assurance
from me. Then he wants &n assurance
from the Home Minister. Then he
wants a number of assurances from
somebody or the other and in the end
legislation and change in Constitution,

Shri Frank Anthony: Precisely so,
if the Prime Minister’s speech is to
have content and meeaning. What did
the Prime Minister say? The Prime
Minister has said—I am trying to quote
what he said—that after 1965 English
shall continue as the associate official
language. More than that, the Prime
Minister hus said that there will be
no imposition on the non-Hindi-
speaking people as long as they so
degire. If that assurance is to be
honoured by the Home Minister, it
flows from that that certain recom-
maendations must be modified. Other-
wise, it will be a contradiction in
terma.

Take paragraph 23 of the report. In
its operative part it says that from
1905 Hindi shall be the principal
Ianguage ang English a subsidiary
language —

Shrt M. L. Dwivedl (Hamirpur):
Agnociate language.

of Parliament on

Official Langusge
Shri Frank Asthony: Why is he
impatient? I shall explain it better
than he can. It says that English

will have to be modified in terms of
the Prime Minister’'s uassurance,
because what the Prime Minister said
was—-you may call it the principal
official language—that English shall
be an associate official language, mean-
ing clearly that if will be used not as
a subsidiary langusge for certain
Limited purposes but for all official
purposes if the non-Hindi-speaking
people so desire. There must be a
consequential amendment to paragraph
2.

Then, there must be a consequen-

tial amendment to paragraph 32.
Paragraph 32 says that in respect of
the Union employees, it will not only
be legitimate but it will be necessary
for the Government to impose certain
Hindi tests. You will not be able to
do that in terms of the Prime Minfs-
ter’s assurance. You may have a test.
It may be a voluntary test taken by
the non-Hindi-speaking people, but in
terms of the Prime Minister's assur-
ance, you will not be able to impose
that test.

Paragraph 34 will also have to be
modified. This paragraph envisages
that for the subordinate Central Gov-
ernment servants, there will also be
tests not only for entry, but for pro-
motions. There will be compulsory
Hindi tests. The compulsory character
will have to be removed. I am talk-
ing of the consequential, inescapable
amendments flowing from the Prime
Minister's assurance, (Interruptions).

Shri C. D, Pande (Naini Tal): Shri
Frank Anthony gives a proposal that
he is ready to abide by the award of
the Prime Minister. We on behalf of
the Congress party say that we accept
it We give the assurance.

Shri Naushir Bharucha: Who is he
to give that assurance? Let the Gov-
ernment give it
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Shei C. D. Pande: We stand by the
Prime Minister’s assurance. Let it be
made clear.

Shri Naushir Bharucha: You are
nobody; let Government accept it

Shri Frank Anthony: I am assum-
ing that the Home Minister will accept
the assurance of the Prime Minister.
1 am not only assuming, I am praying
in the lurger interests of the country
that the Home Ministry will accept
{bat assurance. Once that is formu-
lated, I am saying that from that
assurance certain amendments must
flow. Otherwise, that assurance will
be negated; it will have no meaning.
Paragraphs 32, 34 and 37...(Imter-
ruptions). Sir, if I am interrupted
like this, how am I to develop my
arguments?

Mr. Speaker: Why should each hon.
Member assume to himself the role of
the Government here? The Prime
Minigter said something the other day
in connection with Shri Frank
Anthony's resolution and thereafter
he withdrew his resolution. He has
appended a dissenting note to this
report of the Parliamentary Com-
mittee. He thinks in view of the
assurance of the Prime Minister, he
need not press it. As he reads the
assurance, he feels certain other
amendments must be made. We are
not able to make those amendments
here. As the hon. Deputy-Speaker
ruled yesterday, the passing of this
motion does not mean that we accept
or reject the committee’s report. The
committee’s report will go to the
President with all the sveeches that
have been made. Therefore, there.is
no scope for any amendment to the
motion. Shri Anthony is expressing
his views for the consideration of the
President as to what ought to be done
in relation to the committee’s report.
Let him be brief now; there will be
no further interruptions.

Bhri Frank Anthony: As I was say-
ing, I am assuming that Government
will be bound by the assurance of the
Prime Minister. Then I submit that

SEPTEMBIR 3, 1309 Wum LT
Official Longuage

certain consequential amendments fo
the report must flow. I refer to para-
graphs 33, 32 and 34. I hope the
Minister of BState will bring’ these
matters to the notice of the Home
Minister.

Paragraph 37 envisages that so far
as the all-India services are concerned,
there will be a compulsary Hindi
paper. That will also have to be
modified. The paper may be there,
but it cannot be compulsory. Othet-
wise, it will be a negation of the
assurance to the non-Hindi-speaking
people.

Shri Mulchand Dube (Farrukhabad):
On a point of order. The only func-
tion of this Parliament in connection
with the appointment of this com-
mittee was to appoint the committee.
The committee was to report to the
President. The Parhament has be-
come “functus officio after the appoint-
ment has been made. It is no longer
empowered to make any alteration or
to amend the report or to do anything
with it. The report should not have
come to Parliament at all.

Mr. Speaker: I entirely mgree with
him regarding the point of order that
this House has no jurisdiction under
the Constitution to make any amend-
ments to the report of the committee.
But he has not raised any point of
order that we ought mnot to discuss
this matter. All that Shri Anthony is
doing is this. Though his wording is
that this report should be medified or
amended, he only sends his views to
the President for consideration before
an order is passed.

1 agree with the ruling of the
Deputy-Speaker that it is not open to
this House either to accept or to reject
this report. The Parliamentary Com-
mittee was fully competent to send its
report to the President; instead aof
coming here, it might have been sent
there. But an assurance was given to
this House; I was also responsible
that, When the House wanted
A discussion on the original
said, ufter the committee’s report,
the reports might be discugsed

IEEEE
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whatever points are raised here will
20 te the Premdent for consideration
in dealing with what action he has te
take on thuis report The hon Member
does mot say this report must be
immediately modufied He says, so far
ag this matter i= concerned, in view
of the statement of the Prime Minis-
ter, the President will take these
things into consideration and pass
necessary orders

Shri Frank Anthony: That 1z all 1
am not presuming to make any recom-
mendations to the President In so
far as that 13 concerned, I have already
referred to the paragraphs that will
have to be modified by the Home
Mirustry in its recommendstions to the
President

There was another matter which the
Prime Minister had underlined He
had underlined the fact that inter-
national numerals should be used
There also, in terms of that assur-
ance

8hri C D Pande: After your ruling
why does he say again, “It will have
to be modified””

8hri Frank Anthony: I am saying
the Home Ministry should modify 1t
(Interruptions)

Mr, Speaker: Some action has to be
taicen on this report by the President,
after considering the report of this
Parhamentary Committee We are
now discussing as to what portion
ought to bc accepted, what portion
ought not to be accepted and if any
portion 15 accepted, with what modi-
fications That 15 all that he s
suggesting

Raja Mahendra Pratap (Mathura)
It 13 my discovery that there are
certain thoughts which produce fric-
tion in society. My friends will kindly
find out for themseives 1f some fric-
tion-producing thought has entered
mto their minds, because friction 1
baing produced here .

Ch. Ranbir Singh: By Shr1 Anthony
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Raja Mahendrs Pratap: by
everybody m this House

Shri Frank Anthony: In view of
what the Prime Mmnister has said in
regard to the use of international
numerals, there also when the Home
Ministry presumably advises the
President—I am coming to the con-
stitutional provision—he will also
bring to the notice of the President
the necessary consequentiml amend-
ment that there must be the use of
international numerals You cannot
impose Hindi numerals, as you are
doing at present on the people of
Tamil Nad

There 1s another consequential
amendment which will have to be
suggested to the President by the
Government Because the Prime
Minister has said that after 1965,
English shall continue as the associate
official language, 1t will be necessary
for legislation to be brought in this
House I say that advisedly, because
under article 343(3), if English is to
continue in any form after 1965, legs-
lation must be passed by Parliament
In terms of the Prime Minister’s assur-
ance, 1t will be necessary, not for the
President to do this, but for the Home
Minister to bring in legislation m
terms of the Prime Miunster’s assur-
ance, that after 1885, Enghsh shall
continue to be the associate official
language as long as the non-Hindi-
speaking people so desire

1 want to conclude on this note A
great deal has been said about the
constitutional provision of article 344
I agree that that provision 1z not only
an unusual provision, but it 15 almost
a peculiar provision It gives to the
President exclusive power to issue
orders by executive direction I want
an explanation from the Home Minis-
ter a: to what the sigmficance of thus
provision 15 It 18 a pecubar provi-
sion Because of this integrated pro-
wvision 1n article 344, even the report
of a committee appointed by this
House 1s not subordinate to or subject
to control or modification by this
House It goes straight to the Presi-
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~dent and the .President can issue
.directions according to that report.

I want to know from the Home
Minister whether it can be said, as it
.ig being suggested, that the President
acts in' his individusl capacity or does
he uet in the only ty, which we
recegpise, viz. as a constitutional head,
He cannot act ag Dr. Rajendra Prasad.
He can only act as the President of
india. I submit that the President of
india can only act as the constitutional
head, on the advice not of the Home
Ministry only. I want to know this:
Will he act, in issuing directions, on
the advice of the Home Ministry or
will he act on the advice of the
-Cabinet? I say it is on the advice of
the Cabinet and if it is the advice of
the Cabinet, the Cabinet will be
guided by the declaration of policy of
the Prime Minister. It will be the
duty of the Home Minister, when he
is advising the President, to say to the
President, “This is the assurance given
by the head of the Government”, The
President is bound to act on that
advice.

I want a clarification from the Home
Minister on this. Will the President
act in his exclusive individual discre-
tion, if necessary, taking the advice
-only of the Home Ministry? 1 do not
think that is the constitutional provi-
sion.

I want to reiterate the clarifications
I am seeking from the Home Minister,
and I will be completely satisfied.
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Shri Frank Anthony: Probably, the
lawyer instinet in me has got the
better of me. But I want that assur-
ance.

Becondly, flowing from that assur-
ance, I want the Home Minister to
inform us whether, as a result of the
observance of that assurance, conse-
quential amendments by way of advice
from the Home Ministry will not flow
in terms of paragraphs 28, 32, 34 and
37 and the international numerals,
And fimally I want to know whether
the Home Minister does or does not
sgree with me that in terms of the
Prime Minister's assurance Govern-
ment will have to bring in legislation
in pursuance of article 343(3) so that
this House may put on the statute
book the assurance given by the Prime
Minister that English shall continue to
be the associate official language after
1965.

Mr. Speaker: Now Shri Asoka
Mehta. I will request hon, Members
to conclude their remarks within
15 minutes,

Shri Asoka Mehia (Muzaffarpur):
The Deputy-Speaker has said that.

Mr. Speaker: But hon. Members,
once they are on their legs, take =
longer time.

ot 3w HzeT : e et U,
fore s o¢ o T Tw arv-fiea
R T vk Ic v e am
Yefrey ot & | & svven B QX g
oY F T { @ TG A G qT WK
€@ {7 7 g Arifor ay we e fie
wifer & arq ST daw & W W W
¢ e o 1 Y e Wi} ¥
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13.38 hrs,

[Mr. DEPUTY-SPEAKEIR tn the Chair]
Shri Mabanty: Mr. Deputy-Speaker’
Sir, it was constitutionally recognised
that after fifteen years Hind; should
be the official language of the Union
Now it 1s being stated that it was a
kind of a constitutional arrangement
which had 8 finality about it and
therefore that issue cannot be re-
opened and that the issue can only
be re-examined within the ambit of
that fundamental recognition, namely,
that after 1966 Hindi wall come to

occupy the place of the language of
the Umion.
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that langusge can be a subject matier
of a constitutional settlement with an
all time finality about it. T would like,
to ask m all seriousness: Were the
memberg of the Constituent Assem-
bly given any mandate by the/nation?
We all know how the Constituent
Assembly came to be constituted and
how its members were elected, The
members of the Constituent Assembly
were never elected on any issue much
less on the language issue.

Mr. Deputy-Speaker: Does the hon.
Member mean to argue that therefore
the Constitution is of no consequence
at all? I do not think that he would
be in order now to argue that our
Constitution was not framed by an
elected assembly and therefore he
does not recognise 1t

8hri Mahanty: In all humility I
may say that my views might not
have been anticipated by the Chaur
Nothing could be farther from my
mind than to say that I do not re-
cogruse the Constitution, But I am
stating a fact I would Like to know
m which country a Constitution was
framed without a specific mandate
from the nation and in which country
a Constitution has been drafted which
has not been subsequently ratified by
any convention ‘That was what I
was going to point out I do recognise
the Constitution I do recognise that
under article 343 of the Constitution
1t 15 provided that Hindi will be the
principal language of the Union after
1865 But, as 1 had expressed earlier,
while I do recognise that provision,
it also gives me the lberty to say
that language cannot be the subject
matter of a constitutional setilement,
Iminkrampetfectlymordumw
50 because there are more vital issues
which affect the life of a nation than
merely language. If in those matters
it could not be a matter of constitu-
tional seftlerent with a &mality for
all time to come, it could much Jess



. But, the fact remains that there
18 & kind of confused thinking both
in regard to the report the Lan

For instance, I would like to know
why this prejudice Whether one
language should be the official lan-
guage of the Union, that is one thing
It 18 & matter of objective judgment
But, prejudice 15 another thing For
mstance, I may say that Devanagar:
numerals are meant to be the nume-
rals for the purpose of official lan-
guage because, in some undefined
corner of our prejudiced thinking, we
still associate international numerals
as something foreign But, the Lan-
guage Commission ag also the Parha-
mentary Committee which has gone
mto the guestion have held that the
international numerals are Indian 1n
origin and the international numerals
are today used in al] the South Indian
languages Yet, our Constitution says
that Devanagann numerals should
come and that should be a part of the
scheme of official language Even
though it has been recognised that
within 15 years nothing should hap-
pen, it has also been provided in the
Constitution that the Premident may
also give directions about Devanagan
numerals Why I am saying this 1s,
that only betrays the amount of pre-
Judice, the amount of confused think-
ing, the amount of predilictions that
have gone into the formulation of the
policy on official language Here, the

tional numerals are Indian
They are Indian in origin They are

used 1n the South Indian languages.

]
UM
HIRL
b
ik
§eadFicEl

Shri Mahanty: It s
ly

Mr Deputy-Speaker: He 1s quite
right when he says that the South
Indians have contributed a great
deal Why say that Aryans have not
done?

Shri Mahanty: I am an Aryan 1
claam to be an Aryan Therefore,
you do not think that I want to mini-
mise my own importance in history

Shri C. K, Nair (Outer Delhz) Your
face shows you are a mongoloid Dr-
vidian

Shri Mahanty: Thank you My hon
friend looks more Aryan than me

Mr Deputy-Speaker. Order, order

Shri Mahanty: The surgeon’s knife
1s unfortunately sharp, but it 15 ob-
jective I am trying to bring out a
fact Why should this prejudice come
mn?

On the other hand, we find Enghsh
I really do not appreciate the fanat-
cism about Enghsh If somebody says
that English should be a national lan-
guage and should be enumerated n
the VIII Schedule of the Constitution,
I am inclined to consider ;t favour-
ably, because 1t 15 not 1n our tradi-
tion to be non-eclechic If we have
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accepted Urdu as a national language,
there is no reason why lish should
not be accepted as a natiénal Janguage,
What is the history and genesis of
Urdu? It came with the Moguls.

Some Hon, Members: No. no.
Shri Braj] Raj Singh: It did not

come.

Shri Vajpayee: Urdu was born in
India.

Shri Mahanty: Urdu originated, not
in the ashramg of the Vedic Sanskrit
scholars or Pandits.

Some Mon. Members: May not be.
Mr. Deputy-Speaker: Order, order.

Shri Mabanty: Urdu originated—I
think I am within my competence to
say so, having studied philology to
some extent though not to a very
creditable extent—, I can say in all
seriousness that Urdu originated in
the Durbars of the Mogul potentates:
not in the ashrams of the Sanskrit
scholars or the Vedic pundits or the
great Aryans whom we are in a mood
to eulogise. Therefore, if Urdu can
be accepted as a national langusge,
I wonder why English cannot also be
accepted as an Indian language, I
think I am not treading on grounds of
controversy; I would like to ask as a
philologist, was Sanskrit a language of
the Indians? Banskrit came with the
Aryans. Any amount of scientific
knowledge is today available—it is not
a subject matter of prejudiced think-
ing—any volume of scientific know-
ledge today is available, thanks to

the research of Archaeologists and,

philologists, to prove that the Aryans
came at a much later period of Indian
History, At any rate, the Aryans
were not the builders of the Mohenjo
Daro, Harappa and other civilisations.
They had spoken a language which
ante-dated Sanskrit and remnants of
which, today, you find in Baluchistan,
among a small group of people called
“Brahui”, which has got a great deal
of similarity with the Tamil language.
Whkat I was trying to point out ia
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all humility is that our tradition ' is
not to close the shutters of our mind -
against any thing. We have accepted
knowledge which has come from the
east, from the west, from the north,
from the south,

Mahatma Gandhi wielded a most
powerful pen in English. I think
there are very few people in the
English-speaking world who can wield
their pen as admirably, with that ex-
pressivenesgs and precision, as our
Prime Minister does, Rabindernath
was known to the world, not through
Bengali; he was known to the world
through English. We have got any
number of writers who have madp
eminent contribution to the English
language and literature. English has
come to stay in this country.

While we were in our- teens, we
greeted our father as father, as Baba
and our uncle as kaka. Today, in the
lips of every baby that is born, you
hear daddy and auntie,

Some Hon. Members: Dangerous,

Shri Mahanty: It may be a danger.
But, you cannot close your eyes to
facts. I would like to know if there is
any imperialist machination to teach
my baby to call my wife as mummy.
Certainly not, It comes with the
ayah. It comes through the ayah be-
cause that is there in the atmosphere.
There is no escape from that fact,
Here is that fact.

After all, today, why this prejudice
about English?

Shri Braj Raj Singh: There is no
prejudice,

Shri Mahanty: In Eastern Eurcpe
there was much inhibition against
English. French had the pride of
place. Today, in Europe, French is
being replaced by English, In the
UBSSR. at one time, English was
associated with British imperlialism
or whatever it was. Thare wis a lot
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of projudicc against that language
“Today 1t 1s a universa] second lan-
guage 1n the USSR In China too

Some Hon. Members: Second; not
first

Shkri Mahanty: I am not saying that
English should be your first language
1 am merely saying that the prejudice
sgunst English should be removed

Shri Braj Raj Singh: There is ne
prejudice today in India

Shri Mahanty I am reassured te
learn that there 15 no prejudice

Some Hon. Members: There 18 none

Mr., Deputy-Speaker: Order, order;
let us hear hum

Shri Mabanty: I can say that the
Japanese are more nationalistic than
the hardboiled nationalists in  the
world If I remember correctly, after
1868, there was a renawsance of the
Japanese language Japanese came to
occupy the place of national langu-
age ‘Today, you g0 to Japan You
‘will find what place today English 1z
occupying

No single people can claim English
as their own language If you go into
the Chambers Dictionary, 1f you go to
any standard work on English vocab-
ulary, you will find that at least 40 per
cent of the words have come from all
over the world There are Indian
words, Mango was never an Englsh
word, peacock was never an Enghsh
word, even pundit bazaar, and so
many other things as the Indian
curry

cam V. P Nayar (Quilon): Whate
p

Shri Mabanty: My hon. friend says
White cap—-have formed part of the
Englsh vocabulary

An Hon. Member: What 1s the
meaning of white eap®

Official Language

Shri Mahanty: It has got & very
bad meaning,

What I was venturing to submut 1s,
no single people can claim English as
thesr own language It may be
some body's mother tongue But as a
means of expression of eternal human
emotions; as the vehicle of expression
for the mullions, milions and billhions
of people, 1t 1s rightly a umversal
language, an nternational language
Therefore 1 thought that it would
have been proper for us to have
accepted English also as a national
language and enumerated 1t 1n the
Eighth Schedule of our Constitution
But that 1s completely different from
claiming fanatically that Enghsh
should be the official language, it
should not be so precusely for the
following reason, the official language
13 not merely a technical matter, it 1s
not merely a language, but it ig the

of the sovereigniy of =
It iz the expression of the
nation m the

nation
dustinctiveness of a
comty of nations

I would like to know whether we
are more English-muinded than the
Jews Israel came mto existence 1n
1948 And the House knows very well
that today, the Hebrew language
which was forgotton for the last one
thousand years since the time of the
dispersal

Mr Deputy-Speaker. The hon
Member should try to conclude now
He 1s travelling mn farther lands, he
must come to India now

Shri1 Mahanty., Unfortunately, lan-
guage 1s umversal

What 1 was trying to pomnt out was
this English may be a national lan-
guage Enghsh may occupy the prde
of place I have no quarrel with that,
but certamly I am in favour of the
view that there must be one Indian
language which should be our official
language

I can say without the least fear of
contradiction, that out of the tea
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million or eight million people who
inhabrt Isrsel, T think 9099 per cent
of them speak the Englsh langusge

I can give another instance now,
namely the instance of Turkey

Shri Braj Raj Singh: Singapore
also

8Shri Mahanty: [ am now 1n Western
Asia.

An Hon. Member He 1s coming on
to India now

Empire, what happened? All the
Arabic and Persian words were ruth-
lessly rooted out from the Turkish
language, and they Latiised the
script

Pandit K. C. Sharma (Hapur) That
was a foolish action

Shri Mahanty- It might have been
a foolish action

Pandit K C, Sharma: They are
suffering from 1t

Shri Mahanty: But 1t 15 sustain-
g today in history If they are
suffering from 1t, I should Like to be
educated on that from the Turkish
sources

What I am trymng to pomnt out s
that we must have an Indian language
as our official language I am also
amazed at the fact that we in Oryssa
came m contact with English educa-
tion in the beginning of this century,
but English came in the early part
of the nineteenth century to Bengal
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and it also came to Madras It came

along with the factors of the East

Fadia 06 But then, et notf the fact

be forgotten that at that time, even

were clamouring for Englsh, it was
the Bnitish admumustrators, who want-
ed that the official language should re-
mawn an Indian language Therefore,
the earliest colleges that were estab-
lished or founded by the British in
this country were not English colleges;
but they were either Persian Arabic
Madrasas or Sanskrit Pathasalas This
15 a fact of history Facts of history
cannot be blinked at, nor can they be
1ignored If Macaulay had been here
today in India, by some reverse pro-
cess of history, he would have today
spoken 1n Hindi possibly, or he would
have spoken in Sansknt

We all know the controversy that
went on between the Orientalists on
the one hand and the Englhish educa-
tionists on the other and under what
circumstances English came to this
country, and after its having come to
this country we not only accepted,
but we have almost accepted it as a
part of our existence

But after having said that, I would
submit that it becomes altogether a
different proposition to recogmse Eng-
lish as the principal language of our
Union

I would submt that the way or the
rate at which Hindi 1s being develop-
ed, the crude and unelegant manner
in which Hindi 1s being fashioned in
this country i1s really stinking For
instance, ‘lobby’ 13 being translated
as ‘Goshtikaksh’ Now, ‘Gosht’ means
a caucus If I give the translation in
English of the word ‘Goshtr’, it would
mean a caucus Bo, ‘Goshti’ means a
caucus or a tribe

Some Hon. Members No no

Shri Mahanty: That 1s so 1n Sans-
krit I challenge, let us have the
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dictionary of Sanskrit (Interrup-
toms) .

hon. Member are pow over. The hon
Member should conclude now.

Shri Mahanty: But I have been in-
terrupted

Mr. Deputy-Speaker: That 15 also
a part of his speech

Shri Mahanty: Let me give another
mstance Take the Hindi translation
of the word ‘enquiry’ That shows
only the lack of precision of the lan-
guage,

Some Hon. Members: No, no

Shri Mahanty: The Hindl word 1s
‘Pooch-taach’ You could have had
‘anusandhan’, and the heavens would
not have fallen down But the word
now 1s ‘Pooch-taach’, That only shows
how undeveloped the mind is, at what
undeveloped stage we are, how it
lacks precision, how 1t 13 ununder-
standable and what abracadabra s
being produced in the name of Hind:

I am humbly submitting that at the
rate at which Hind: 15 bemg develop-
ed, 1t 13 a long way off, i1t cannot be
developed by fanatics, by persons
who think that their only mssion n
life 15 to spread Hind:, that has only
created more enemies to 1t than
friends Today, in the process, we
have got a language whick has lacked
both m elegance and 1n precision and
mn that kind of polished refinement

which we associate with a developed
language

Some Hon., Members: No, no

Shri Mabanty: Therefore, after
1965, Enghsh 1s also gomng to occupy
a secondary place, in what degree and
in what measure, I cannot say

But I am humbly submitting that let
not language be made an 1ssue for
national controversies; let us not dis-

14, 1681 (SARA) Report of Committee 0206
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Official Language
rupt the nation on this; we have got
many other things to disrupt the ns-
tion about; let not language be one of
these issues Language has always
remained a means to an end, and not
an end in itself, What we are trying
to do,

Mr Deputy-Speaker: Now, the hon.
Member should conclude. I find my-
self m difficulty, if I cannot give a=
much time as I have given to the hon.
Member to the others

Shri Mahanty: I shall conclude I
am always in your hands lLet not
language be an issue for controversy,
Language should be means to an end
but not an end m itself

ft wo Yo wifew (3 aww
wfit) T fecft wftwr T,
UG WAsST A S qg e
fiear fr fergeorT W oy wmar figeg
saq fedft oeg WY @8 @ A @
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Wt wo Wo wifw : AL e A
#Y 42 wof frar famrger o Y ey
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Fon W 1 W o F § ) o
g figeait § fraet fraw vw @
& v & ag wgm vy § fe fegmarlt
# feh ¥ o v Frely gl w-
wré oA § I WY g9 w1 wher oy
aw | ag wg faagw Tww §
fegem o e s w wY
afr § 1 gk Tg 9 § e prd
faarea ) wTEd TwT §1AR 9
A At § e ww fo F o Ste A
¥ qg 4% gy @ AR R T A
qavwg AT a<e  feerew SrgEr
g —

“While Urdu is spoken by and
is considered ag their mother ton-
Bue by a very considerable num-
ber of persons in India, more es-
pecially in North India, it is not &
language used by the majority of
people in any State in India or
in any large region within a State,
In the State of Jammu and Kash-
mir, it is recognised as one of the

State languages, the principal one
being Kashmiri”.
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Pandit Govind Malaviva (Sultan-
pur) Mr Deputy-Speaker, I am
sorry I had just gone out for a
munute when you were good enough
to call me

Sir, 1 had, ageinst my usual prac-
tice, thought of saying a few words
in this matter today because I have
been pamned to see the excitement
and the heat which have been 1m-
ported m this debate and which are
almost entirely irrelevant to the sub-
Ject that 15 before us It seems to me
that there 153 hardly room for the
heat, the excitement and the bicker-
ings that seem ¢o prevail here This
question 18 very simple Every
society, every people and every coun-
iry needs a medium of
and communication, be that for the
purpose of Government or outside
No society can go on  wathout 1
When the English left this country,
we were giving to ourselves a Cons-
titution for the governance of our
people All sections of the Constitu-
ent Assembly, after very careful, pro-
tracted and sometimes heated, some-
times wise and sometimes otherwase,
consideration and discussion came al-
gl:;iwmt:uelmm conclusion that

d be
o the official language

Shri Acbar (Mangalore) Was 1t
unanimous or was it with one vote
against?
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Pandit Govind Malaviya: I have
said ‘almost unamimous'

Seth Govind Das: Absolutely una-
mmous, there was no  difference.
(Interruptions )

Pandit Govind Malaviya, There-
fore, for those friends of ours, be
they those who supported Hind: or be
they those who did not support 1,
now to get excited over the details
does not seem to me to be either wise
or really worthwhile Everybody
has accepted Hindi as the official lan-
guage Why? It 15 not a favour done
to Hindi It 18 not a concession made
to those who belong to places where
Hind: is common  Even left to them-
selves, the people from the South,
East and West, had to select a lan-
guage which would serve the whole
country  And, if for nothing else,
for the sumple reason, that perhaps,—
I again use the word perhaps because
I do not want to start off any contro-
versy,—Hind: 1n 1its pure form or i
i1ts locabksed form was a little more
easily understood and followed by the
largest number of people m this
country, that language was adopted
by them as the only practical lan-
guage for official purposes mn thas
land It was neither a decision 1
favour of any section of the people
nor any particular place nor agamst
any other It was the only practical
course to adopt and it was adopted

Now, Sir, 1t appears to me that
there 1s no section of this House even
today which resiles from that posi-
tion No member from the South or
from enywhere else, seems to say
that Hind: shall not be the ufficial
language of India Smmlarly, no
friends from the Hindi-speaking part
says that today itself Hind: shall be
utiised and introduced for all pur-
poses everywhere m the administra-
tion of this country No  There
seems to be really no cause for any
difference or controversy Yet there
1s 50 much heat Why? It seems to me
that the reasons are really different

One section that is, those who be-
long to non-Hind: speaking areas,
have a very legitimate and human
fear, if T may put it that way, that



$179 Motion Te:

[Pandit Govind Malaviya]

advantage that they have today,
e fecility which they have
today 1n their young men entenng
the service of the Union Government
and elsewhere may be jeopardised
when Hinch comes in as  the official

think 1t 13 very human
these who belong to the Hindi-speak-
mg ares have another fear I will say
clearly that it 1s not that they want
thet Hindi must be pushed in today
They do not want to take an aggres-
sive attitude about it But they have
another difficulty When Shambaji,
the grand son of the great Shuvan
Maharay was brought up by those
who were Shivaj’s enemies he was
brought up mn an atmosphere of such
luxury

Dr M. S. Aney (Nagpur) It was
Sahu Mghara), grandson of Shivan
Mahara; and not Sambujp the son of
Shivan

Pandit Govind Malaviya VYes He
was brought up m such an atmos-
phere that he developed on lines
which were altogether contrary to the
Lines of Shiva): and the well-wishers,
admirers and devotees of Shivan felt
deeply about 1t and saw the hand of
a conspiracy behind that move Peo-
ple of the Hindi-speaking area today
have the same fear Why® It 15 in
the interest of all sections of the peo-
ple, North South, East or West, how
that Hind: has been adopted as the
official language of the country from
some date whatsoever,—leave that
alone, I am not going into any con-
troversy—it should be the task of the
Unfon Government, even as laid down
in the Constitution, to spread the
knowledge of Hindi everywhere and
to develop it with the topmost speed
Hind1 people have a feelmg that at
present the same is being done
towards Hindi which was done in the
past towards the grand son of Shivaji
and that Hindi is not being nurtured
and helped as it should be Instead of
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ests should not suffer It seems to me
that these ere both small matters.
There are several other similar small
matters involved and I think it should
be possible for us, to sit round
small table and resolve all these diffi-
culties 1n a practical manner without
any heat or controversy or excite-
ment It seems to me, therefore, that
the debate that we are having, the
heat that i1s being created 15 not only
unnecessary, 1t 1s irrelevant and al-
together beside the pomt I submit
that the decision which was taken in
the Constituent Assembly, after very
careful thought and consideration
was, as has been pointed out 1in the
Commuttee’s report and elsewhere
and by the hon Home Mmister also,
was adopted as one integrated whole
It was something which perhaps no
one hked in s entirety I did not and
do not hike certain parts of it There
were others who did not ltke other
partg of it But we all agreed to it
es one complete whole It was the
greatest common measure of agree-
ment at that time between all the
different viewpomnts which were ex-
pressed there It 1s not night that we
should revive all that controversy
and difficulty again

My hon friend Shn Anthony—I
am sorry he 1s not here—is a mem-
ber of the bar at a High Court of
Judicature He 15 arguing cases day
after day 1 shall only say it is & bad
counsel who over-emphasises or over-
argues his case and uses condemns-
tory and harsh and offensive language
without any justification. I need say
nothing more  Both with regard $0
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his utterly untensble Munute of Dis-
sent, which he now says he has taken
back, and with regard to the content
of his avguments here, I would only
submit that they do not carry us any-
where To stand up in a dictatonal
fashion and say that this shall be
done and that shall be done, unless
this is done or unless that 1s done this
will happen or that will happen, that
does not take us anywhere We should
sit down like friends, discuss things
and try to sccommodate each other’s
viewpoint as much as possible

Similarly, this 1s hardly the occa-
sion to raise the guestion of other
languages, regional languages, subsi-
diary languages and all that  There
are a few genune difficulties which
we should try to resolve But the
decision as 1t stands should remamn
It 1s not my Himndi, it 1s nct anybody
else's Hindi which has been decided
upon to be the official language of
India No language can be claimed
as the paternal property of any wn-
dividual or group in this world We
study, we read we enjoy Enghish We
read and enjoy other languages None
of us was born in England English 1s
not our mother tongue But where 1s
the man born 1n England to whom we
will yield mn the measure of the
pleasuze that we derive from some of
the beautiful gems of poetry, prose
and literature which are to be found
in that great language” Where In
the world 1s the man to whom we
can deny the pleasure the gratifica-
tion and the exaltation of enjoying
the Sansknt language which was
developed m our own country? We
cannot say 1t 15 our own exclusive
property or possession which nobody
else can see or read, or converse 1
or enjoy Any language is a thing
which anybody might use Hind1 18
neither mine nor yours, it 1s every-
body's English is neither mine nor
Shn1 Anthony's nor anybody else’s
It 13 everybody's

8o far as this country 1s concerned,
we have decided upon Hmdi being
the offical language of this country,
and 1t is the duty of every man who

210 LSD—8.
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wishes well to this gountry, every
man, woman and child who is =
patriot, who wants that we should
prosgfer and we should move on from
progress to progress smoothly and
without any hitch, it is the duty of
everyone of us to help n  the final
realisation of that decision at as early
8 date and in as satisfactory a
manner as may be possible

The points of shortcomings, one or
two which have been pointed out
about Hindi may be correct or may
not be correct There 1s no use dis-
cussing them, be~ause :f they are
there they must be removed We
should try to help to remove them,
nobody says anything agamnst that
But, Sir, that step-motherly treatment
towards Hindi should be given up,
and n 1ts place a healthy and whole-
hearted effort should be substituted
to develop it and to spread it In-
deed we should have a separate
Minister to deal with 1t

Sir, the other of the <two difficul-
ties which 1 mentioned, »mz, about
the posts of the non-Hindi area
walas can perhaps be met easily by
our allowing public competihve
examinations even after the fixed
date, to continue to be vpen to candi-
dates through both the medium of
Hind: as well as English We can do
many more things A few education-
1sts sitting down together can solve
these tangles without much difficulty
We can have for some time additional
papers in Enghsh and we can have
additional papers ;n Hindi, mn which
additional marks mught be given for
competency and efficiency but which
maght not act as a drag one agamnst
the other There are scveral ways to
do these things

Therefore,—these are all matters of
detail—Hind1 should be helped—not
as 1t 15 beng  helpei now, but
genumnely helped For mnstance, there
1s the question of the reform of the
Hind:1 script What 15 bewlg done 15
not reforming the Devanagar: script
but 1t 13 rmunng 1t for ever These
things should be done by competent
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énd devoted persons the mamn prob.
lem should be kept clean and clear

As my esteemed friend Shn Asoka
Mehta has said, these are simple
matters which can be resolved by a
Irttle thought and effort, both sides
moving a little, one bemng willing to
hasten & little and the other being
willing to slow down a bit What
does 1t matter? After all, the country
15 much too great and much too 1m-
portant for any sman-mmqedness, for
small things and small considerations
to be allowed to interfere with its
interests

I, therefore, beg to submit that this
subject should be lifted above the
sphere of unnecessary heat, unneces-
sary controversy, unnecessary discus-
sion and unnecessary wrangle, and
the decision which was then tiken in
the Constituent Assembly more or
less unanimously, to which all parties
and persons including hon friends
like Shr1 Freank Anthony, then subs-
cribed after the most careful thought,
should be respected and honoured,
and we should all join together 1n
seeing that that objective is fulfilled
at the earhest opportuntty and iIn a
manner which will satisfy the leg.ti-
mate aspirations of all sections of the
people of this country, whether they
live in the north or the south or the
east or the west

Shri Naushir Bharucha: Mr De
puty-Speaker, Sir, we are discussing
a very vital 1ssue, which, 1t appears
to us, has got to be solved in the
right way As previous speakers
have observed, language 1s a unifying
force, but 1t can also be an instrument
for creating very serious disumty I
believe, Sir, 1t 13 the intention of this
House to find a very satisfactory
solution so that neither one section of
the country nor the other feels that it
15 let down  We are all agreed on
this point, aiso let there be no
doubt about 1t, that, as the Constitu-
tion provides and as we accept 1t,
Hind: 15 gomng to be the offimal lan-
guage of India There 1s no turning
back on that
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The only question 15, what is going
to be the approach during the tranm-
tional period. Sir, the recommenda-
tions of the Committee fall into two
parts one dealing with the general
approach to the problem, second, the
Committee's opinion on several other
aspects, mz, the progressive wuse of
Hindi for official purposes, restric-
tions to be placed on English, i1ts use
in all legislatures and the higher
courts and the preparation of a time
s~hedule I propose to confine my-
self to the question of approach

We are all agreed that there will
not be a sudden break As my hon.
friend, Shr1 Asoka Mehta said, there
15 no magic m 1965 On 1st January,
1965, there 1s not gomng to be any
radical change or alteration The gra-
dual change-over has got to come In
determining the pace due regard must
be paid to our industrial, cultural and
scientific advancement of India Let
this also be understoed, Sir, that as
the Constitution stands even today,
there 1s nothing 1n 1t which fixes a
dead line by which time we shall say
that English shall cease to be the offi-
cial language, nor 1s there anything
in the Constitution itself which says
that English cannot be an additional
associate or alternate official lan-
guage

Sir on Tth August, 1859, the hon
Prime Minister made a great speech
in this House He said that his ap-
proach was not that of the Hindi en-
thusiasts or the English enthusasts
He said that he dishked the imposi-
tion of language that he disliked the
Hind: enthusiasts trying to impose
English Then he said “Really the
question of Hind: versus English 15 a
very minor 1ssue”  Then he went on
to say “English 1s not important
because of Milton and Shakespeare,
but because i1t 1= the major window to
the modern world for us” We agree
with that I doubt whether anybody
differs from this observation He fur-
ther stated “It is inevitable that in
the present stage of our development,
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with our Five Yesr Plan, mdustriali-
sation, mechanisation, sczentific pro-
gress and research, you cannot pro-
gress by all the Indian languages put
together ” It may be that at a later
date Hindi may become that lan-
guage which can be a very good
vehicle for expression of even sclen-
tific thought Then he said—and this
1 the most important part of s
speech—that there are two things
First, as I said just now, there must
be no mnposition Secondly, “for an
indefinite period—I do not know how
long--I would have Enghsh as an
associate additional language which
can be used not because of facilities
and all that—though there 1s some
thing in that-—but because I do not
wish the people of the non-Hindi-
<peaking areas to feel that certain
dnors of advancement are closed to
thcm ” So he said he would have 1t
“as an alternate language as long as
the people required it and the dec:-
sion for that, I would leave not to the
‘Hindi-speaking people but to the non-
Hmdi-speaking people” What a
statesmalike attitude' If the House
were to accept this stand and say that
thiz 15 the approach, then there 1s no
dispute and no difference between
the so-called Hindi-speaking areas
and the non-Hindi-speaking areas We
accept the fact that Hindi must be-
come the official language of this
country and it must become the lan-
guage of the masses The only point
1s, do you wish to approach this ques-
tion from a sympathetic point of
view from & consideration for others
who have got rightly or wrongly
some fears about it and say  that
while Hind1 will enjoy after 1865 the
dominant and undoubted status as the
official language of this country, there
is no objection, us long as the non-
Hindi-speaking people want Enghsh
to remamn as associate language® The
Constitution even as it stands, dves
riot prohibit that It says that Par-

Lament may prescribe the uses to
which Enghgh can be put to after
1965 and Parliament can prescnibe
that the uses shall be such as prevail-
ed before 1965 We can waxt until the
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ron-Hindi-speaking people decide om
a change

us not make language an 1ssue which
divides this country  The Prime
Minister had prescrabed an approach.
i do not want this House to under-
stand that it should take every word
of the Prime Minister's speech and
convert it into law  That 1s not the
idea The essence and the substance
ind the spirit of the Prime Minster's
. pproach 15 what I want this House
tn accept

When the Prime Minister made that
freat speech I was so much im-
wpressed by 1t that straightaway [ went
t> my friend Shri Frank Anthony
ard said, “You must withdraw  this
1esolution” Iwas glad that my other
friends, my friends mm the PSP simi-
larly advised him, and finally the
resolution was withdrawn A great
change of heart immediately came
~bout and all the controversy was
then set at rest

1 do not know whether the Prime
Minister spoke 1n a personal veun,
whether he spoke 1n a manner as 1if
k¢ was thinking aloud or whether 1t
was a sort bf an informal declaration
af Government policy or an indica-
tion of how his mind was working for
the future or an mnkling as to how
the Cabinet would advise the Presi-
dent But let us declare n  thus
House and make 1t clear in this House
that that 1s the right approach for
wolving this problem If that approech
15 accepted I do not thmk this lan-

guage question will ever become
aifficult
We have accepted this position

Now I appes] to mv friends, “For
God's sake accept what the Prime
Minister has saxdd” Can we be con-
«idered unreasonable f we accept
what the Leader of the House and the
leader of the Congress party says?
Can we be accused of unreasonable-
ness bemng in the Opposition, if we
accept your point of view and your
approach®” I was so much charmed
with that speech that I tried to move
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an amendment ¢0 the present motion
which unfortunitely has been ruled
out, and that was to the effect that
the House tikes note of the report
with an &xpression of its opmion that
the speech made by the hon Prime
Minister affords the wisest, just and
the most acceptable approach to this
problem. It is in this spimt that I
do appeal to the House  (Interrup-
tion) If the Government is gomng to
declare that that i1s going to be our
approach, take it from me that 95 per
cent of the problem 1s solved If there
ore a few stray dissidents here and
there I am sure they will not count
# the House does not accept this ap-
Jroach at least let the Government
be frank and say that what the Prime
Minister had said 18 not acceptable I
can understand that

The question, after all, arises m a
very simple way We are not here
merely to discuses the academuc as
rects but to find a practical solution
To my mind, the most practical solu-
tion, the wisest and Just and most ac-
ceptable solution 1s the approach of
the Prome Mimister I have haed con
versation with numerous friends and
they said that that 1s the only ap-
proach by which a question of this
hind could be solved Let us not
quarrel about this Let it not be
tnderstood that those of us who are
accustomed to speak m Enghsh heve
got any terrors for Hindi In my own
Hindi, which 15 not quite good, I
fought my election campaigns Al
my speeches were then in Hindi I
have no terrors for 1it, though I can
assure the House that after I came
here and listened to the Hind: of my
friends Shnn Vajpayee, Shn Bm
Marayan “Bryesh” and others, I came
to know how poor my Hind' was and
how tolerant was my cunstituency

This 15 a question which we have
g0t to solve on an elevated plane
What Letter solution can we have
than the solution which the Prime
Mumister has given® I apreal to you
all and say, “Please accept the Prime
Minister's approach Accept 1t as the
approach” I assure you that Indian
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w,l be united because of this ap-
proach and hever will be divided on
this language issue
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It grir Wi 7 2 wrerwy B wfa
gt | gg oo Sraw e o
* vyaw g3 areg A9 G 09, e gw
oI a% 4% frewa A w< 9 fe gt
W § wich & W | W "
wgreRT At few R, O araw 9w
fe gt e = 7 fma ) fow s
YT faway § A9+ gREa™HYT & a9y
# wgrem wrar & fegray o wier
farely o€ §, 99 I T & W aT
WERRT AT WY AN |, IgW W
frax e fed 4, 3§ & g R
T g At S @ | §3EC Ay
WTE 7S/ A 7w wAw 7 w7 faw< sy
fed 4, a8 ] 9T H1 I AT AIFA
X

ARR 929 & W §AY { Wy
a7 1“or-arer fade) AT §F Yo ),
Tt feard Wi s w1 AW
faReit wrar @), O feufy @ @
o § wwdt | gad ffoe et o
¥ 1%-4-¥s 1 giow § o 3w
forer | forg vy wgor fggemre & s
ifeay fa aw @ 9, 39 Iy Ay
MF AR AR AT fawe
feqr —a @ ag & & wieh W
W Wy #u A, 9y femn
woww W werE s awr fger {0
& e ¥ el wwEw W
Tt F A BT AR AT W A
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(s W wwe Y]

sofroear §) e eqTrew wad,
wx wR A geAT 95 WA, a7 wa
w1 A AT I8 g 17 was: wfafor
FERAT AW T WA HTL A 44T T
fer qf Ju=t-¥= ® xfe@T 7 0F
¥a & ag faer —" qody w5 wg-
WTET AGY A qHAY A7 T gAY A
w1 wfeaT | Qa1 FTa GAT AT FaTHT
& s awr v § ) faanfady qogsd
TTT YA TOAT & | TF FHT I G AR
W wa g, fas ferma & ér e
wTaT § | &W ATQr WY [ATHT 7 FATT
FAE v FY TAT mA 7 afyw o
igaer gRAAAm e, AT qv A
qaETar 1

|1 WO Y Sy ffaw grr oa
g AT ¥ HAT A WA AIHTT FT
gee Afa W T wft W A
aeATET FGA KT FETA A@GY ®ET W
Y T 297 H I NqEF AT 747 |
s A% wRiew § ww A Ay frmaw
&@ g ¥ & wudt s faedy 2
formis SHTT ¥ TH T ST H Afed
d ag se g f e werga
wrarsy § Fa7 woot Y §r o
T | SHY, AHA, AT AT A IEEr-
deftg wmard § | Jer aw fame av
[N &, I § F@ T agT arewy #7¢
W famrr ® e @, A wT AW
= wmeT Y § 7 dar fe AR i
g 8, ag wE Imar & fE wAa ow
wRdrdig  Aar § 1 3feT wT Ew
faedy aarT ¥ foad qu7 arsy 6%
wT AT W weT A gfer ¥ A, A
fag ' & "I wArrg FO¥ wrardy
ﬁﬂm%mmﬁaﬁmi
o gAwT ot & § | e 7 4y
AT A WA ATST § | A TNy FHY
s & | Tt vy | ¥ fgey Wy
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sre 9 gaRe w1 30 wAT E 1w
ag weaT S fy & Fe fpgema fr ek
WYQT WRTCE A WTAT A gy et § 4
WTH AETC & SrAY Nqw T Ty, gut
FeaT T WAt § w fer et
o STy wrar &1 s € W, v
e fgrgena & amg7 ¥ 3@, arforw Ay
2& 41 FE{ APy w7 AW gy u< R
fggeadt  afeqar € &Y e qar
R s agr g7 @Y 374 &7 sav gar
& | 77 ary Ay & fewrn & @y WA
Gz1 v e w@N i wfafemr e v
o & Taedy wmar Ay €y ady v €
# sawan g fe uod # Sy & s
dar &5 & VAT § | AT € e
7 &m 731 g fF aF ey AR 97 AW
7 HRAT WM F AgT g7 € W ey
et & 74 frrz @ 3fRT, o an 9w
AT # T A AN Y I4T
# ar g wwsr AT « aga e wA
o7 78 & w7 e AT ¥ g7 R a7
T & | fazg & o A A€ qav A
g g ST a7 59 wa ¥ feafa

Gl

wiF o W xaq g (% &law 97
qu A, 1w v faRey T @ 7 e
§ w17 A Fr AV T IR fawrea
AuT gAY qfaed SErT # A @ )
57 &% froft safmy o fror sty
¥7 a3 & ol 1T & HfFT o W
qaTT AY A @A IR v wT grar
F7alt & o g wiely oY 7 e gar O
& w7 & ATTHT WY WA 2 @ §
A 3 W gu xiv Al g AT weAT @)
# quT wigeT fe Txaeg v, e
JATTY QA% FATG qHAr T WY
fanrg wearfx & w9 & faeely glawrd
v w3 7§ W Y sy & ot
¥ ferft wamr we R &4
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g NN WYy Ha g e
A /R wrod @ & wrr
wIg 3@ A WA qar wea fe /ey
Y ¢, W I vy F WS wwA N
TEAFTH ¥ AT RATT AT ArET
fear w, ofer feafa v § ) & a7
WRA FT § IIETT WIT FIRA 7247
«EAT § ) AgE WY e 7 oy fararw
HIH } gA-mqE § OWA i G 9
fg=dy ®Y 1o wyray g w7 fear &1
frare, €8 frotg oY g ga ars AT gt
ag {—ag fig sevy & forar waw
a—&EA wry fr ¥z1 faume wew
+ wifafews Tt fawrr § Y, a7 weTea
& o ar favaay faramy f ofr, w47 af A
2, ww 3t I ATy {4 vt g o AvE
A 9g% JerEr oY | o) feqfr 7 370
HOEIT FT 47 F3A1 &, 97 off o
gfad 1 grAsg vAT g 6 grrg ATA |
g 2ot ArarSY Fr AT AEr A fF A
nAN w7 AP = F & wfaw
AR AT A T B
w93 § 6 § Fg Ay q
wrAar wzar 5 faw qvdew & 39+
s fafrs faamit & sraelt &) zzrar @
g femdly @ftg  smanst s gEET
wars fear 3 1 & faday wvar e
e g7 Ny 7 gt a7 afaw A=
whrare ez fet gt wrar & 9
ATET Y ], AN fr fody sRer &, Wiy
% N ST A AraT AEY g A9y § W)
T&Y 5T 7 T WTAT % AT 6 Tw 4
] agr q¢ f& agr @ o waay &
ARYT 43 g9 &, Wl ge s
W7 W e ¥ W R &
&h, ™% gowr Ay @ fag g &
:;ngﬁwlﬁﬁﬁi'{m&ﬁa

1

aX FE AW w7 G egn e
W W & v cfow Wi e Wt

BHADRA 12, 1881 (SAKA) Report of Committee 6194

of Parlicment on

Official Language
WAT IS WA EAT ¢ | & wgew wrgAv §
fe ¢ o1 aw 7w ¥ 1 wigdy ooy
wifgat & & fadz & wgw g fe
o wrAEs EH A M fa Aa &
qgw I ATt W e fegr 9w e
waft ¥ E v aT A gz A §
At fgr i s aw sz fmag svava
¢ fe vl & Wi AWt MR E, A
T AT 999 |

ag % faar stan @ f wwre agar
#= M@t AT AT A gaAT wew
&I &, IAH ITW AR AT AL & 6
& IAET EGTA T K7 {Y, | THY A AF
?AfF AT aw F I §, far sy
@ otr oo ofr 7@ % fagraw
qaAY et agr R e Ay aw o
¢, ATAE «A §T AR | €GO WO A
oy @ &7 ag 7g A% § IR A
a7 &7 ofy ot feft gra F 7y g awAt
21 aud; ¥ AT T /TEY FTGT
a @ v qvET &7 wHES A%
ATE H A9 GRON ) §4 AT § WAHY
7t ¢ fe ow 3w & w7 A ey
W T A AW A & fi
SO o sy g ¢ ot
WY uF weww g WK 3 99T &, A
forez ot fomA it et wrdte
wamar § 1| 9% sawar § s odf | I
I3 # ¥z MNfax 7w At 7 @
) gad ol aur€ & § o I W
qT T 79 WA %7 qm9 far § Wik
& Jrgar g fs arr o sawram Ay
wst ¥ 2 ¥ e ar gEe s
ey %7 T 3 FEare A g awar
2, ag ¥ fafeme 7w @) & wepw s
g e xa fawz & ww asgafa wfa A
¢ fafem foia 397 § ot fie sfa-
&7 § wgy o § wic Iew ag feer
e qeey ¥ are Wl gEY AT
N sggowr A W wh §
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R W AW & vl @ Wk W ym
o wT & WTAT Ay & qwar &
g 9 Nw-wAr 7 § & wowan g e
oy Wt § wreer iR wfgd o W
qF T WY T AT ¥ T W
oy § W Wiw-awr & o W Jfand
s any § | waw wfeart wr wwdr
Bfgw guwr B gw fewr
gear ¢ AR A s § wqAE
o off sqEear ®) a7 §HAT § | AR
g A @ @ o g A
wlrer o ¥ 72T ALY oA qHy R
waa fak @ &0 & FWEA
qav afew 3T 6T W qEHTT w7

arl WYET KT XA ¥W W F
T & gar WrE | wa O feg O
T Tge 91 S AT S WIeT A
q & TAFTH W FH {EFA AW F
§iar a1 | AT F AGANT THE AGT
Wi, 39 9T WITH! ¥ 9% w9 AT
O gUT | A S wTd &Y wds F e
R T W owr ol g R @ e
¥ gq ¥ 9% W § 1 wwAw @Y Ay
ANt & dfeT w9 FX wEs A
rar & 1 e @k ¢ e e
AT TG TI9 AGY Ok | ¥W &4 A
fopdardl §THIT 9T § | WX FEAAH
o7 wgd § & seu) a7 = s
A ww Iy segpfes @ @ fae
fafrws ®7 & g7 % WY B AR
AT EYT A AN Y AT owAGT &
fd AwERTC FTAT FET | WL FIT
wrg wrgd & e o o, sweEe
e § W W g $W T &
A0 | S FW §W I & afafafy
g R T A AT S AR
o o X g e F ey , v
N T WA &, T ENw @
w2, v g A Friw

Shrimati Renuka Ray (Malda):
Language is a matter of nationy!
seniment, 'more especially a
language that we want for a country
as & Whole When independence
came the first things that we thought
of were the smybolic things, for
instance the national flag of India,
and 1t wag the thrill behind indepen-
dence In a similar manner, there
was the national song or Anthem of
India  Then naturally came the
national language of India At that
time, when the Constituent Assembly
first met, you will remember that it
was more especially we, people from
the non-Hmd1 areas that wanted a
national language in which everyone
of us could express ourselves to each
other Even those who had no
intolerance against English, because
Enghsh had been the language of
our rulers in the past, felt the time
was ripe when we must start having
a language which could be under-
stood, whether 1t was in Tamilnad.
or Bengal, or UP, or anywhere else

When we consider those days, why
was 1t that a gradual change of feel-
Ing came among the non-Hindi
speaking people? Why did it come”
Do you remember—Sir, I am sure
you do—the times when persons who
did not belong to the Hind: areas got
up to speak 1n Hindi” And bécause
they could not speak with a proper
accent—the accent might have been
Bengali or Oriya—or because they
did not use the right grammar, there
were sniggerings all around from
those who had the great privilege of
being able to make good speeches in
their own mother tongue Do you
remember how at that time no time
was given by some of our Hindi
friends who said “No 1965 18 too
far Immediately, 1n the next three
or four years, Hindi must come and
must be recogmzed as the official
language, 1f not the national
language, of Indw"™? Do you
remember—I am sure you remember;
other friends who were there then do
remember—that a gradual, but per-
ceptible, feeling arose amongst those
who came from Tamilnad, or Bengal,



argy Motion re:

“what was that that was on®
‘Was 1t that somebody was going to
impose hia lan on

else or dominate them’" That is

I hope our friends who have come
from the Hindi-speaking areas will
at least now realise the damage done
by them at that time J{f Hind1 1s to
become the offielal language of India,
not today but some ttme m the
future, then let them keep quiet, let
them allow the non-Hind1 areas to
learn that language if they feel like
that, and then come forward with
their proposals This in fact, was
the assurance given by the Prime
Minister [ agrec with Shr1  Frank
Anthony that thus assurance makes
the chances much bright of Hind:
becoming the national language
Now the chances have receded
because of the activities of the Hindy
purists, because of Dr Raghu Vira's
dictionary and so many other things

Today when we speak here, even
today, we find that some of our
friends who speak in their mother
tongue feel so superior in just speak-
mg m the national language, which
happens to be theirr mother tongue
Do they not realise how others feel”
How would they have felt today If
‘Tamil had been the language chosen
for being the all-India language or
if Bengal: had been chosen for that”
Bengal: or Tarml are languages with
a8 better literature, that they cannot
deny If Bengali had been chosen
the national language and I had
spoken today in Bengali, fluent
Bengall, advocating my  own
language as the national language of
India, how would our Hindi-speaking
Iriends have felt 1t> So, I ask them
to desist from those tactics by which
they have spoiled the case of Hindi
&5 & national language

who have
There are

It 1s not alon
mational mﬁaﬂs ¢
People 1o other parts of India I
<lalm 1o come from a part of Indis
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thought of it Surely, even we have
learnt English earlier—we also
opposed the cause of national and
regional languages earlier. Shri
Mishra, who spoke today, smd that
the Bengalis and Tamibans are
afraid of the change n the officigl
language because they have learnt
English and fear to lose jobs and
service Sir, if we could learn Enghish
easily, we could learn Hindi also
easily Bengalis are good at languages
Ang if they are good at languages
surely, 1t 1s easier for them to learn a
language which 15 of Indien origin If
our children or those of Tamilnad or
other non-Hind1 areas start learning
Hind: today, I dare say they will be
more proficient and fluent than many
of those who come from the Hmndi-
Speaking areas

But you have put our backs up
Why 15 1t that the West Bengal Assem-
bly, members belonging to all parties
there, should unanimously say that
they do not want Hindi and that
Enghish should be kept? And you
must remember that it 1s a State
which took the first steps towards
having a national language ‘The
University there insisted that Bengali
should not be only a compulsory
language, the language of the medium
of instruction, long before any other
University ever thought of bringing an
Indhan language as the medmm of
study We spoke mn our own language
when ©English was wused n  much
greater measure elsewhere

15 wrs

Why then should this change come?
I ask them to think—and think 1t
afresh instead of carrying on this con-
troversy which 1s leading us nowhere
It 1s 1n fact prcventing the very thing
that they want and which, after all,
we glso want Is 1t nice to feel that
when I go abroad [ cannot speak fo
someone from another - State, who
belongs to India, m any language but
English” Is 1t nice to fee] that we
have no national language of our own,
however good and wonderful a langu-
age Enghsh may he? I agree with
the hon Prime Minister, in spite of



6199 "Motwon re:

[Shrimat: Renuka Ray)

whatever the last speaker may have
saud, that Englsh 1s the language
which opens the window of the world
outsidde to us and as such 1t must
reman It is a language which has
been accepted not only by those wno
are Enghsh-speaking but by so many
other nations for speaking to others
Nevertheless, we are Indians and we
want an Indian language We want a
language in which we can converse
from Tamilnad to Kashmir We want
one language If that 1s so, why then
should people of the Hindi-speaking
areas of Madhya Pradesh and Uttar
Pradesh think that Bengalis and
Maharashtrians and Tamil and Telugu
speakung people are the traitors in
this country and they alone are the
patriots? (Some hon Members No,
no) That was the feeling that was
engendered even during the Consti-
tuent Assembly days and gradually
Erew worse

Shri Jagdish Awasthi You aic

miastaken

Shrimati Renuka Ray. That was the
feeling engendered when people got
up to speak m their mother tongue
and told us that ‘we should be speak
mmg 1n Hindi i we were patriots all
must learn i1t immedately, speak as
well as us and if you eannot speak as
well as us it shows that you are not
bothering to learn Hind1"™ I started
learning Hind1 and stopped domng so
Why I stopped 1t was because I also
was provoked I also felt What 1s
this? Why should this thing be forced
upon us® Language 1s a thing that
grows and develops Even when the
Constituent  Asgembly eventually
unanimously accepted Hindi, if we
look into the Constitution will see that
it said that Hindi was to be developed
in such a way that the best of all the
languages of India-.I do not remem-
ber ther exact words—of all the areas
of India including Urdu, should be
included in that Hinch as it grew Has
Hindi grown in that way during these
twelve years?

| — -
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Shri Braj Raj Singh: But who is ar
fault®

Shrimati Renuka Ray'
Who 15 at fault?

Shri Braj Raj Singh: The Party you
belong to They have been at fault

Shrimati Renuka Ray: I presume,
you mean the Government but this is
not an Officia]l matter 1 must say that
there 1s no question of Party here

Shri Braj Raj Bingh: They have
been mishandlmng things

Shrimati Rennka Ray: It 15 not =
question of Party It 13 a question
which concerns each part of the coun-
try As people speak here you see
wherc Party lines stop Why 1s it?
I have placed my thoughts before you
honestly that it 1s because I feel that
we mus. face up to the situation We
must realise that we cannot force any
language down the throats of others
just because we want an Indian
language Hind: speaking  people
cannot force that language down the
shroats of anybody else 'That is not
the way ( nterruption) What the hon
Prime Minister has said the other day
1s the way That 15 the way If that
way 1s followed, I say that in five
years' time 1n 1865, you will see a
growmg sympathy towards Hindi
because that feeling of distrust which
15 now there, will go away

I ask you,

I do not say~i1t would be unfair to
say—that Hindi-speaking people alone
are carrying on this language contro-
versy Equal intolerance 1s shown on
the other side also Not 80 long ago I
was m one of the States in South
India where certain people were on a
hunger strike because the word
Akashvani was being wused for All
India Radio So, you see that we do
go to extremes But if we want some-
thing and if we desire 1t then 1t is for
us to keep together and try to see
what the difficulties are In this
ﬁlttee “Ot;echl?attm i

on guage wt‘hlr
there 1s an effort to understand There
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is an effort to understand the difficul-
ties which the Official Language Com-
mussion did not seem to have under-
stood There are one or two things
which show that there 1s much greater
understanding of it There are other
things also which mn the hght of what
the hon Rrime Minister has said may
require some change But I must say
before I conclude that I do not like
the manner in which Shn Frank
Anthony seemed to make out as if the
Government was & divided one What
does he mean by saying that if the
hon Prime Minister has given the
assurance let the hon Home Minister
abide by 1t? The hon Home Minister
and the hon Prime Minister belang to
the same Cabinet and they also belong
to the same Party to which so many
of us belong I dare say that the
Party will support fully what the hon
Prime Minister has said and that
whatever might have been the contro-
versies that have continued so long,
they will be hushed 1in future and the
time will come when those who are
not Hindi-speaking people, having
found the facility and the time to
learn this language, will be able to
accept 1t But if there 15 any attempt
to hurry that, if there 1s any attempt
to be mintolerant agan and if this
campaign 1s waged by those who
belong to the Hindi-speaking areas
then I do not think that we shall go
forward in finding a language solution
I think, as the hon Prime Minster
has said, Enghsh should remain as an
additional language until such time as
non-Hindi-speaking areas voluntanly
say that there 18 no longer any need
for it, though as an international
language 1t will continue

With these words I again appeal to
our hon friends from Hindi-speaking
areas—1I do not say that all of them are
intolerant—those who are trying to
rush the ssue that you will never be
able to succeed with those tactics
Twelve years have come and gone and
the position, 3¢ anything 1s not a hittle
but much worse If today you accept
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the hon Prime Minister’s stand, what-
ever Party you may belong to, I am
sure that the future will bring a
national language which all of us may
accept, which will basically be Hindi
but will draw from the rich inheri-
tence of other Indian languages and
develop and grow as any lving
language must

&l To Wo miew (gfqmm) -
T AERR, Wl A agA it
TopeT T A Y 7y A Wl e s
T frt am aren el Aed &
Wit st @ ¥ vl og ¥ fgdy
e awar & | ag fr oF A g€ A
e e Mo AT H ew F
=TT fFaT | o g Y A sw
sram g fFen g ot § o S
wEH IST AT ALY | FATS WTOa F w0
w1 A AT ), A0 qg IR
& &, zhaw w71 @1, gd %7 @ av ofww
¥ W IER T WIET Hraw
wifr A @ oaw A ag ¥ A=
AFAT ¥ | IR ANIEW FT FFATE,
QAT FTOATL F9T AFAT § | IR
® ok T § oF @ wg WA o
g fa® & uF #9597 uid 4 afuw
frgmm & wid &, sfoarow o7 #
A o1 | N AP F uR TR
F T AT AY g, A4S I oamr
w1 RO ® W fiIF avg ¥ ¥wav
wrow  #< faar o @y 9§ e,
AT 77 &% a@ ¥ 97 v fs gardr
g o @ wifed, @ ag
fet AFFTAFATR 192 A AY
wdamarg ¢ fe gardy e wmer figr
ot TMT R eI H TR I
e fear 8, fec vt &9 waw 4 ey
& fo waoh #1 z=f ¥g 39T R
wifrm wex A wr oft § 1 wfeuw
Faw w4 7 flr Y qwhifeady
& ¥ wa§ T Qeey aw ardy R
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[& 3o wo Tfm]

a7 warw fear § 1 fET o g e
otk anht § fe oy qafegr @k
iy wifgd + & quer wger § e
sl tyo g & gATd W F sl
ot oft § e v wdoh g AT
W F A e I Y’
Frad N wichy ey g’ g @ A
frwrgw ez § fis sl o & o
& sa & waw fawer v wiwsst s
o ag ww AN & afd § @@
ur feg oY @ J@d & fr Faw OF @
g& S wedr drw ¥ 9 IE
sfossr wwrr 7 5wt § | & qur
wrgar g fis wddy A€ gIR SFENRT
* wreT #Y g § 7 g W AT
sfaam & Wwadr gEa ogfr W
T frar ¢ 1T afe g7 W &
fagarq ¥ &) LU W4 qY 95T FAT
g fe FrowT 30 TS @A A
wATAT F ¥ | qA T AT ¥ IF ATE
wee § wagrasg & wwwE ARy
WIeT ¥ 4, WETE NG ¥ QO arfaw
AT F T W I | AEHEH | I
AT gfawy ¥aw T @@ & & ¢
f& i sqage W7 sERfew
wrd wax & fad fr & o
Wi dferag e sxfmrmm ¢ fe
fgy wore qaarer T @ qg 64w
wastfta  ar wmdfas s Frer
<A ¥ fod § @ 1 7T TaT A FE
Y forem & Wik sfgfoqe S wfo-
g ¥ fed &t sw @ w7 qar
woren fe wgrong & feedt e oy
et ar xmer & falt ey e
ot | qft waT yaw g wren @
firarr oY & ag wgT T g e ag A
2 W aw wie wre ofg ) e ax
waew et 3u w1 wame fegr A
Y Tt frdw firam I wifs it

SEPTEMBER 3, 1950 n:;onafcmuu 6aog
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€73 oo @ & Al Dt e
W arwr aarar § @ orfge § fe ae
oF AW R AG KT TUEY Ay 0
wfuw wrar & afer ey & warar

T | e fgelt WY o g o fadiy
i fem § W WY gfer & or-
wTeT & 97 Wt fear oY Iww
g9 & ug s § e gk A oY
aH-na grafaw wemet § fafaw
T #T FIEATT I O J97 O
qaxg o ¥ fod o o dw &Y
gfawr ¥ fag wrf o Qe wdwrey wmay
Y w1fegd i gafad g fgedr v 9w
g T FTAT 787 W A T
w31 qur | ooy 3y fe gar? fag ofr
weur S A o T A vy fe
w4 ag fadmy & Iree et s
¥ fawrelt @t o7 ag 99 hiqr N &
& arafla F 7Y § a7 ITr q€
ASAT T wAT Gar 97 v gw wa-
et wre & A oF gad & faeft ey
7 & qata w3 @ ok I @@
g FT WA AT 97 | 6T ag
o wraww g aran & v v wa-
STiw  sgag W aadfas sag
& fof wgam fer ® WA &
a1E W gl A fr Ay gmA g
Y Trrarer ST fraT & | ww w
ag voar & i sy 3 fge Y « Fadt oy
frdy sz ®v & 93 @rd wifec oz
T 35 @Y Ag AT ogy O W qav
o @ WX g A% F aNW qwaT §
WA FawFHET AT AT T
fEaga ¥ M & o # ag wow
da1 g vk § s wfgedt WY & w1
afador & AR § gy ey ¥ Ay
ofet &N ¥ chmfent & fad
st dw srft | ww v Wew F ¥
fadan § fr 4% o o gfirenr afors



it dfer oY it & o wguww
o ot ag bty oot wr o
& o W A wihy aw ¥
oY gtwr &1, 7T o% et
o Juer aEeAeT § ar oI N
TreATey AT 9w gEwy olar ¥
wifgd ol e 9= vt # 97 o7
iy afader § v & aw v g
fordt ¥ faer wffand ¢ Tifed 1
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Shri B C. Kamble (Kopargaon)
Mr  Deputy-Speaker, the subject
matter which 1s under discussion 1n
this House 15 probably the most
important one and unfortunately foi
us, 18 equally most controversial The
subject 15 likely to affect the destiny
of this country The proceedings of
-the Constituent Assembly will furmish
sufficien evidence with regard to
what I say

Qmularly, there have been Conven-
“tions in the South as well as in the
North with regard to this language
1ssue Therefore, my first request 1n
this hon House 15, are we gomg to
disp.ace all these Conventions as of
no consequence That should not hap
pen That should be given the due
consideration If this 135 not done
there will be more agitation with
regard to this language problem
“Therefore, 1t should be considered
mutually and with give and take

Probably from this point of wview
the Prime Minister made a statement
<Certain hon Members from this side
were at pains to explain to the House
ihat this staiement of the Prime Min-
ister should be accepted I was a bit
puzzled, because 1n the parliamentary
system of Government I assert that
the Statement of the Prime Minister 1s
binding on all the Ministers of the
Council, whether that 1s not a fact If
that 1s a fact, I take it, if the parlia-
mentary system of Government has to
continue, I humbly submit that the
‘hon Home Minister should have come
with an entirely different motion Or,
at any rate, he ought to have explain-
«d 1n his speech with regard to the
policy of the Government But from
the way mn which he has moved his
mo‘ion, and the way in which he has
spoken, are we to understand that
there 1s one policy of the Prime minis-
ter and another policy of the Home
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Minuster, or are we to infer That the
Cabinet 1s divided on this issue? I
submt that that should not happen.
We take 1t that under the parhamen-
tary system of government that we
are having here, tey accept the state-
ment of the Prime Minister I am not
going to plead and request the hon,
Members on that side to say that they
accept 1t, what I submit 18 that the
Council of Ministers are bound by 1t,
and 1t 1s, therefore, binding on them,
s0 long as the Prime Mimister does not
withdraw 1t

Much has been said with regard to
the constitutional provision I would
like to submit that the constitutional
provision with regard to the official
language 1s so much riddled with con-.
ditions that Hind: has no free passage
Nobody should be under the impres-
sion that immediately after 1965 auto-
matically, Hindi shall be the official
language There are various restric-
tions Two commussions are contem-
plated What 1< suggested 1s that there
should be a progressive use of Hindi,
and there should also be some restric-
tions on the use of Enghish So, the
provis on 1n the Constitution 1s such
that therc should not be any kind of
hury So 1t i1s from that pont of
view that this problem should be
looked 1nto

Coming to the Official Language
Commuission’s report, I would point
out that that commussion was appoint-
ed under article 344 In that article,
1t 15 stated

“and the order shall deflne the
orocedure to be followed by the
Commission ™

But strangely enough, the order has
not prescribed any protedure when
the Commission was appointed by the
President This 1s a very serious mis-
take Even though the Constitution
has enjoined on the President that
while constituting the Commussion, he
shall define the procedure in his order,
vet we find that this procedure has
not been defined I submit that this is
in violation of the Constitution As
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I would like to poimnt out certain
things to show how 1n the absence of
that procedure, there has been some
confusion The Official Language Com-
mission has drawn certamn conclusions
and made certan recommendations
This 1s due to the absence of the pro-
<edure, which ought to have been
defined m the order of the President

I would like to say another thing,
that Hind: shall be and 1s the official
language but as my hon friend Shn
Naushir Bharucha has pointed out,
the question 1s with regard to the
time, whether immediately after 1965,
English shall be replaced by Hindi
That 18 the question And I submt
that that cannot happen, that will not
happen automatically, and under the
Constitution there 18 no such provision
which warrants that conclusien at all
Wha' 1s expected 1s that there should
be a progressive use of Hindi Second-
ly what i1s expected under the article
of the Constitution 1s that there should
be & progressive use of the Hmdi
language for official purposes, there
are certain purposes where 1t 1s to be
used It 15 not stated that in place of
English Hindi  shall be the official
language Tha' 1s not the language in
the Constitution Therefore, I would
plead with the Hindi-speaking Mem-
bers that they should not be in a
hurry

Now, there 1s another point of view
Probably, many of the Members may
no' like thig pont of view In the
‘States, what we are now doing 1s that
the States should have their own
official language, namely the regional
language or the mother-tongue But
is 1t in the interests of the country
that each State should have as the
official language only the mother-
tongue” Or should the official langu-
age of each State also be Hind:*> 1am
putting this matter to the Hmdi-
speaking Members, whether 1t would
be in the best interests of the country
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that the official language in each Stale
in the future should be Hindi or 1t
should be the mother-tongue or the
regional language of the respective
States

I am afraid that if the mother-
tongue were to be the official language
in the different States, then the unity
about which we are talking so much
may be a umity which probably we
are not thinking about That will be
entirely a different picture Possibly,
that may be a danger aldo to the unity
Therefore, | would request the Hindi-
speaking Members that if they desire
Hindi to be the official language, then
they should go very slowly, of course,
not only should Hindi be the official
language of the Union, but 1t should
also be the official language of the
States, but this must be done in due
course, without any haste, even 1f &
peuiod of twentv-five vears o even
forty or fifty years 1s taken sull with
all the patience, the Members of this
House as well as Government may

proceed

Finally I would like to make one
suggestion and that 1s this Under the
Consttution, a second commssion has
also been contemplated So, my point
of view 1s that so far as the report of
the Parhlamentary Committee on
Official Language 15 concerned, the
President may not take any steps on
this, and he may wait for the second
commssion Why 1s it that the Con-
stitution-maker, have contemuplated a
second commission? It 15 simply
because they thought that immediate-
1y after 1965 there cannot be com-
plete replacement of English by Hindz
Therefore 1t would be better to watch
the reactions of the different States,
and then the President may act upon
it

The Offictal Language Commission
has given important suggestions with
regard to the use of the official
language 1n the State Legslatures
What I find 1s that in a majonity ot
the State Legslatures, Hind1 1s not
used Similarly, under article 348,
only so far as Bihar, Madhya Pradesh,
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Uttar Pradesh and Rajasthan are con-
cerned, they have adopted Hindi as
the language for official communica-
tion between the States The remain-
ing States have not adopted Hinds

With regard to the language of the
court, probably, except one State,
pamely Rajasthan, no other State has
adopted elther the regional language
or Hind: for court purposes I would
like to ask those Members who are
very anxious to push Hind forward,
how 1t 1s that even in UP there has

not been any provision made by law
by the UP Legslature that Hind1
shall be the court language also They
realised the difficulties, and that Is
why they were not able to do 1t

Keeping all these difficulties 1n
mind, 1t would be better that this
matter may be postponed, and a
second commission may be appomnted
to look into it, and for the time being.
English may continue
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80, I am neither belittling
position of English, nor the greatness
of English language. It is one of the

richest languages of the world and it
is known everywhere. It is through
this language that we had easy access
to technology, science, engineering and
medicine. I have no fad that because
English is a foreign language, it
sheuld not be touched or that it should
not be taken as the official language.
But I do say that our official language
shoyld be such as would be easily
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written that it can be understood even
by the illiterates of our country also.
My suggestion in this regard, there-
fore, is that let us have English nota-
tion for writing our music. It is &
very scientific one and in fact gra-
phic, and it is easy to read and write
also. Three-fourth of the world has
adopted this notation for writing and
reading of respective music of the
different countries. If the Govern-
ment and the musicians of the coun-
iry decide to adopt this, then the music
of any place not only of our differ-
ent regions but also of other parts
of the world will be found possible
to be read and written easily by all.
This, I consider, will act as a great
cvementing force in  building our
national unity and a healthy society.

Shri Nanjappa  (Nilgiris):  Mr.
Deputy-Speaker, Sir, I support the re-
commendations of the Committee on
Official Language. It seems to me
that of all the States, the State from
which I shall seems to be most con-
demned because the agitation there is
greater than in any other State. From
one learned Member of the House we
heard that the Tamils were agitating
most because so many of them are
here as officials and otherwise and
they are here to make a living. He
also agreed that their grievances are
real and that their grievances must
be redressed and so on. I am very
sorry that he forgot that there are 41
Members from the State from which
I hail, and our difficulty is the maxi-
mum one which presses us to agitate
that Hindi should not be imposed on
us very soon,

Even my predecessor in my con-
stituency, at the time of drawing up
of the Constitution, protested against
a time-limit being fixed at 1965 for
the change of official language. It was
the late Shri T. A, Ramalingam
Chettiar who represented the whole
of Tamilnad and at that time he said
that a time-limit should not be fixed,
namely. the year 1965. Even today.
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that is the grievance we have. In the
report submitted by the Madras Gov-
ernment, they do not object to Hindi
being the official language even
from 1965 onwards, but the objec-
tion is taken only to the fixation
of the time-limit or a schedule to be
introduced for bringing in Hindi. So,
they said that even after 1965 English
should be continued as long as neces-
sary. If that is conceded, I do not
think there will be any need for
Tamilians to grumble, But, in the
report, the objectionable portion lies
in this aspect. Some Members, even
though they said that they do ot
dissent, are clamouring for a time-
schedule, and they say that Govern-
ment have not done anything in these
nine years and were sitting quiet. But-
then they do not realise the difficul-
ties. I may say that cven people from
Tamilnad are not lacking in picking
up Hindi. I see that even ladies pick
up Hindi easily and they talk in it
so fluently. That iz not difficult: but
to get on as officers and deal with big
things is not easy. It is not easv for
anybody to change over, as they call
it, in nine years.

16 hrs.

Even now we complain that the
efficiency of the department is going
down. If Hindi comes now, I cannot
say what will be the efficiency. Even
in the report of the Madras Govern-
ment, they do not want any prefer-
ences to he given to that State. They
only want time for them to learn
Hindi. In Tamil Nad, even from 1920,
they have been doirg everything tc
learn Hindi. They had accepted Hind!
as national language and now as
official lansuage. They are doing
everything to learn Hindi; I do not
want to describe what they are doing.
We did not take teachers from the
north to help us learn Hindi. We have
got our own teachers and our own
Hindi sabhas, private coaching, etc.
Even our merchants pick up Hindi
easily and they communicate with the
north in Hindi. Such being the case,
to accuse that the South Indian is not
learning and all that is not right. We
only want some more time and we
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other one made at that time. People
want an assurance; I also feel that if
an assurance ig given to that effect,
all the agitation from Tamil Nad at
least will subside and we will have
no grievance

This imposition of Hindi has driven
people in Tamil Nad to desperate
Bmuts, A men like Ramaswamy
Naicker, who 15 considered to be the
archiknave for all this trouble, began
as & non-co-operator in the days of
Mahatma Gandhi. He was a good
patriot; he has been to jail and all
that. He is a very enthusiastic and

while ago, Rajaji also was
judiced against Hindi being imposed.
It was he who established the first

ble for bringing in a lot of changes,
training schools for Hindi and such

created on account of this report
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and the Prime Minister'’s speech. That
should met be allowed to continue
without a good assurance of Govern-
ment’s policy, saying that it will be
adhered to and carried out. With suélx
an assurance there will be no agita-
tion in Tamilnad, I hepe that assur-
ance will come forward soon. With
these few words, I conclude my
speech,

I wgrea, “qfe & R v
fermdt g vw P & z@ & vy
& %G A SE NRAT g | SR AN
& faeft azg felr & Srpmr w5 fie
ATl fogr T Gt & w Forg & afror
Suredt oy F wwwarg X AW AR |
37 9y @THY T § e § e wenfaser
fert A am 1 A9 ey ud
MW AT et w2
ey fad daud forr nifa zov &
g fr sgarh s gl wm
#e ®ife 37 0 D & arafaaf ar
Qe AT

A ag & fe & nfax 3 agma
® WIAW BT GHA AET AW | qgH Av
IER TR W & # aga 99-
e faar | feg ® fRg = faa,
qg a1 g AN § 1 39 o urd
AT FT § 1 AT 97wl
forradt & A sfrm o sfwdt &
ST 3T Y wr aww &7 It .
firar 7 argw, & X e ¥ e W
o R wRA MFed &1 wF oW /U
o WA A T iR ey
fo o W AL ) v A A
are e 1, AfeT ] Tww {
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[t grrerrit)
wmar, W€ o Erd  frogr F aft
vt § fi war ag g § ofrc v ol
- ¥

Wwfeww: X0 www A
w oy ar, @it AR A
foor

s pniarD : W WY W |{
o o wifte s A TR wrE §,
agE i g ad §, ol oy
apw Y ) s 1 g o O wEd
et o ofrer e A aré ) AT R?
Y !’[m % Fe:

“Democratic government cannot
continue to function in the langu-
age which is understood by only
a small fraction of the popula-
tion.”

g fagra ot wow & v g, Afew
fagra &Y ayeq 83 ¥ I W FU
§ =l v §, W Wk v
a6t | AfeT gw il @ e ferwsra Wl ?
sw s nfaxam ot § fowrga off §7
o9 &t B¢ fremma a8 /T & e
£ 5 gardy wow fagr @R F @
gt g, v R § ag Pferre
& T A o XW W wAT AR,
o FMT AT TR AN Ig W T
@& o@h @ N TEm @
TN W QMR § | wW W
ama o el wifght | W9 wwfad, ow
ot §, W 3% qenn § W) ww @
FTIE | ST EF TR WATH AW
sRam s AT w®
AR 1 G W R GEET WETe T
wifgd, ¥fer ol soeR fogray
w7 W o ey § o ag R e
# v wrd wilt vy o 9 wary wff
{ witfis wy ey ¥ vt § 1| SR o
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frwra dwr S e st

ag v & fie widof o O agw sl
A o § N I Sl WA g
WX gg St W T I e
grrorard | W Ty W e g
AT & TEET Hror W erR ErR
TR | WA WY A e wfiee ar
wREY ] aamar f § A gt wrew fafree
} ow It i 1 I
ﬂmﬂ&ﬂiﬂtﬂ must become .
the country’s official language.”
afew g wmew frfree dar f gl
wRa § o W o R e et
T4 w5 § forw 7 fr “Grdew” off
W WK agr i ¥ I ® g Wi

#¢3 § But English will be simul-
taneously used as an associate or
an additional language indefinite-

ly»Ja% At § Ot dwfre mfy § Wi
e T W afer SR e
WX T g WO g 1 9T aar aff
& ol fis et frdt wqw § awow
w8 7 arar g § e ag an o ok
A il e@isTfedw § W o
*on g st daer s g Wi
e iy F Wt €7 “giv ofY A oy
W e R R2” wing atewcdl
oy WAt W72 eicanft draw
W oaw eiif aww Gl
wYgRTd o ¥ g wipw v Ny
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somehow it does not sound like
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f oY 99 ¥ pEawmwr wmy ‘o
" 1 o Fafeere X g & wgr
oo g Ay g wiver oY ot § o
it ra @ ww 8 yw o
@ R wgr wgrerr wy Al
weftoelt §

T @ frere g oY ww wgR
TIATHY wv wreT F vy Ay wgar )
9T ¢ o FFAT § 9 €9 AT ¥ -
firdm fr o ag AP ¥ o A
At o g AT gt s A
AR | ArNdwgw g
ITA! V1T 17 67 WIYT ARIHG, T8 T
aafey fis & 16 aeere CRRTA &
T E | T AT Y EER o qHe WY
q KT 9T, T KT & F 74T 947 |
IFH TF WA F G F91 97 1 AL
I FE
Madam, I thank you from the heart
of my bottom.

Mr. Deputy-Speaker: 1 must
remind the hon. Member that his time
1s up, and he should try to conclude
now.

Acharya Kripalani: I have some
more examples.

UF THT TF STAY 9% 7 § qav
dragsgard 5

I lay down on the bed as prostitute

Mr. Deputy-Speaker: He should
leave these instances, and come to the
subject proper.

Acharys Kripalani: These are very
interesting instances, It shows what
language atmosphere we are living.
in. That is a very important thing.
I have no objection %o English, but
I certainly object to this kind of Eng-
1ish.

1 have got Ker certain letters with
me Wwritten in English.

o sk @ gz et fomek
3 twarg frad )
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qum &,‘l',m St the actual drawing up of tBe
you that I am not pisce of action and the seting up
of a time pchedule, must be left
Ap Hen. I must be lnid 10 the Government of india them-
<an $he Table of the House, sslves, after a study of relevant
factors, such as assessment of the
Aabarysd Keipalanl: “. . . Siz, 1 excuse volume of preperatory weork in-
m&:rImMMmAﬂﬂ‘lhnz: volved, present lingulstic capacity
1sm Awinagh L of the Government
thoe dont inmilted me for my mtedlhubywmmmﬂ
parents.” hmmmuﬂxﬁmdm
Y firer wam F @t W @ :mmtm“t:,?:! “:':m%
sufy waw fow fewr ar | Szw ik ex TN emgmE g
There is another letter here s s Tl § | Pr g v wow?
“My dear friend, respectfully, s % W 23w 2, e fiedr
A ok SEE e i Soving wwit ot o 6 wEe W
——mot Pont et yewr & foade A @ fiedfy F
W qar WY w1 W T @

“ ... 1 sent a Iatter to you. .."
—letter is spelt “l-a-t-t-e-r". wfe e o oot § o ot av gl
“ . . . which iz T wrote o sent #f*’fﬁ\wﬂ?m T wTiT

the stamps and some books to you,

:.ndrouwamsmm % Moy ow & =fem

you wrote et our qEEW FETARAE | F yod
tamps iterature. I
;oursto'k"‘shl hove wawm & oy v a7 fe s o
—— stock 15 spelt ‘s-t-ok’ eﬁﬁ‘ifzm#m%ﬂ:rﬁn&
» . - % T VR -
....1s full of the stamps. ) ooy Sum & 4w
rRw WA aR oW fs s W o

W §F AT W W g W fewr o ol W ST A S

9 3 g i dgrh vk gl At y3lr 3y o o w v o
THTER @Y W w A W W 3% 9 d W AN ¢ Ty
sl ¥ Fr Ay Ieen § Wi ag gl weqey wanewz £ 1 ot A S and
w % i feETe 1 oY e s, W, T g f Gt @ ek
* §, Fror s i W arsfen W § Sel ag oy war T s TR AE Aovew
WMARIAA AT @A T8 it 1

forrs & 1 vl peeh o R

T ag Y ¥R § I SRR :
g ? ag A wwr wohr § fe & w6 B LAL
o ¥R v ye i

“Thene showd be progromive e e Achatys Krieslasl
ot 1he Dkow aoel % # wp T % sfreld the House baa Ay
M%WW taken a decision in favour probably ¢f
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[Shri Nagi Reddy]

Hindi of Acharya Kripalani much
hbetter than I could understand many
of my Hindi friends who spoke previ-
ously, So, the spoken language shouid
be the language of the books., Othe:x-
wise, I think it will be a very difficult
piocess for us to evolve a kind of
official language, Hindi, for the use of
the people in the country,

Now. let us begin and take the firet
step. Let us not put the cart before
*he horse. The first step is to use the
cegional language in all our regions
for administrative purposes from top
10 bottom. This is the most essentiai
step. That step has not been taken
vet. After the creation of the linguis-
‘tic provinces there is now a much
petter atmosphere, whether it is Taml
Nad or Andhra or Kerala or Bengal.
It is coming up slowly. Let us take
further sfeps in that direction. Let
us make that the first step and let us
see that it becomes a major issue oa
which we  should concentrate and
develop.

I was a member of the Senate
fur a few days or a few months . . .
{Interruptions) .. . because imme-
diately I lost my membership of the
Assembly, I lost my secnate member-
ship also. I tried to form a com-
mittee of scientists, historians and
technologists to prepare textbooks in
Telugu so that we may have at
least in the intermediate the
Telugu medium of instruction.
And, 1 should say, quite a number
of them opposed that. They said
that English is very essential even
at that stage. Therefore, first let us
have an educational policy wherein
the regional languages are given their
due, wherein the regional languages
get that official recognition which has
to be given to them. Let us develop
our language in that manner. Let us
develop a kind of unity in our country
first of all by trying to make our
own sons and daughters educated in
the languages in which they should
learn their lessons. Without doing
that, let us not think so very easily

SEPTEMBER 3, 1959 Report of Committee 6244

of Parliament on
Official Language

as though it is such an easy thing to
say that the national language Hindi
may be imposed as the official lang-
uage for all administrative purposes
by 1965 or 1970. Let us not think
of the last step with so much of
enthusiasm without taking the first
step, that is my appeal to all the hon.
Members.

In the end, Sir, I should say that
the Home Minister, I hope, will reite-
rate the stand that the hon. Prime
Minister had taken when he spoke
on the resolution on the English
language and thereby create an atmos-
phere which is much more congenial
for developing an official language, for
creating the most important atmos-
phere to set right the atmosphere
which has been disturbed so much by
the discussions that have taken place
in the House after the Home Minis-
ter's speech.

Seth Govind Das: Sir, I rise to give
a personal explanation.

Some hon. Members: No, no.

Seth Govind Das; Sir, I am the
accused and I must be given a
chance to give a personal explana-
tion.

Some hon, Members: No, no.

Mr. Deputy-Speaker: Order, order
I hope the hon. Members would
resume their seats. The hon. Mem-
ber wants to give a personal expla-
nation. I would have allowed him,
but he began to give that explana-
tion before I permitted him.

Seth Govind Das: I am asking
your permission.

Mr. Deputy-Speaker: But he began
his speech along with it. I will give
him time, but he should wait.

st qzeme arfge ( famama )
sarg fzdy oftes arzT
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£t gl | W ol e A R @
e wrk O oY gAY wr o wifed fe
&6 gary snfwerer aara @it
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Mgy e Ty ay g wad &
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& g W ffrer age A w2
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|y JH IR 0 S A i e
oy fou® aver I Y gy anfaw w7
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firar v oY 3§ ¥ oy et Wik
et ) o ferwrre aff @t | s
sy g § fr 3@ e A T quw
o figar omar & av ft | A R 4y
L 7 g fafelt & wr i e v e
Saat of dpew dvwcr dehr ot g
e @ Frgrr wwee ® W g
wigAT e & v gt @@ & G, fagre
fireeft sl gere wwr sy fors wimar § wgt
¥ e Wt fow W www § 1w
Wi‘ﬂ’momo !ﬁtﬁm
F & <4 ¥ AR e sarr R
wrgT £ | R qmfas foge & ww
fet Sy arr & o fn o< % Ry o
fed wfome § 1 e F ay foer

mr -

“While making this recommen-
dation we have to take nete of
the fact that the eastern portion
of Kishenganj Sub-division s
predominantly inhabited by
Muslims who view with concern
the transfer of this area to West
Bengal. This fears are not with-
out justication It would, there-
fore, be necessary for the West
Bengal Government to take
effcctive steps such as the re-
congnition of the special position
of Urdu in this area for educa-
tional and official purposes.”

o fraidas & T W ag @
fafrdr & €ATS & aeTar A 91 fe
o 3 7 qg S 9 frerer A aw
&z amw = N fos @ Ok
g W sz wwn e aw@ W
ofar & &% & & 3 w1 oy w8
q@ GHEYT & aTe g o § fe 9y
aft ferrav & 1 & wwa § e farg
aw A\ Az wrd fear @ |y
@ 9T 7w AN A Ay
gty afer o A e g ey
srawad v e dme ¥ sifees
ficar ot gear §
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it & woaRm § to domi ® vk
AR | wwwwTEd e W
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gwarc § o tu s & §, fagre &
et il & s § Wi
tv 3§ wewrr § | de S
# (& it & quarc € e R0
®§ 1 og N e I Tw afie
gra § fe wroir G ofiar § st figl
ofx 3 ¥veft ot anedt amft & o
Wy AW A ¥ Tours 3 #
g fear mar § e of et ore ol
¢ fier ag sTenfE ¥ o § ot
vy Zrew F A amfh § 0 QW agr
s & e vy wRw § fe g
qg Iyw QurE fear aw oY 9w
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wgt =it 7, 77 ¥ AW & A o
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Beth Govind Das: My hon. friends
from the South said that I did not
spesk m English.

JYTA T . WX W T oY
w1 W e Wi wER fufeh

w g’
He did not speak mn English

Seth Govind Das: Now when the
pomnt of order was raised and you
wanted me to speak in English I did
speak 1n English 1 have no animosity °
with English But some hon. Mem-
bers 1n this House must speak in
Hindi and so generally I speak in
Hindv

Dr Soshila Nayar (Jhensi) Mr
Deputy-Speaker, Sir, in deference to
my South Indian friends, I am
speaking 1n English although it sounds
rather odd that I should speak in
favour of Hindi in another language,
that 1s, speak 1n Englizh and support
Hindi However, some of my hon,
friends came to me and said, “Do you
want to convince us do or you want
to convince yourself?” [ saw thewr
argument although I have some
serious doubts ;n my mind f my
humble words are going to convince
them 1n any way at all However, I
shall make an endeovour to the beiét
of my ablity

It has been saixd 1n this House that
non-Hind: speaking people should have.
an effective voice in deciding the issue
of Hindh I claim to be a non-Hindi
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[Sanr Barmax . the Chair)

But so far as English goes, it is
confined to the very small strata of
intellectuals—people who have been to
the university The unfortunate part
of it 13 that this small strata 15 far
more vociferous than the vast masses

views due to the aggressiveness of the
protagonists of Hindi This is a
little strange argument so far as I
can reason it out. After all, if a
thing is good and if in essentality we
uccept the soundness of the proposi-
tion that we should have an Indian

consciously or unconsciously lang-
uage which was not liked by some of
our friends, that is no reason why
they should begin to punish Hin
for the fault of a few people among
ourselves

’

1 have been greatly humiliated ia
foreign countries for speaking to
some other Indians 1n English. 1 re.
member vividly, as & student, 1T was
standing in the queue in a cafeteria

an s
Indians talk to one another
English?” I felt very small, very
humbled I tried to th
query by saying, “Well, in the midst
of English-speaking people, we spoak
in English out of courtesy to our

Itnends But, I knew that was not

It is said that our South Indian
friends are afraid that if Hindi is
adopted as the official language, the
Hindi-speaking people will have
advantage over them, because it is
their own language, 1t 1s their mother
tongue, and the South Indians wnll
have to make a special effort to learn
it and they would not be able to
do as well as the_ people whose
mother tongue is Hindi This is a
very genuine fear that has been ex-
pressed by a number of our South
Indian friends here and elsewhere
outside this House, in private conver-
sations and even from platforms. M
we all look back on our student
career, each one of us will find
perhaps we got less marks in
own mother tongue than we 4id

e E
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[Dr. Sushila Nayar)
some other language, whether it was
English or whether it was gome other
language.

Some Hon. Members: No, no.

Dr. Sushils Nayar: There may be
gome honourable exceptions. But, I
am speaking of the vast majority of
the people. The reason is very simple.
We are generally very complacent
with regard to our own language. We
feel this is our own, language and we
know it, I felt, I did not need to
study Hindi, I did not need to read
it, I was sure. I knew it well, I got
more marks in English and in Sans-
krit than I did in my Hindi aper,
because I was so confident or rather
complacent that I knew Hindi well,
even though my monther-tongue is
Punjabi, yet I do not make a difference
between Punjabi and Hindi; they are
so much alike; they are so much akin;
they are so clase to one another. The
reason whs simply this, that I had
put in more efforts to learn Sanskrit
which was so very difficult, that I had
put in more efforts to learn English
which was so very difficult, terribly
difficult. 1 had put in much more
hard work in learning English and
Sanskrit. And to learn English was
really hard.

I still remember how, for the lhife of
me, I could not wunderstand as a
child why UP should be and

1 could not umderstand

I can never forget Gandhiji's words.

I was a student in the Lady
Hardinge Medical College. We invited
Mahatma Gandhi to

speak in English, for the reason that
there were many Christians, and
many Anglo-Indians; even the Chris-
tians in those days used to prefer to
think that their language was English
rather than Hindl or any other Indian
language. Thanks to Stanley Jones
who impressed upon the Indian Chris-
tians that if they wanted Christianity
to live in India, they should give it
an Indian garb; and not try to make
it a foreign religion preached and
talked about in a foreign language;
the Indian Chrisflans no longer think
that Hindi is not their language. But
the Anglo-Indians still continue to
talk in that fashion. A few Anglo-
Indians lke Shri Frank Anthony,
still think their mother longue Is
English

Mgahatma Gandhi started his speech
with_these words, which are still
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It is & matter of great humiliation
that all of us, even after twelve
years of Independence, should be
falking in this House in a foreign
Jangusge? With all the respect to
Shri Frank Anthony, for whom I have
a great regard, I do not for ome
moment agree that the vast mass of
people—as he tried to make out by
quoting some fantastic figures in the
debate that took place here some
weeks ago—understand or know
English, perhaps, not even two to
five per cent of the people in this
country know English

I was recently in the Scandinavian
eountries and I heard something very
mnteresting which reminded me of
our own situation The Danes today
are very particular to use Danmsh
They said, “Fifty years ago, n this
ecountry, our people disdained Danish
and had a great feeling of inferority
i any one spoke Danish” They said,
they used to speak French to their
ladies, German to their servants and
Danish to their dogs That was the
status they had given to thewr own
language But after they became
independent they are proud of their

Scandinavians, but they are proud of
their own language They do not talk
in any other language but their own
and they use that for all themr national

b

Therefore, this fear of competition
and the Southern people losing mn
eompetition to Hindi speaking people,
is not real, particularly in
of the fact that they have done

f%'
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before we have evolved a terminology
whach is decisive, which is clear and
unequivocal, there is a fear that we
may be causing more confusion than
clarity, there may be a chaoa 1
orders are interpreted in a different
manner in different parts of India,
because the terminology is not deci-
sive Therefore 1 submit in ad
humihty that the Hindi protagonists
—and I count myself as one of them—
would do better by concentrating
on and making a better effort at
developing Hindi 30 as to have a
simple, clear decisive terminology in
Hindiy, than being aggressive about
the adoption of Hindi

The formula put forward by the
Home Miuster 1s g most beautiful
formula In this formula it is said
that till 1965 English will be the
primary language and Hindl as the
secondary language; from 1863 Hindi
will become the primary language
and English will become the \mond-
ary lanuguage for official purposes,
and as the different regions of the
country are ready, and adequately
prepared, and we are ready with
adequate termunology, etc, English
will be replaced by Hindi What
could be more falr, what could be
better than that”

I am glad that no rigid time-limit
has been placed, for the simple reason
that I agree that it is a kind of
emotional resistance that has Dess
built up, which 18 causing more diffi-
culty, a psychological and emotional
reaction rather than a real dislike for
Hindl on the part of anybody I
know, most of our South Indian peo-
ple are learning Hindi You judge
from the commgn man Today you
go in South India The small fellows,
whether they are petty shop-keepers,
taxi-drivers, coolies, hammals, ete
they talk Hindt very micely as they
used to talk English (Interruption).
And that shows the temper of the
people They are learming Hindi
Some of my South Indian friends are
shaking their heads Maybe in some
places they may not do I am not
speaking for each and every one, I
am speaking for a goodly section of
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the country and a goodly section of unless we introduced Hind{ as dffjcipl
the people that 1 have come in per- mWemd fought for inde-
sonal contact with, And, Sir, some pendence because of Hindi. We fought
of my South Indiax friends tell me. O ‘Ddependence acly ter m
themselves that their women and dence, not for any language,
But i
they themselves—perhaps they
awill forgive me it I say so—have wimmtmugmdl We are txy-
the Englhhman's arrogance who  IRg to learn it. We are trying %o
never tried to learn any other lang- asgimiliate that language, There s no
uage except his own and who ex- apportunity even for us to learn thay
pected everyone else to lcarn his language. And do you want to thrust
Sanguage that language on us? You do not
@ive time for us to léarn jit. At least,
1 know that when they realise that that human approach, that sympathe-

there 15 no ane who wants to be

aggressive about Hinds, there 15 no one
-who wants to force it down their

advantage over them from the lingu-
fstic or any other pomnt of view, they
-will change theiwr attitude It is not
personal ends but pure and simple
urge of patriotism on the part of all
of us that makes us feel humiliated
that we should be using a foreign
language in our country and that
makes us feel the urgency that In
India we should develop our own
language, and have our own official
Janguage And that language, as has
‘been stated by my friend over there,
has been accepted by the Constitution
to be Hindi and we have to accept it
We have to work for its acceptance
universally all over the country at the
earhiest possible date

Mr, Chatrman: XKumari M Veda-
‘*umari

Kumari M Vedakumar! rose—

An Hon, Member: Speak mn Hind:

Eumari M, Vedakamari (Eluru)
Yes, allow me to come to Parliament

three more times, Then I think I can
develop my Hindi and speak in Hindi

i
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This problem 15 not for the Hmndi
. They know Hindi. The prob-

Hind: as the official language, we are
the people to learn it You have to
give some time for us

words as  d31, WEY, AN ete But
that does not mean that they under-
stand the language. We also under-
stand such words as ‘salaam’' But we
do not understand the language Even
such Hind: words are understood by
South Indians because these are very
near to Sanskrit We should not for-
get that We know Sanskrit very
well Our people know Sanskrit Se
we can understand such words But
that does not mean that we under-
stand the language. 8o it was a
opinion that was expressed by g
hon friend over fthere

Another thing I want to bting to the
notice of the House is this. Whea
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the reales mie account. We must
UY 18 aeveiop the language. Laave it
to the nen-Hiad: people. Leave it to
us and we will pdomote that language.
Wa will try to understand that
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we are far more intelligent
Hindi-speaking people. I think th
is a fear complex in the munds of the
Hindi-speaking people that they

;

will be kind enough to the non-Hindi-
speaking people. Not only he shemld
be kind; he should also take the



‘ll‘l Motion re:

o sk aft § W W AW @
e % fedtel | sy fedw Wt
fear arar §, ©@ 9 N wmowy sy
AT 1 g% AT & @@, gl ¥
i ©1 oifafer & e s
n?tmmmsma
wh

Tay T R ey sy ag ¢ e
fipls ot fe wfewaw dqow v 3,
gawr wat A effen ofara
NN TR AR
e wre Ao @R W & wr I
w1 e2¢ § 1 ag wgr o § fs frlr oy
wwd , fd, o8, o, g
it oY §, IT gawr fady g A
arq AN g ¥ T ded {0 @H
wx qury § qordy At wr A 0w
warey figea 3, ag el v woedt ay-
ey @ A6 @ § ) 60 e,
for¥ fis et Wt sgromar §, o7F
W19 ys THE I W7 SWT ST B,
IW qT A% AWy HY N w7 lgd

¢ W, teus WY T ey
% wfsfona dqgar ¥ F oF y&wy
qT7 §47 91 WK IW AR § ¥4
feur T w1 —

‘“The Parhament should by law
provide for the continuance of
English as the official language
until such time as Hindi or some
other Indian language is accepted
as the official language of the
Union.”

W oy qf ad & QoA &
wro firyr wx T A o fis dmA #
ey Bt §, ot 7y o wwe o -

BHADRA 12, 1881 (SAKA) Report of Committee6aSs

of Parliament on
Officiel Language

that their plain duty was to have

araw Lfear % o wx v g vy afipd
amfy oy e §, far et ¥ fipedy
ey wfi wveft &, & ww wwd § s
mge v@ § A v ¢ fo fpdr
N fic wisfraw dqord? arol §
o i ft woew § fs vw wer o)
¥9 9T W7 W, 19 9N ) Wy e
st wd (A A RN FTAR AKX §,
wit § 7% w7 Tew wifed |

w mam # sfefas Ager
wfirra & o i gt X qudt 98
g d §, T ¥ By won wigar g

AT gwfoolt @t ¥ T § Iy
fardt & ford gmfyr ot warr ok oty
Jw g ¢ —

“I honestly feel that I am see-
ing an mopient ‘Hindd mmperal-
1sm’, which will be all the more
anti-nstional as Hindi has not yet
acquired any pre-eminence over
the other languages of India
except its weight of numbers....
The Hindi-speaking people, like
all human beings, are not free
from linguism and their expecte-
tions have been raised very high."

uE A TF Wi TaR WMo Jour-
wam oy f w sh frgwr we AR
i § Tt v v @ SR B ww
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[« fire xre yam)

YT o ffeny ¥ ey W A e
WO W ) oy wey § —

“Many honestly feel that there
are already signs of the danger of
an incipient ‘Hindi Imperialism’
which will be all the more anti-
nstional as Hindi has not yet
acquired any pre-eminence over
the other languages of India
except its weight of numbers”.

wd aTe Tporewy wrwy & fire Xk
oY AgrAT T & gEardr €, ST
oy g Agw d & 7E g, e A
WA WIEAT § | o wilaw gAT #
7o W I3 ¥ g IHA S

wN rAnt o der § Wk
ga% arq § a9 wfgelr wndr s
¥ qat & oY owr goew gk},
wt gt & @ g fewre wow f )
W ag Wt dgfam ¢, dww &, @
N ¥R ooie fgly effen & ey
g wifi? slic e v g s
h‘m‘ “a“m:m
Wl ¢ whfafer & o wd
sy §, Iw a¢ fiwre g WY«
wor wifigd | xEw ok F o i o
waet §, oW g @ Rrard ¥ o
R, T T & AR W ST wrEn
g ww fagre st ow Py W
e & sararre St o A drwn

é
%
%

, 1980 Report of Commities
SEPTEMEER 3 of Sally

on
Official Language

Wﬁmm“mﬁ

o< 39 we-fefewn ot ot wie

oh MW g ik Wmw & O

W w0 quf dwer W dy | ocEw

at # 2w Romireten wh

i forer & 1 agl Y wrer & R F o

wi:
“In Purulia on the other hand,
ere is unmistakable evidence of
engal influence even today. This
gub-district has the largest con-
etntration of Bengall-speaking
ﬂeople outside West Bengal”

e e W W™ e
«f =1 a1, fowe g sHw wwA-

1 do not want to give the name. He
llid:

“It 18 because of neghgence and
mactivity of Bihar Provincial
Hindi Sahitya Sammelan that
Singhbhum and Dhalbhum are
being elaimed though without any
justification, by West Bengal for
their being non-Hindi-speaking
tracts.”

¢ fafed & vy :

“He stressed the necessity of
propagating Hindi in Singhbhum
and Dhalbhum, so that they might
be claimed as Hindi-speaking
areas and thus dangers to

rial integrity of the province of
Bihar could pe averted"”



Sats Motion re: BHADRA 13, 1881 (SAKA) Report of Committes6aB6
of Pariiament on

. Official Language
M*mamﬁﬁm written on black suface in white
o wg g% vyt qE gk | Y@ A ¥ gsnw M‘mmw
B e i e et e
wrer w7 witrere §, 3% war ¥ wfaw
W gk & fed vt o A o memory o Shree. Mabatmajes
W frad fis I fgly sy wgr oy These things should form a part

% | wuey oy W ger ? & ek This is the condition of
A e W W W § o vt Muonto:u:hnoi. flving e-

TC agd fgy w SATC AR g g W @ fred drwr e IR
Fog® vy v § 5 N i o Tadef, T F A gt ¥ wwd W
fefige o e aiwem oy wav grer ar ? * ford war firar vy 3w 6 & o Py

| #r arr gx ffad wife awaw Xar ¥ foraref 8, O I8
P g aéff,?:,?,t

o @ g dqwrdl § 1 87 feve “On_public complaints and as
% fpd wr ofwma #Faegar 1 ST A desired by them—the‘;z aboriginal

frma 18T E A5 schools financed out of the special
# o X !’,“ . Government Grant are to run on
Wk g dm owwr o a@ State Language basis. The change
¥ & § Rl & wer & fod qgent should be effected at once to en-
wfer & able them to be shown on such a

bl basis in the Annual Returns for

1047-48."

Mr. Chairman: His time is
- g o TN vy &) e

Shri B. Das Gupta: I know your
dificulty. But this is an important “As the boys of infant clam

subject. Please e me e more have just started work, they wili

mi. L som get no difficulty, All other classes
will have as much as

Mr. Chairman: I have given him 15 Please report compliance by the

minutes, 25th of March, 1948 without fafl™

ot fte wre vt : feleae vdwex This was deted 10¢h March, 1060
WG E5F B a4TE X OF ga qar A Afes @t Mwim w
T | gt v ¥ W rw fF w9 fix ot aper dorer § wod § Ty et
*fer s oo e & gf@ o amr # wrwd wx @t qw foi? wQ 0
¢ flt %) wordt & fod oY @ gRec Tegm g fexw # wrg W
RO AT oy AR F A a7 ag d T Frgrer o ? agt a7 figlt

Sehooh.ltmbhmtomm the Sub- Ty eehtfcaforon off &Y Rec wr @ ?
Inspectars district of . (Interruptions
Hanhhum;d Schools in the (E )

o wTe 39 ey o gl ¥ wiwd Wt
& ford vt e g€ Tt AT 0g W
N grardy & 1 I [l F wud v
¥ fod qg wgrmar fe qw ol wed
orrer oft § ¥ frdt Y s oy ey ogdy



wgt & A owd ¥ i gar e Tl
&, Ty wfeg vt F & 1 oY v oy
® 8- gordey § ot F ary §, dgoa
¥ firarr & Tomere afgAfer oY o €
e &re ¥ wggw drow fe s
= ao ¥ T v g @ 1 aga @
o ot §, dete fed o &, wTew
firfrex e 2 € 1 &w §, W
it Qwte W ¥ wry o W ogon ?
= aut & faeelt & Qar Wik sl A
it & gatew ff § g7 gardy e
# fared arw st 7 o g 1 yrew R
ba b W @ dww gw 0 g
AT | CERY WAT FFT AT ? W7 W
8 eifafaon wff § 7 ot -
#ra zen = wfva fag wody w0
¥ AT wg W@ | gAY oyt o WA
woy IEw A W & we R
e § 1 v feaw, AR Ay,
g efea, A fefgwe @rlt &=
A ¥ aTE ¥ 9y fema am@r N
a€ § 1 o gufcdde aw e
fagre ¥ @ IR q oo & g7 oo fadr
wr &for o1 e 1 & D AT
ey v 7 fr 9 e e srede
¥ g, ¢ v urs @ fekgr v
r swa ¢ | wr 3z vedfafas

e § oy fiegr §, 99 ¥ 9% ek,
P IR} S
worre $fewere smwr & § 1 @
fogre ® e fafreec & sk e

SEPTEMBER 3, 1989 H;’pmﬂm 6208

Parliament om
Official Langiage

e oY § wy awwr & @ awlly o
eyt Wi gagrare fawt & fsaraf
S tprw e usgw § ar dw twgd
W wg drer F @ ol oot &
fremi Y sy g et ? wag
wft wod wrge fer g 7

aq arfe & oft e § fe v
T } ¥ W A fis fglt & goft €
R I ofg= vk & WY § Qo
Fos@E Niefaast 38 Gt &
T gmiwt ¥ s s og® e -
Py wxiYio s ¥ Farewre day Wi o
F aY st og AV A § e
g 9T 9T Jwt W I afgdy gArw
# ¥ wot ¥ fad qamge s §
fis w9 =g 37 tTeY H W §T
I & s frdy eeitfoafon § s
frdr eeiifoafaen sar § e g
IR 3 @A W fAe i | 9w
oz g WET WM ueAr Eregw
3 7 gan fr fgly W gr ofs-
farger dsdr w% ar afy | fye a¥
ax ft N aw wifefy o dadw
& & fag ai¥
Mr. Chalrman: Chaudhuri Ranbir
Singh,
Bhri Achar: Nobody has spoken
from Karnatak.

Shri Subbiahk Ambalam (Rama-
nathapuram): More chance should be
given to hon. Members from the South.
You are giving more chance to North
Indian and Hindi speaking hon. Mem-
bers,

Mr, Chairman: I am noting dewn
all the names.

wfte ol Tay : awafr iy,
i 3R e wwa wgE e ¢ R
T firrz ¥ WA WY SR W ¥
¢ tufnd ¥ or e a3 ofies R
gty frder mft wT o o
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forg al¥ ¥ witor Wiy o fir oy

a B

freeit wafeory o W

AT W WY AGT FT S AT QA
¥ ot sdeee ao §, e zea W &
ok v fadw & 4t @1 W< o
o frdw ¢F w9 3w faw g,
afer arfr ®x W AT Gy
foroq & agwer @ YT forgd fir wreqaTe
qg ¥ AT Ty oy fe @y eey ¥
e ¥ il v 2w o e ¥ o
qr arftT § A AR Ay aalt w
I ager W A, 19 feew & O
w d¥ fir qgr 9w T 9T
aifed) ®Y Y § q¥T FT AW FQ
e wff fifty & o ag w7 & fod
warge g fir wioh o okt Qefifrede
oI R | g wark dxy W@ § v
® A 9 ay 7wk GaT @ § e
&y & T e figdr Ao
fer & o g g fie s anfire,
o Wit ot W A g @A
' Rt W amrr o o fefigee
Afewr ox wgt  wowwr worh gt o
Wt oy s enfirw ar e & v
q fifge ¥ew & s W W
7 ST gy § ag anfirer s denp

MI&I“IMMdM 629e
of lament on =

Offtcial Language
Aiye} 3 v oY @ ey gt | Wfew
Ty gt 7 Tt § fe Ty ol oF fadd
Whifder s & oF ¥ & @
Ty adr Wt ager X § o I
te gure wwfiw #) qond & A @
I F fyoravar s gEdt 6 AT N
Ty &3 § s swrer i Trel, Iawr |
Wiy 3@ arfedr @ sgemr o @
By ey WY ey & o o2 9w
AT ) A AT AN AT X
My o ¥faer @Y sy & 77 wr
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gt won wgar Afewr @ wgar e
faedt g gt TR A fe wigd
et ¥ oK § ofte ont e Tl Al
e & qer e fgrdver timmgrrom ax
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BHADRA 12, 1881 (SAKA) Report of Committee 6294

of Parliament on
Official Language
¥ ol wrawar § v spren o oy
& & wwar § | W AT Sgw W
¥ § fie ware figely wolt ot spufier & fe
IR Ty Jol 9w o n dix
o 3 ¥ aeft A ¥ o Wk &
e  fr 7 T g TR AT
%) oy oy & Fe v wiff $ed | il
STt A gy Ay IaAY ooy awTae
At wT gen At s o w0
et ¥ & qrg I W Wy
w9 5 ag | ofer & og wuww
f wfat & aga s awE ¥ X
W ar T ¥ ar et & e
O g gueh i § | e
% ¥ Ot o 9w v § e forad
FEAT I WK T § SR I &
Frd swwt gewrn qfeew gar 3 o
Y % wrgen g fe a6EY ¥ sy aga
AT A AT A | oY AW & W WY
urary § fe I sam F T e
T AT FaRr Ao ¥ wedr e
ard | W AR § ogufr € Ww
ufiwre foar 7 o | o ag & Wk
HTHAY & I TATT Y FEATE I AT
g & &u YW W F I A g
1T & ag A wwwa g e ag W
N QAT IR E | wWRWMR
frore ®Y X & avely o avel WY
7 oeft ¥ el wamr amd o &
U g

18.03 hrs

The Lok Sabha then adjourned tll
Eleven of the Clock on Frday, Sep-
tember 4, 1059/Bhadra 13, 1881
(Saka)
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ORAL ANSWERS TO
QUESTIONS

5.9

No.

1095,
1096.
1097.
1098.
1099.

1100.

1101.
1102.
1104
110§.
1106.

1107.
1109.

1111.

1113.

WRITTEN ANS
QUEBSTIONS

S.Q.
No.

1103.

1108.
1110.
ITI2.

1114.
I1IS.
1116.

T117.

Subject

formula fo:'-f PuniE ‘
Steel Bqudhman
Gnat Ai.rcrdk

Oil Technicians
Bharat Electronics (P)
Ltd i

Loss of stores in Ord-

mance Factory, Kha-

maria

Mineral o11 in Dar-

jeeling

Foreign cultural troups

Umn:lmmd Pakists-
Nationals in

De!ln

Bolan1  Ores (P)

Ltd.

Kerala  Agriculturists
Debt Relief (Amend-
ment) Bill, 1959
Export of pig iron
Common Police Res-
erve Force for Central
Zone

Tourists from Paki-
stan

Underground fire in
collieries

WERS TO

Centﬂl Mer.'hnuicll

Institute, Igll

Audit Reports of Ctll-»
tral Universities

Durgapur Steel plant
Tind: and CRegional
(]
Languages .
Pricesof scrap iron
Solar Engergy -
Devmq:rl Script Re-

Air Force Recruiting
Office, Jorhat

Production of gold

DAILY DIGEST
[Thursday, yrd September, 1959/1ath Bhadra, 1881 (Soka)}

WRITTEN ANSWERS TO
QUESTIONS—contd, -

602155

Coromns

6021—24

Goa4—a8
6039—32
6032—34

603441

6041—43

Goso-§T
5051-52
6052-53
6053—55
6oss

6056—6108

. S.Q.
No.

1119,
1130.
1131
1122,
1123.
1124.
1125,

1126,
1127,
1128,

1120,

1130.

1131,

UsQ
No.

2075,
2076.

F3i

2081.

Subject
Indum-hluunm

Mduﬁngoﬂphnt

Central Indisn Medi-
g;l?lmt Orgamisa-
Research in Secondary
Education . .
Subsidy for imported
steel .
Hl'h grade coal in
Levyoftenmmlu:lt

Pthm Cnlhery
Natural gas in Assam
New Bilaspur town
Commonwealth Fina-
nce Ministers’ Con-
ference . . "
Manufacture of high
tensile bars and plates

Limestone Mines in
Purunapand

Foreign exchange ear-
ned by Indian Ship-
ping

. Technical Bducation

in Punjab

Birla  Science and
Industry Museum,
Calcutta .

Night soil

Supply of drinking wa-
te‘:.p I.niy the Andamans
Educsted  unemp
ment in Dethi . loy-

Rehabilitation of Ex-
servicemen

QmmfmAnn;-



6297 [Dany Drozst) 6298
WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTTIONS--contd. QUESTIONS—contd.
USQ..  Subject CoLumns UsQ. Subject CorLumns
No. No,
2083. Girls' Bducstion in - a110. Commonwestlh Eco-
Bombay . 3 m. Consultative
2083. Welfare  Extension a1z, mmud ’ 233
Projects . Bombey 6073 2112. Production of 25-poun-
2084. New drilling sites 6074 der in
2085. Tribal development in fi . : 6088
" Masipur So74°75 Rl <4 shecy s e U
2086. Educstional of e
teachers mdmems 2114. Christian missionaries 608p
of Msaipur 507:;’7; 2118, éWelfalr: of S.C. and
2087. Laccadive Islands .T.
2088. Goondaism in Karol 2116, Geodeucmdkmch 60Bo—90
Bagh 6076-77 Branch of Survey of
2089. Social Welfare Schmu India : 2 6090
in Orissa 6077 2117. New ge;emimofne- -
2090. Aumasccmc:nm 6078 fence Employees 1
2091. Ldndless  Scheduled 2118. Decimal coinage . Sog1
Castes and Scheduled 2119. Grameen Mahila San-
Tribes 607778 ioh “of ; 609192
2092 Gm deposits 1 2130, tion of Foreign
Bi . 6079 Exchange Regulations 6092
2093. Central Social Welfare 2121.  Jayal Memorial Fund 6093
Board . o9 2122. Gold smuggling 609394
2094, Central Social Wel- 2123. Training in Hindi
fare Board Grants to 3 ng and ahmh:ndw 6094
Mysore Organisations 6org-80 2124. I.A.S. and LPS.
2095. Monuments in Mysore 6o8o quota for Orissa . 6094—9S
2096, Unauthorised Crossing 2125. Agricultural Centre for
of border 6oBo the blind in Bombay 6095-96
2097. Evasion of Income- 2126. Budget of Umiversity
tax . 6o81-82 Grants Commission 6096
2098. l?t“ drilling in Cam- co8 2127. Rehabilitation or Ex-
y . 2 Servicemen in Ganga-
2099. Training in Oil tech- nagar District 6095-98
nology 6082 2128, Commitiee on Plan
2100. Integral rail coaches 6oB2-83 Projects . 6og7
a101. Cost of steel produc- 2129. Automauc rifles 6097
tion 60B3-R4 ario. Adﬁwzﬂ Gommux
2102. Techno on nau
e Tongonat T gy
2103. Foged currency notes oy a13r. m:rlﬂl and Mahs- -
“ 2132, of U.P. 8. C.
iow. Pllovprojecon Resd- iy o5t
2133. Promotions m Armed
2105. Crossing of borders 6086 Forces Headquarters . 6og9
2106. Untouchability (Offen- 2134. Opmmhmrr- Ghni-
ces) Act, zos? 6086 . 60996100
2107. Scientific Civil Services 6086 335 mww&.?é‘é 6100
2108. Forms of Indian drama 8086 2136. :::hibitbnoi;m &' .
B o o et 2137. Scheduled Castes in
and ¥ Pra- Mysore State. . 6101
6087 2138. Night shelters 8101-03
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U0SQ. Subject
No.

2139, M-Mulesm
to Backward Classes.
2140, L.D. Q.hAmyHna
quarters

610203
610304

6104
mcmdmm. 6104
3143, Amistant Commissioner

forS. C. and §. T. in

2144 Bﬂldunincmmlso;
ernment Offices

2141, GauanelhiUnl\m-
sty

610408
6108
PAPERS LAID ON THE
TABLE . . . . 611a-13
A of Notification N
@ ?:mduedthcz%
Angust, 1 under su
3’;2" Secn
8of the Mines (Con-

ther amend
Coal Mines (Conservation ﬁ.u
and Safety) Rules, 195¢

G)A of Notification No.
937dueddte:5(h

m( auionz&uf

Debn\c(.m“,
ﬁ:‘l’nblbmtuk!ﬂu.
1948,

CoLUMNS

6300

MESTAGES FROM RAJYA
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(2) The m’mm
(No. s) Bill, 1959.

(3) The .&rpwpu-lmm
(No. 6) Bill, 1959.

{-)m.tiu sitting held

R‘g‘ é".m;.w , 1959,

motion

Prohibition Bill
1939 oint

CALLING ATTENTION TO

MATTER OF URGENT
PUBLIC IMPORTANCE . 6114—16

BILL PASSED: i 6117-18

MOTION RE: REPORT OF
OF PARLIA.
MENT ON OFFICIAL LAN-
GUAGE 61186394

Further discussion on the
motion r¢: Report of Com-
mittee of Parliament on
Official conti-

nued. The discussion was
not concluded.
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